
Ptt. S^.IX62
— m —

Vdnme I  W S K S  

No 1 -  i|

13ihHay, 1952

PARLIAMENTARY
DEBATES

HOUSE OF THE PEOPLE
OFFICIAL REPORT

(Part II— Proceedings other than Questions and Answers)

CONTENTS

Members Sworn [CoIb. 2— 18]. ,

parliament secbetabiat
NEW DELHI

Price Six Annas (Inland) 
Price Two Shillings (Foreign)

Thursday 
19th June, 1952

(Part I - Questions and Answers)



ACC. M o ' 3 - 5 ? ^ ^ . .
PARLIAMENTARY D E B A Ij^ ^ .......
(Part I—Questions and Answers)

OFFICIAL REPORT

1049 1050

HOUSE OF THE PEOPLE
Thursday, I9th lune, 1952.

The House met at a Quarter Past Eight 
of the Clock.

TMr. Speaker in the Chairl 

WRITTEN ANSWERS TO QUESTIONS 

Aid from  Canada

♦1016. Sardar Hukam Singh: WUl the
Minister of Fteance be pleased to state:

(a) whether any negotiations are 
proceeding between the Government of 
India and the Canadian Government 
for mutual agreement on projects for 
direct assistance from Canada; and

(b) whether any aid was received 
from Canada during 1951-52?

The Minister of Finance (Shri C. D.
Deshmukh) : (a) Yes Sir.

(b) During the year 1951-52, the 
Canadian Government provided eco

nomic assistance to India under the 
Colombo Plan to the tune of 15 mil
lion Canadian dollars. Of this 10 mil
lion Canadian dollars is being received 
In the form of T14.01T0 tons of wheat,
the sale-proceeds of which is being 
used in financing the Mayurakshi
Project as agreed upon between the 
Indian and the Canadian Government.
In addition, a number of buses and 
lorries for the Bombay State Trans
port Corporation is likely to be re
ceived, the approximate value of 
which would be about 4-5 million 
Canadian dollars. The question of
supply of some equipment for the 
Mayurakshi Project valued at about 
0-5 million Canadian dollars is under 
discussion.
109 PSD

Ordnance Factories

*1017. Sai^ar Hnkam Singh: WiU the 
Minister of Defence be pleased to
state:

(a) whether the Ordnance Factories 
could produce any other material
besides war material during the year 
1951-52; and

(b) if so, what material and of what 
value?

The Minister of Defence (Shri 
Gcpalaswami): (a) Yes.

(b) A statement showing the more 
important items produced during the
year 1951-52 is placed on the Table of
the House. [See Appendix V, an- 
nexure No. 35]

Work to the extent of Rs. 110-5 
lakhs in value was done for other 
Government Departments and the 
trade during 1951-52.

Z inc Spelter Industry

*1018. Sardar Hukam Singh: Will the 
Minister of Natural Resonrces and 
Scientific Research be pleased to state:

(a) whether any Committee *was 
appointed to examine and suggest pro
posals for the- establishment of Zinc 
spelter industry in India; and

(b) if so, whether the Committee 
has made a report by now?

The lUinister o f Edaeaiion and
Natural Resources and Scientific Re
search (Manlana Azad): (a) Yes, Sir.
A copy of the Notification constitu
ting the Committee nnd defining its
functions is laid on the Table of the 
House. [See Appendix V, annexure 
No. 36] '

(b) The Committee 
completed its work.

has not yet

Indian Institute of Technology

*1019. Shri S. Cw Samanta; WiU the
Minister of Education - beM pleased to
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state how far the building construc
tion of the Indian Institute of Tech
nology at Kharagpur has progressed 
and when it is expected to be finished?

The Minister of Edncatlon and 
Natural Resources and Scientific Re- 
seaiKh (Manlaiia Azad): Approxima
tely 30 per cent, of the Building pro
gramme has been completed. The 
staff quarters are expected to be com
pleted by June, 1953 and the main In
stitute building by the end oi 1954.

Psychological R ^ arch Organisation

*1020. Shri S. 6. Samanta: Will the 
Minister of Defence be pleased lo 
state:

(a) how much has b^n  spent up 
to date on the Psychological Research 
Organisation;

(b) what are the Projects taken up 
by the Organisation and with what 
results; and

(c) whether aU the ofl&cers of the 
Organisation are Indians?

The Minister of Defence (Shri 
Gopalaswamir: (a) Approximately
Rs. 4 lakhs.

(b) The projects deal with test 
construction and standardisation, Fol
low Up, improvement of selection 
mirthods and training of selection 
stuff.

The new tests h.aye been specially 
devised to suit Indian students. The 
system of selection is progressively 
improving and becoming more and 
more systematic, definite and accu
rate.

(c) Yes.
Fertilizers

♦1021. Shri B. R. Bhagat: Will
the Minister of Finance be pleased to 
state:
. (a) whether an agreement for the
supply of fertilizers by the U.S. 
Government under the Indo-U.S. Tech
nical Co-operation Agreement has 
been signed;

(b) if so, the qu^tity of fertilizers 
to be supplied; and

(c) when the supply wiU be made?

The Minister Finance (Shri C. D. 
Deshmnkh): (a) Yes, Sir.

(b) 108,000 tons.

<c) It is expected that the fertili- 
fltts yvill begin to arrive from July
1952 and the sapply will be comple
ted by TOmary ;19^.

Scheme of Training in Printing
*1023. Shri M. L. Dwivedi: (a) Will 

the Minister of Education be pleased to 
place on the Table of the House a 
copy of the Scheme of training in 
printing drawn out by the All-India 
Council for Technical Education and 
approved by Government?

(b) How many institutions for 
training in Printing Technology have 
since then been established both iis 
Central and Regional Organisations?

(c) What is the number of trainees 
(State-wise) who were admitted for 
training in the institutions mentioned 
in part (b) above?

The Minister of Education and 
Natorai Resources and Scientific Re
search (Maulana Azad): (a) A copy 
of the scheme is placed in the Library 
of the House.

(b) None.
(c) This does not arise.

A pplications to Rehabilitation Finance 
Administration

*1024. Shri Vidyalankar: (a) Will
the Minister of Finance be pleased lo 
state whether it is a fact that Govern
ment have received numerous com
plaints to the effect that,

(i) the applications received by
the Rehabilitation Finance

♦ Administration are not dis
posed of expeditiously, and 
that it takes a long time f:ir 
an ap«)licant to be granted 
loan during which interval he 
consumes most of his own
capital; and

(ii) that the enquiries of appli
cants are not properly and 
expeditiously attended to?

(b) If so, what action do Govern
ment propose to take in the matter?

The Minister of Finance (Shri C. D. 
Deshmnkh): (a) (i) It is a fact that 
numerous complaints are received re
garding the delay in the disposal of 
applications and the disbursement of 
sanctioned loans. As, however, the 
Administration have so far received 
65,650 applications and a majority of 
these were received within a .«?hort 
period, a fairly long time must neces
sarily elapse before an application’s 
turn for being dealt with can come. 
Disbursement also takes time because 
the applicants have to fulfil various 
terms and conditions like the secur
ing of premises, trade licences, etc.
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(ii) This is incorrect.
(b) The administration have al

ready taken various steps to expedite 
disposal and have in fact increased 
the rate irom about 500 per month 
about 2 years ago to approximately 
2000 per month. The State Govern
ments have also been exhorted to 
give priority to loanees of the Admi
nistration in the matter of allotment 
of premises, quotas of controlled rom- 
modities, power connections and licen
ces. As a result of this and the re
laxation of the terms and conditions 
attached to the loans, disbursements 
have also improved from about Rs. 7 
lakhs to Rs. 14 lakhs per month. 
Further acceleration will need consi
derable expansion of temporary staff 
which would be risky* and undesira
ble.

Coal Deposits m Madhya Pradesh 
*1025. Sardar A. S. Saigal: (a) Will 

the Minister of Natural Resources and 
Scientific Research be pleased to state 
whether it is a fact that a survey of 
the coal deposits of Madhya Pradesh 
was made by the National Fuel Re 
search Institute, Jealgore to assess the 
potentialities of establishing a steel 
industry?

(b) What is the finding of the Coun
cil of Scientific and Industrial Re
search on coal analysis and test?

(c) Is it a fact that valuable 
deposits of iron ore and lime-stone lie 
in Madhya Pradesh?

(d) Is it a fact that extensive coal 
deposits in Madhya Pradesh and 
Vindhya Pradesh are particularly suit
able for steam raising and for the 
manufacture of synthetic oil by the 
Fischer-Tropsch process?

The Minister of Education and 
Natural Resources and Scientific Re
search (Maulana Azad): (a) Yes, Sir.

(b) and (d). The findings of the 
survey have been published by the 
Council of Scientific and Industrial Re
search in a publication entitled “A 
Preliminary Survey of Madhya Pra
desh Coals.” A copy of this publica
tion available in the Library of the 
House.

(c) Yes, Sir.

»To mtnph : (V) WT ftw f

^  I

The Minister o r̂ Education and 
Natural Resources and Scientific Re
search (Maulana Azad): (a) The in
formation is not available, as appli
cations of ^^andidates for Overseas 
Scholarships are not classified State- 
wise or communitywise. One Scholar 
from West Bengal belonging to the 
Scheduled Castes was sent abroad for 
training in Radio ^gineering in 1<#47- 
48. and a second Scholar selected from 
Mysore did not avail himself of the 
scholarship.

(b) A provision of Rs. 17-5 lakhs 
has been made in the current year’s 
budget for post-Matriculation scholar
ships in India to students of Scheduled 
Castes, Scheduled Tribes and other 
Backward Classes. Out of this 
amount, i" is proposed to allocate 
Rs. 8,75,000 for students of the Sche
duled Castes.

( v )  ^

ferr ^TRTT :̂ affr
( ^ )  fclT vTRTT f  ^  fodHT ?

The Minister of Defence (Shri 
Gopalaswami): (a) They are not
given any allowance called Hill Al
lowance, but are entitled to special 
house rent and compensatory allow
ances.

(b) The rates are as follows:—
Compen

satory
Allow

ance

House
Rent

AUow-
ance

Tetal

For persona drawing Rs. Rs. Rs.
pay o f :— 

Below Rs. 55 3 5 8
Rs. 65 to R P. 100 5 7 12
Rs. 101 to Rs. 100 7 (6 t o l 13 to 

8 
10Rs. 107 and above 10
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Secondary Education Commission
*1028. Shri Madiah Gowda: Will the 

Minister of Education be pleased to 
state what points will be referred to 
the iiecondary Education Commission, 
tor its consideration and report?

Tile Minister of Ednjtation and 
Natural Resources and Scientific Be- 
seai-ch (Maulana Azad): The Com
mission will examine the entire system 
of Secondary Education in the coun
try, with special reference  ̂ to the 
points contained in the statement 
which is laid on the Table of the 
House, together with any other rele
vant points which the Commission it
self may decide to include within the 
terms of reference.

STATEMENT
Terms of Reference of the Se

condary Education Commission 
will include the following points:

(1) To examine and formulate 
tne aims and objects of Secondary 
Education in India with reference 
to the present position in the 
country and from the point of 
view of developing qualities of 
leadership needed in different 
walks of life.

(2) To consider the question 
of the diversification of Secon
dary Education and the establish
ment of unilateral and multilate
ral schools.

(3) To determine the duration 
of Secondary Education and its 
relationship to Primary and High
er Education.

(4) To examine the existing
Syllabus of studies and methods 
of instruction and the type of 
text-books used in Secondary 
Schools and suggest improve
ments in them.

(5) To consider the place of the 
Federal Language, the regional 
languages and English in Secon

dary Education.
(€) To consider the procedure 

to be adopted for selecting pupils 
for Secondary Schools.

(7) To consider the nature of 
examination to be held at the end 
of the Secondary stage and Its 
status for purposes of admission 
to the Universities.

(8) To consider the steps to be
taken for training an adequate 
number of teachers and the ques
tion of their salaries and condi
tions of service.

(9) To consider the question of 
exercising better control and su
pervision over private Secondary 
Schools and ensuring proper stand
ards and conditions of work in 
them.

(10) To consider the financial
implications of establishing the 
proposed system of reorganised 
Secondary Education.

(11) To consider any other 
matters relevant to the terms of 
reference.

Income-tax Investigation Commis
sion

♦1029. Prof. Agarwal: Will the Minis
ter of Finance be pleased to state;

(a) the total amount spent so far by 
Government on the working of the 
Income-Tax Investigation Commission;

(b) what the total amount of addi
tional income-tax realized so far by the 
Commission as a direct result of its 
labour;

(c) how long the Commission is 
expected to continue work; and

, (d) how many cases are stiU pending 
before the Commission?

The Minister of State for Finance 
(Shri Tyagi): (a) Expenditure incur
red on the Commission upto 31st 
March 1952 amounted to about Rs. 30 
lakhs. The exact figure is not yet 
known.

(b) The Commission does not realise 
any income-tax. The tax realised so 
far by the Income-tax Department on 
the concealed income found out by 
the Commission is Rs. 4-73 crores 
out of a total liabiUty of Rs. 19-28 
crores.

(c) According to the present orders, 
the Commission is to function till 31st 
December 1952. The question of its 
continuance beyond this date is imder 
the consideration of Government.

(d) The number of cases still pend
ing with the Commission is 813.

fiiyfdd H < i » T

^  t^ o
*nft ^

fSp:
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(sp) TT5JT ^
¥ *T fr^

(^ )  ar̂  ^  'TC f̂ RFT TrT^lT

(^ ) ^  ^  5 T ^  ^
f̂t̂ T̂T T̂TVTT ^  fcRTTT^^

The Minister of Defence (Shri 
Gopalaswami): (a) 90.
. (b) No families have so far gone
to Bhopal yet as the houses for set
tlers are under construction. As 
soon as these are ready, families will 
be brought by the ex-servicemra. So 
far 40 ex-servicemen have been settled 
there.

(c) Similar schemes have been sanc
tioned in Rampur (UP), Afzalgath 
(UP), Mysore, Madhya Bharat, Pun
jab, Hyderabad, Bombay and Madras 
while two more are under consideration 
in Travancore-Cochin and P.EP.S.U.

Compensation for War Damages 
IN A ssam

*1031. Shri L. J. Singh: WiU the
Minister of Defence be pleased to 
refer to the reply to starred question 
No. 866 asked on 7th September, 1951 
and state whether war damages 
referred to therein did include the 
damages wrought as the result of the 
enemy action?

The BOnister ol Defence (Shri 
Gopalaswami): Yes.

National Cadet Corps

*1032. Shri Sanganna: WiU the
Minister of Defence be pleased to 
state:

(a) the existing strength of the 
National Cadet Corps in each State of 
India; and

(b) how many of the National Cadets
have so far been recruited for the 
regular army service? .

The Minister of Defence (Shri 
Gopalaswami) : (a) A statement is
laid on the Table of the House. [See 
Appendix V, aimexure No. 37]

(b) 27 have just been granted 
Commission of whom 14 were selected 
direct against vacancies reserved for 
the National Cadet Corps and 13 
came in the normal way along with 

candidates by appearing at the 
UPSC examination. 18 cadets have

been selected so far against reserved 
vacancies for the next course due to 
start in August 1952.

Zmc
•1033. Shri Balwant Sinha Mehto:

Will the Minister of Natural Besonrces 
and Scientific Research be pleased to 
state:

(a) what are the main sources of 
Zinc in India and . where they are 
located;

(b) what is the total requirement 
of Zinc in India;

(c) if aU the sources are tapped, 
what percentage it would meet the 
requirement; and

(d) what are the by-products of 2anc 
and how they are utilized?

The Minister of Eaucation and 
Natural Resources and Scientific Re
search (Maulana Azad): (a) to (d). A 
statement giving the desired informa
tion is laid on the Table of the House. 
[See Appendix V, aTinexure No. 38 ]

Indian Navy '
*1034. Shri H. N. Mnkerjee: Will the 

Minister of Defence be pleased to 
state:

(a) if ships of the Indian Navy have 
been visiting the ports of friendly 
countries;

(b) the names of the ports so fal
visited and the nature of the welcome 
received; and

(c) if any Chinese ports have been 
recently visited, or are being or have 
been considered for such visits?

The Minister of Defence (Shri 
Gopalaswami: (a) Yes.

(b) I lay a statement on the Table 
of the House giving the names of the 
ports visited by ships of the Indian 
Navy after the attainment of In
dependence. [See Appendix V, 
annexure No. 39].

The local population in every port 
visited was very pleased to see Indian 
ships and accorded a very warm wel
come to all officers and men wherever 
they went.

(c) No. '
Control over Expenditure

218. Shri M. L. Dwivedi: Will the 
Minister of Finance be pleased to state:

(a) whether Government have 
framed necessary rules and regulations 
to ensure that the Spending Ministries 
exercise proper checks and show com
plete responsibility in the matter of 
budgeting and keeping control over 
expenditure;
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(b) whether the Ministries have 
been instructed to take appropriate 
action in cases of laxity; and

Cc) whether Government propose to 
lay on the Table of the House a copy 
of the rules and regulations?

The Minister of State for finance 
(Shri Tyagi): (a) and (b). Yes Sir.
The rules and regulations regarding 
budgeting and control over expenditure 
are contained in Chapter V of the 
Central Government compilation of
the General Financial Rules and in 
a number of instructions issued by the 
Ministry of Finance.

(r) Copies of all these rules and ins
tructions are available in the Library 
of the House. /

Public A ccounts Committee

219. Shri M. L. DwivedL- Will the 
Minister of Finance be pleased to state;

(a) the steps taken by Government 
to implement the recommendations of

the Public Accounts Committee as 
contained in their 1951-52 First and 
Second Report;

(b) whether the suggestions contain
ed therein have been considered; and

(c) if so, whether Government pro
pose to lay on the Table of the House 
a statement containing the list of 
‘actions taken”, ‘‘under consideration”, 

and ‘‘proposals found to be unaccept
able”?

The Minister of State for Finance 
(Shri Tyaci): (a) to (c). The reports 
relate to the period 1948-49 and un
finished Accoimts of 1947-48 (post
partition) and have only been recent
ly received from the Parliament 
Secretariat. The recommendations 
relate to different Ministries who will 
no doubt subject them to a prompt 
examination, the results of which, 
according to the normal procedure, 
will be printed as an Appendix to the 
next Report of the PubUc Accounts 
Committee.
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HOUSE OF THE PEOPLE

Thursday, 19th June, 11)52

The House met at a g a r te r  Past 
Eight of the Clock 

[Mr. S p e a k e r  in  the Chairl 
QUESTIONS AND ANSWERS 

(See Part I)

8-15 A.M.

DEATH OF SHRI VIDYA SAGAR 
PANDYA

Mr. Speaker: Before we proceed
further, I have to emnoimce to the 
House the sad news of the demise of 
Shri Vidya Sagar Pandya who died In 
Lucknow on the 16th instant after a 
prolonged illness. He was a Member 
of the old Central Assembly.

The House .will join with me in 
conveying our condolence to his 
family. The House will stand in 
silence for a minute to express its 
sorrow. *

GENERAL BUDGET—DEMANDS
FOR GRANTS—contd.

Mr. Speaker: The hon. Minister of 
Works, Housing and Supply to reply.

The Minister of Works, Housing: and 
Supply (Sardar Swaran Sin^h): Sir,
at the outset I must concede that the 
House has been rather generous with 
me in the matter of their criticism of 
the various activities of my Ministry. 
A certain amount of criticism in the 
nature of the circumstances is inevit
able. The activities of this Ministry, 
as this House is fully aware, comprise 
a very Wide field. Most of the activi
ties touch not only the other Minis
tries but also the public at large. In 
such circumstances a certain amount 
of criticism is inevitable, and I must 
confess that it came to me rather as 
a pleasant surprise that the amount 
Of criticism was neither great in 
volume nor intense in nature. With
out going into minute details, I will 

77 P.S.D.

2118
try to touch upon within the short 
time at my disposal, certain aspects 
of the criticism which has been 
levelled by my hon. friends in the 
Opposition; I will also tpr and reply 
to certain points of criticism made by 
Members of the Congress Party, 
whose suggestions I have taken note 
of.

As is natural, the Centrsrl Public 
Works Department was the main 
target of criticism, and the usual line 
of attack was its proverbial wasteful
ness, as remarrked by one of the oldest 
Members, for whom I have great 
respect and admiration. Then the 
system of getting works executed on 
contract came in for a good deal of 
criticism. Something was also said 
about the deparrtmental charges. So 
far as this last item is concerned, I 
may straightaway say that there is 
a great amount of confusion and la'ck 
of information amongst a certain 
section of this House. It is not correct, 
as was suggested by some hon. Mem
bers yesterday, that the departmental 
charges are of the order of 17i per 
cent. Recently the whole of the struc
ture with regard to the rate of depart
mental charges was re-examined, and 
a slab system has now been intro
duced. According to this system, nine 
and a half per cent, is the rarte of 
departmental charges with r-igard to 
works of the value of over Rs. five 
lakhs. Regard being had to the volume 
of works undertaken by this Ministry, 
that actuarlly, in practice, comes to be 
the normal rate of the departmental 
charges. It is true that for works of 
the value of less than Rs. five lakhs 
the rates are higher and there is a 
graduated slab, but by and large,
regard being had to the conditions 
prevalent as also the costs incurred 
on the organisation—in the framing 
of estimates, in the execution and in 
the supervision—if all these factors 
are taken into consideration, these
departmental charges of nine and a 
half per cent, camnot be regarded as 
excessive. As compared to the depart
mental charges prevalent in other



2119 General Budget— 19 JUNE 1952 Demands for Grants 2120

[Sardar Swaran Singh]
Slates, these figures are not in any
way excessive: if anything, they are 
extremely low. I have had cccafsion 
to look into this matter, and I can con
fidently say that the departmental 
charges, which comprise a v/ide range 
which is inevitable in the circiim- 
sta'aces of our country, where proies- 
sionafi engineers are not easily avail
able and they cannot be engaged on  ̂
job work or for part-time work, these , 
expenses do not in any way compare 
untavourably with similar costs that 
have to be incurred in other parts of 
the world, including those towsprds 
which certain sections of the House 
have got leaning, and a certain amount 
of partiality. Therefore, I submit 
that so far as the criticism with re
gard to the excessive nature of these 
departmental charges is concerned, it 
is based partly on,lack of knowledge 
about the prevalent facts here as also 
lack of appreciation of the compara
tive position as it obtarins in other 
States in this country and in other 
countries.

A lot has been said about the system 
of contracts. Personally I myself have 
a great deafl of criticism to olfer on 
the method of getting works executed 
on contract. But in the existing cir
cumstances in the country and in the 
present stage of its development,
some agency for construction is neces
sary. A purely Governmental organi
sation both for the purpose of super
vision as also for execution will be 
inadequarte. There is lack of man
power. And then there is the ques
tion of mobilisation of labour, both
skilled and unskilled. All these cir
cumstances are there, and therefore if 
in that sphere of artivity, namely, the 
organisation and the actual develop
ment of an agency for construction,
the field is left to private enterprise.
I think by and large it cannot be said 
to be a grievously wrong decision. 
There are good contractors as weil as 
bad. But regard being had to the 
nature of work which they cxccute, 
the amount of profit which is actually 
taken into consideration in f r a m i n g  
the estimates is not hifiher than six 
per cent, or so; and this cannot be 
termed very excessive. I may be 
permitted to mention that recently 
there has been se definite fmprovement 
in the situation, because actually the 
tenderers have quoted figures which 
are from two to three per cent, lower 
than the estimates, and the contractor’s 
share of profit will therefore corres
pondingly decrease.

There is scope for improvement no 
doubt and T am aware of the criticism 
as also the recommendations made

from time to time for improving the 
contract forms and for strengthening 
the supervisory control. So far as 
examination of the contract forms is 
concerned—the question that was 
rafised by my hon. friend Mr. B. Das— 
the matter is already engaging the 
attention of Governmoit not only in 
this Ministry but in other Ministries 
as well, and I can say that every step  ̂
will be taken to make these contract i 
forms more rationafl and to ensure that 
there are internal checks as also the 
maximum possible amount of super
vision in the actual execution of these 
contracts.

Then a good deal has been said by 
two of my hon. friends on the Opposi
tion benches with regard to the 
retrenchment which they think is be
ing Undertaken in the Central P.W.D., 
particularly among the work-charged  ̂
staff. Sir, you will kindly recall that  ̂
a few days ago certain employees of 
the C.P.W.P. work-charge staff staged 
a demonstration. I have gone into the 
facts of that case and feel surprised 
that such a small matter should have 
been exploited in the manner in which 
it wars actually done in this particular 
case. Actually the nature of the v/ork 
at the hands of the C.P.W.D. is such 
that the entire staff particularly at the 
lower rung, cannot be placed on a 
permanent bersis. The nature of the 
work is such that it is fluctuating; 
sometimes there is more work at our 
hands, sometimes less. Therefore a 
certain amount of elasticity has got to 
be there. Within these limitations, 
however, I may assure the House, 
through you, that the C.P.W.D. harve 
done all that could possibly be done 
to better the lot of all members of the 
work-charged staff. This particular 
demonstration arose out of this inci
dent. There are ofTicers’ messes which 
are mainly catering to the needs of 4 
the Defence Services. The demonstra^ 
tors insisted that a certain change 
should be brought about in tlie staffing 
of the messes. They said that the 
officers should be asked to arrange for 
their private servants and they should 
pa-y for their services, thus making a '
departure from the system of certain 
community services which p.>'evailv;d 
earlier. That necessitated the retrench
ment of 108 workers on the work- 
charged staff. The C.P.W.D. did their |
best to absorb all these hands which j
were retrenched under circumstances 
beyond the control of the C.P.W.D. 
They o/Tered alternative employ.nent to 
all of them and actually 79 of them 
availed themselves of that offer and 
were absorbed in other wings of 
C.P.W.D. Only 20 were left, and even 
with regard to them alternative em
ployment was offered although on 
muster roll and not on the work-
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charged system. But they refused to 
accept alternative employment. I 
place these facts for the consideration 
of the House and say that such a 
minor problem of 29 members of the 
work-charged staff, when we have got 
a total strength of 9,000 odd at our 
hands in Delhi, was hardly a matter 

I to occasion the display of those huge 
bflpnners, and actually one of the Lô i. 
Members in the Opposition tried in 
an irrelevant manner, to raise that 
point even on the floor of this House. 
In the iiriterests of those employees, I 
will suggest to my hon. friends who, 
I presume, are solicitous for the
betterment of their conditions that if 
those employees are left alone, we 
will look after them much better. But 
when they are instigated and goaded 

^on to sc course of action which is
neither in their own interests nor in 
the interest of the State, it creates 
complications. Otherwise, there was 
absolutely no substance in the
grievances and it was meant merely 
to rake up imaginary grievances.

An Hon. Member: What about the 
Statio^fiery and Printing Department?

Mr. Speaker: Order, order.
Sardar Swaran Singh: I was men

tioning the C.P.W.D. and I will cer
tainly mention the point with regard 
to the retrenchment in the Printing 
a»nd Stationery Depafrtment. Besides 
this the Ministry has undertaken cer
tain measures to ensure that the 
“leakages” are reduced to a minimum 
and that the wortc is executed in the 
bj?st po§sible way amd in a very 
straightforward manner. There is a 
Works Advisory Board which consists 
of officers of the Engineeri^ig Depart
ment, of the Finance Department and 
of the Ministry of Works, they jointly 
sit and scrutinise every contract and 
then contracts irtjove a certain amount 
are further examined at a higher 
level. All this has resulted In th« 
straightening out of many intricate 
matters and in greater confldcmce 
amongst the people, the contractors 
and all others concerned.

Then the methods of teeing that 
are shortly going to be adopted will 
go a long way to act as a check in 
the execution stage of these works. 
Mortar arici material, all these things 
can be checked in the laboratory 
which is about to function in Delhi.
I may also add that the recent recruit
ment through the Union Public Service 
Commission has yielded encouraging 
results.. The younger members of the 
staff and the younger graduates in 
engineering are upto the mark and 
the increa'sing numbers from that 
source have definitely stre»ngthened 
the organisation.

Now while on the C.P.W.D., I may 
also refer in passing to the question 
of M.Ps.’ bungalows. My learned 
friend Mr. Basu made a grievance of 
the leaking of water from the upper 
roof that he was occupying. This is 
such a minor matter that it hordly 
requires any notice The whole pro
ject is to be judged from a larger 
point of view, and I can say that by 
and large there is a greaft amount of 
satisfaction so far as these M.Ps. flats, 
as also the type of furniture provided, 
are concerned. And, Sir, you were 
kind enough to help us in finalising 
the designs about furniture and 
a'bout the type of accommodation that 
has been provided.

Some Hon. Members: What about
rents?

Sardar Swaran Singh: I know my 
hon. friends are very anxious to know 
about the rents and have been press
ing me from time to time that some
thing should be done on that score. I 
am glad to inform the hon. Members 
that a decision has been taken which I 
feel has placed the whole position on 
a rational basis. You are aware that 
in view of the prevailing circumstances 
the cost of construction of the old 
bungalow-type houses wa§ lower but 
so far as these flats are concerned, 
their cost of construction was greater. 
According to the rules and the per
centages which are the basis for cal
culation of rent, the rate of rent of 
the new flats having regard to the ac
commodation, works out to a higher 
figure as compared to the rent of these 
bungalows. What has now been 
decided is that the entire accommoda
tion should be pooled together and 
the total rent distributed pro rata 
among the different types of accom
modation. This will have the cf '̂ect of 
slightly increasing the rent of M.Ps.’ 
bungalows but result in reduction of 
the rents of the flats. This, to a cer
tain extent, will remove the headache 
of the Ministry; the great pressure to 
which we are subjected by the prefer
ence shown by every Member who is 
naturally anxious to secure the allot
ment of a bungalow, will decrease to 
a certain extent. The entire range of 
bungalows and flats will be pooled and 
rents will be placed on a rational 
basis. Apart from this rjtionalisation, 
we have also decided that in future 
the M.Ps., Members both of this House 
as also of the Council of States, may 
be treated as being on duty through
out the year. This decdfflon, I sul> 
mit, is a fair one because .>f the in- 
crffised and continuing responsibility 
of the hon. Members. Their work is 
more or less wholetime and therefore 
they are entitled to continuous
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accommodation m Delhi. Therefoi^ey 
the criticism which has been levelled 
at us, namely, that when the session 
is over the hon. Members are made 
to pay higher rents, will disappear, 
and I am sure this decision will be 
greatly appreciated by all sections of 
the House. ^

Shri B. Das (Jajpur-Keonjhar): Did 
the hon. Minister consult the two 
House Committees before this arrange
ment was arrived at? The House 
Committees are there to advise him

Mr. Speaker: I may answer that
question. Both the House Committees 
and the Speaker were consulted on 
this.

Sardar Swaran Singh: For the satis
faction of the hon. Member I may 
inform him that not only were these 
Committees consulted but this was 
the insistent demand of the hon. 
Members themselves, and Govern
ment have done nothing more than 
to accept their demands.

Now a few words about the Sup
plies and Disposals Wing of this 
Ministry. On this not much has 
been said now, greatly to my surprise, 
because so far as this aspect of the 
activities of the Ministry of Works, 
Housing and Supply is concerned, it 
has in the past been exposed to a 
great volume of criticism. The policy 
which has been consistently followed, 
both with re^rard to procurement, 
(which is the same thing as purchases), 
inside the country and out of it, as 
also in the ma.ttsr of disposals, is a 
policy which is conducive to the best 
interests of the economy of the coun
try. On the purchase side, the policy 
has consistently been to so marry the 
demands from the various Ministries 
at the Centre, from the States and 
from semi-govemment institutions 
that any element of competition is 
eliminated so that each Ministry or 
each department may not be compet
ing for the same goods at the same 
time and in the same markets, thus 
resulting in the swelling up of the 
prices. We have succeeded in our 
policy to a very great extent. I know 
this has resulted in delays, in criti
cism and in pressure, but those who 
have to take a decision in the bigger 
rontext of the All-India picture have 
definitely to do so in the best interests 
of the general economic set-up of the 
r m i n + r v ,  n n H  T a m  f n  c n v  T h a t
this object has been secured to a very 
large extent.

So also in the domain of our pur
chases from abroad. There again, 
the purchase policy has been so for
mulated that, in the first instance,

any demand that is received from any 
of the purchasing parties, whether it
IS the Centre or a State or a semi
government authority, is carefully 
scrutinised to see if these purchases 
cannot be made inside the country, and 
orders with regard to foreign goods are 
placed only for those items which can
not be procured locally, consistent^ 
with economy and quality of material. 
Even on the question of quality Gov
ernment are always prepared, in suit
able cases, to relax the rigid standards 
of specification and are also prepared 
sometimes to give a price advantage. 
Recentl.y, it has been decided that a 
special concession should be shown to 
cottage and small-scale industries and 
that our purchase policy should be 
such that maximum encouragement is * 
afforded to cottage and small-scale. 
industries. A Resolution to that effect 
is in the process of being issued. I 
will not take the time of this House 
to go into the details of that policy 
but, suffice it to say, that it has been 
framed in such a manner that, ensur
ing basic considerations like quality 
and delivery dates, the products of 
cottage and small-scale industries are 
given preference over products of 
other manufacturers in purchases for 
Government requirements. This is }Bu 
very recent decision; it is not just V  
pious decision which is to remain oii' 
paper but arrangements are being 
made to see that the policy actually 
obtains in practice. The position will 
remain under constant review from 
time to time, and if it is found that 
the principle is being departed from 
effective steps will be taken to ensure 
that the new policy which Govern
ment are now embarking upon of giv
ing preference to cottage and small- 
scale industries is enforced. I m ay^ 
also mention that in the case of these 
products Government may be willing 
to relax some of the specifications and 
be prepared even to give a price 
advantage. This, the House will appre
ciate, is not a small decision, and 
those of my learned friends who in 
season and out of season are bent ' 
only upon criticism will also realise 
that the decision i s . something which 
is in the best interests of the coun
try, because the development of cottage 
and small-scale industries is a matter  ̂
of prime importance in the rural deve-' 
lopment of our country.

Now a few words about retrench
ment in the Stationery and Printing 
Office, a matter which my friend sit- - 
ting in the back bench on that side 
of the House felt so very impatient 
to learn about. I am certain his 
figures are entirely wrong, but I may 
say that in that part of the House
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figures do not cut much ice. As I 
have said, his figures of retrenchment 
in the Stationery and Printing Office 
at Calcutta are entirely wrong; there 
is no truth in the allegation that he 
has made that as many as 10,000 
workers are being retrenched. Actually 
what happened was this. Some Mme 
back on the recommendation of......
 ̂ Shri Raghavaiah (Ongole): I referred 
to the C.P.W.D., not to the Stationery 
and Printing Office.

Sardar Swaran Singh: If that is the 
figure for the C.P.W.D., then his 10,000 
I will show, is equal to 108 out of 
which 79 have been absorbed and 29 
were offered muster-roll emplo3Tnent. 
That is the sum total. I am glad he 
has receded from the position which 
he originally took with regard to the 

 ̂ huge figure he gave about the Print
ing and Stationery Office at Calcutta.
I do not know what is the figure he 
sticks to. I presume he does not 
stick to any figure. (An hon. Mem^ 
ber; Zero.)

According to the information in my 
possession, not a single man has been 
retrenched from that office.

Shri Raghavaiah : I gave the figures 
from the memorandum of the Press 

 ̂Employees* Union, Calcutta.
I.

Sardar Swaran Singh: Yes, the diffi
culty with my hon. friend is that he 
goes by just a piece of paper which 
may have been, handed over to him 
by any of these bodies, and he does 
not care to verify the figures at all 
by a reference to the Ministry or to 
me. I am always -available to my 
hon. friend. We may differ in regard 
to opinions, we may not agree upon 
policies, but I am pretty certain that

► we should agree on mathematics at . 
least. If only he had passed on those 
figures to me, I would have got them 
checked up and passed on the right 
information to him. According to my 
information, what happended was a 
very simple thing, and I am sure the 
House will greatly appreciate the step 
that was taken by us in pursuance of 
the recommendations of the Estimates 
Committee. A Departmental Com
mittee was set up to effect reorganisa 
tion in the Stationery and Printing 

. Office. This Committee went into he 
entire matter and suggested what 
economies could be effected by the 
shifting of presses and hands. I do 
not want to go into the details of 
these proposals, but I only want to 
say that in pursuance of the recom
mendations made by this Committee, 
we took swift action for reorganisation, 
which resulted in the shifting of hands 
from one place to another. But there

was absolutely no question of retrench
ment, and not a single person was 
retrenched as practically everyone 
was found alternative employment in 
the Department. This is hardly a 
matter upon which there was any 
scope' for my hon. friend to wax 
eloquent as he did. The greatest mis
fortune is that those irresponsible in
formants of my hon. friend are some
how given greater credence than the 
solemn statements, backecl by figures, 
made by us, and I share the grievance 
of the hon. Minister of Finance on the 
question of figures. Somehow or 
other mathematics and arithmetic are 
set at nought and vague allegations 
which are made by certain self-styled 
organisers of these unions are given 
greater credence. I have nothing fur
ther to say on this matter.

There is one more important matter 
to which I should like to refer and 
that is housing, about which I am 
pretty certain that the House would 
like to know something. Housing is 
going to be a very important part of 
the activities of this Ministry—hous
ing not merely in the general sense of 
the term, i.e. housing for Government 
servants and Government offices, but 
housing for the people at large. That 
is our ambitious programme. How we 
are going to execute it. how we are 
going to accomplish it—that is a matter 
which at the moment is engaging the 
active attention of Government. 
Actually, there is a provision in the 
Budget for a considerable sum of 
money for industrial housing. I am 
not going into the details of that 
scheme at this stage, because they do 
not form the subject matter of any of 
the Demands just now under con
sideration. But. broadly the scheme 
is to help the clearance of slums, parti
cularly in the industrial areas. It is 
confined to industrial areas, and the 
Centre is realising its responsibility 
towards contributing its share in the 
matter of relieving this great blot 
from which the country is suffering 
today. I refer to lack of houses, or 
the existence of unsatisfartory housts, 
in the industrial areas. The scheme 
is being worked out in consultation 
with the State Governments, because 
the State Governments, the employers 
and the Centre—have all to contri
bute towards it. and I am sure that a 
satisfactory formuln will be evolved 
and a suitable machinery set up to 
find out what is best in the interest 
of the scheme and what should be the 
machinery for its effective and efficient 
execution.

Apart from industrial housing, hous
ing in general, i.e. clcarance of slums 
and rural housing, is also engaging
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the attention of Government. The 
main question will be that of finance. 
But apart from finance, there are 
other matters also which, if properly 
investigated, will go a long way to 
remove this great grievance of the 
general population of this country.

In this connection, I may add that 
Government are contemplating to 
bring forward a legislative measure so 
that a Central Housing Board and 
Regional Housing Boards could be set 
up and the enforcement of responsibi
lities of the various parties concerned 
may be placed on a legal basis. Gov
ernment’s responsibility in this matter 
is great, but greater still is the res
ponsibility of the people. To a very 
large extent, particularly in the case 
of the people in the middle-income 
bracket, the enterprise will have to be 
private. The State will come to their 
aid for securing proper sites and 
materials, and, in certain cases, per
haps also give a certain amount of 
financial help in one form or another. 
But the whole thing depends upon 
the cooperation that is extended by 
the people and the enthusiasm that 
is eyoked amongst the general popula
tion.

Sir, I may be excused for having 
transgressed the limit of my time. 
Within the short space of time avail
able to me, I have not been able to 
touch on all aspects. I have touched 
upon only certain important ones, and 
there are some small matters of detail 
which I have not been able to refer 
to. I may assure the hon. Members 
that all the points raised by them will 
be property investigated into and 
suitable action taken. If within this 
short space of time I have not been 
able to present the picture of the 
working of this Ministry with greater 
lucidity and in greater detail, the 
fault and the imperfection are entirely 
mine, and certainly not of my 
Ministry.

Shri V. N. Tivary (Kanpur Distt.— 
North cum Farrukhabad Distt.—South): 
What about nrinting the proceedings 
of this House? There has been in
ordinate delay.

Sardar Swaran Sin^h: I will cer
tainly look into it. and it will be 
expedited.

The Minister of Production (Shri 
K. C. Reddy): Sir, at the very outset 
I would like to seek your indulgence 
as also the indulfjence of my colleague 
the Minister of I.abour if I transgress 
the time allotted to me. The points 
which have been raised have been 
many and even if I were to answer 
them only cursorily, or even only a

few of them, I will take much more 
than the half an hour that has been 
allotted to me. Moreover, for effec
tive production I have to depend upon 
the goodwill and hearty cooperation of 
my colleague the Labour Minister and 
I do not want to trespass upon his 
time and earn his illwill at the very 
outset!

It has been a matter of gratification 
'to  me that the creation of this new 
Ministry of Production has been 
welcomed on all hands. Not only 
every Member of this House who 
spoke, but also the Press and the 
public have welcomed the creation of 
this Ministry with open arms. It is 
indeed a matter of great pirivilege to 
me that I should have been chosen 
lor takir^ up the reins of this new 
Ministry. I would like to offer my 
warm thanks to the congratulations 
that my good friend Mr. B. Das, who 
is one of the oldest Members of the 
House, extended to me. He also ex
pressed the hope that, the State from 
which I come, namely Mysore having 
a fine tradition in the industrial field, 
particularly in the matter of setting 
up and 'sponsoring State enterprises 
and State industries, my experience 
there will stand me in good stead. I 
also feel, without any vanity or any 
sense of self-congratulation, that such 
experience as I might have had in the 
matter of dealing with these State 
concerns in Mysore may stand me in 
good stead in the course of the dis
charge of my new responsibilities.

Some Members have referred to the 
content, the jurisdiction, or, if I may 
say so. the scope of this Ministry. No 
doubt the scope of Production is very 
vast and very comprehensive. Take 
for'example food production, which is 
the most important sector of produc
tion. That surely does not come 
within the scope of this Ministry. 
That responsibility is shouldered by 
my hon. colleague Mr. Rafi Ahmad 
Kidwai. Confining myself to the In
dustrial sector only, it is not as if 
production of all types and of all 
varieties comes within the scope of 
this M inistryM any an industry comes 
under the private sector. For example, 
cloth, cement, paper, sugar, and so on 
and so forth—all these industries have 
generally to be fostered bv private 
enterprise. And, properly and justi
fiably they are within the scone and 
competence of the Ministry of Indus
try and Commerce. Even with regard 
to State undertakings, to which the 
Production Ministry has to confine 
itself, it is not as if all State spon
sored industries in the whole of tne 
country come within the jurisdiction 
of the Production Ministry at the



2129 General Budget— 19 JUNE 1952 Demands Jor Grants 2130

Centre. Hon. Members may be aware 
that in States like Mysore for example, 
Hyderabad, to some extent in Travan- 
core and in certain other States also, 
there are State sponsored industries. 
They are being looked after by the 
respective StateSj. with varying degrees 

, .of success, and this Ministry has no 
^ ‘/direct control over them. If anything, 

there is only the task of coordination 
which has to be done by this Ministry.

So, the scope of this Ministry—I 
will not say it is very limited, I will

* come to that—is restricted in a way, 
or rather confined to certain specified 
spheres only. Even here, it was point
ed out by some Members and a query 
was put “Why is it that certain State 
sponsored industries have not come 

I  within the scope of this Ministry?” I 
'  do not want to go into that question 

now. It will not be necessary. It is 
a matter of internal adjustment. One 
hon. Member said that this Production 

. Ministry was a “residue Ministry”. If 
the hon. Member was a good student 
of chemistry he would have known 
that even residues are very valuable 
and of great use. In fact it is not a 
residue Ministry in the sense perhaps 
he understood it to be or he wanted 
us to understand. Even granting fhat 

% the Hindustan Aircraft Ltd. is not 
^ withm the scope of the Productioa 

Mmistry but under Defence under the 
very able guidance and control of my 
hon. colleague Mr. Gopalaswami 
Ayyangar. nor the Teleohone Industry 
which is under the efficient care of my 
hon. colleague Mr. Jagjivan Ram, nor 
again, if I mav refer to it, the Chitta- 
ranjan Locomotive workshop which is 
a Railway owned industry under the 
able care of my hon. colleague Mr. Lai 
Bahadur Shastri, making allowance for

> these—and in passing may I say
that there is nothing rigid about this 
allocation, it is all flexible and we will 
feel our way and see what has got to 
to be done—even the concerns left 
oyer, the “residue”, as it was called is 
of a very vital significance.
9 A.M.

I do not want to list all the indus
tries that are to be handled by this 
Production Ministry. There are about 
eight or nine of them. Added to them, 
there are the vital articles like salt and 
coal. All these come under this 
Ministry. My friend Mr. Das said that 
my hon. colleague Rajkumari Amrit 
Kaur has handed over to me the 
Housing Factory baby. Well, it has 
been handed over to me; so also other 
babies. Altogether under my charge 
there are now about ten or a dozen 
babies, so many industrial concerns. 
They are all getting on very well and

I may assure this House that I will 
try my best to see that they grow oro- 
perly, that they come to manhood and 
that they play an active role in the 
building up of our country.

Then a reference was made, or rather 
a query was put by an hon. friend: 
All right, this Production Ministry nas 
been constituted. The President also 
referred to it in his speec;h. Is that 
all? Is the Government self-compla
cent by merely making a statement 
that the new Ministry has been created 
and feeling that they have done a 
wonderful thing? To this I would say 
in all humility : No Government hAve 
no such feeling of complacency what
soever.

With regard tD policy it was asked: 
Where is the policy, where has it been 
enunciated? In regard to that I will 
at present say only this. When I come 
to the end of my speech I will briefly 
refer to what the policy of the Gov
ernment has been and will be with re
gard to the setting up and fostering 
of State enterprises and industries. 
But at present I would refer the hon. 
Member and this House to the Indus
trial Policy statement made by the 
Government of India in 1948, later on 
clarified by my leader the hon, the 
Prime Minister sometime in 1949, 
April I think. These two statements 
put together contain the Industrial 
policy of the Government of India.

Having made these general observa
tions I would like to take the House 
through some of Jhe remarks made by 
some hon. Members with regard to 
some of the State enterprises which 
are now under my charge. I will first 
take up Sindri. One hon. Member 
asked “What is this Sindri? You 
estimated a capital outlay of Rs. ten 
and odd crores. Now you have already 
spent Rs. 23 crores. The caoital is 
to mount up to Rs. 30 crores. Is 
this wise estimating? Is this the 
the caution and care exercised by the 
Government of India in building up 
this industry?” And he said in the 
end that if this is the way our national 
resources and the financial resources 
of the Government of India re 
frittered away then God helo us—or 
something to that effect. Well I must 
say that the hon. Member, with all due 
deference to him. is not very well in
formed. It is true that the capital 
outlay has gone up. I would like to 
know which industry—which State 
sponsored industry in any comer '.f 
the globe, which private industry fo»* 
the matter of that has kept within th^ 
limits of the original estimates. TSir* 
doubt there have been variations. But 
if my hon. friend had any experience
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of how these industries are set up and 
fostered, he would not have been so 
categorical and sweeping in his state
ment. I would like to say that in the 
setting up of this industry all possible 
human care has been taken. No doubt, 
there might have been variations, 
there might have been pitfalls here 
and there. In a national industry of 
this complex nature how can we say 
that we are perfect? There will be 
pitfalls. We have learnt from past 
experience, and we are going to im
prove hereafter. But we should not 
iose sight of the main thing when we 
take up a detail here and there and 
make a generalisation. With regard 
to Sindri I want to say that It is one 
of the finest national industries that 
this country has established and we 
can be proud of this industry. This 
industry is the biggest in Asia ana 
human talent, human energy, national 
resources and foreign aid have all gone 
into the building up of this industry. 
An annual output of 3,50,000 tons of 
ammonium sulphate we will be able to 
produce by the end of this year. Our 
production will reach this maximum 
by about the end of October or 1 
think by about the end of this year. 
All things are going on well. It is 
forgotton that production of this ferti
lizer will add effectively and definitely 
to our potential food production. One 
computation is that this would enable 
us to produce an additional one 
million tons of food grains. And we 
are going to save annually foreign 
exchange of about Rs. ten crores. Is 
this a point which can be brushed 
aside by generalizations and con
demnation lock, stock and barrel? It 
is also forgotten that this industry is 
a basis for a heavy chemical industry 
later on in the country. Very few 
people, I am afraid, seem to be con
scious of it. Some of the critics who 
want to condemn state enterprise and 
also some other hon. Members referred 
to the Defence industries. It is for
gotton that this fertiliser industry when 
it is fully developed, has a Defence 
potential value. If we bear all these 
facts in mind, I do not think there is 
any justification for this wholesale 
condemnation of this new factory. I 
would request the hon. Member to 
refer to the brochure which has been 
Dviblished by the Ministry in connec
tion with the Sindri Fertilizer in 1950.
I think that if he cares to walk into 
the library and see the necessary 
papers, he will have fully documented 
details as to why the estimates went 
up. as to what the factory is doing now 
and what it proposes to do in the near 
future. There is no time for me; other
wise I would have taken the House

through all the detaila and convinced 
even my hon. friend. Even the hard
est critic would be convinced that we 
have done well. The Government of 
India have also on hand the question 
of utilization of the bye-products, e.g., 
Calcium Carbonate Sludge. Proposals 
have been practically completed to 
manufacture cement out of the Calcium . 
Carbonate Sludge. It is also proposed 

' to reduce costs by other ways. And 
the setting up of a coke oven plant 
has been recently sanctioned at a cost 
of about Rs. two and a half crores. 
There is a proposal to set up a new 
Urea plant. There are several aspects 
of this factory, which are likely to be 
developed, but owing to limitations of 
time, I cannot take them up at ore- 
sent. I , will take another opportunity 
of acquainting this House, if necessary, 
with further details about this factory. 
Once again, I want to say that this 
factory is one about which we can he 
proud.

Then I come to the Machine Tools 
Factory. I was amazed when one hon. 
Member asked: Why this waste of
money? Where was the need for this 
machine tools factory? Why should 
we not utilize our financial resources 
for other purposes? I think it was 
Mr. Basu from Diamond Harbour who 
put these questions. I am sorry and I 
hope he will not misunderstand me 
when I say that he has not gone fully 
into these questions. He ouglit to have 
known what was the scope of this 
machine tools factory. He said that 
there were already existing factories 
and private enterprise could have been 
entrusted with this task. There are
16 graded and 100 ungraded private 
factories. They are producing machine 
tools of a kind worth about Rs. 40 lakhs 
per annum. They manufacture simple v 
and primary tools and not the modern 
precision tools which are necessary 
not only for general use but also x'or 
Defence and Railways. This factory 
proposes to fill the lacuna. It proposes 
to produce the modern and precision 
tools worth about Rs. four crores per 
annum and when production goes into 
full swing, we would be producing 900 
high speed lathes, 460 milling machines 
and 240 heavy duty drilling machines.
A gear cutting shop and foundry also 
will be set up. It is a very vital indus
try and I would like to implore all hon. 
Members including the critics to under
stand that it is a very essential indus
try and everyone should help to create 
a fund of goodwill for the progress and 
prosperity of this industry instead of 
mud-slinging or criticizing it in the 
way one or two hon. Members have 
unfortunately done.

Then I come to oil refineries. Tn 
this connection I want to say a word
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about the hon. Member Irom East 
Godavary, who faced this Assembly for 
the first time, who as he stated was 
like a bride facing the husband for the 
first time. And he pleaded for gentle 
handling: I am all for gentle handling 
but the hard hitting indulged in by 
the hon. Member was such that though 
I am tempted to hit rather hard, I 
will respond to his appeal to treat him 
gently! Regarding the oil refineries he 
more or less said: You have mortgaged 
this country though I think he did not 
use that very language. He said that 
we have done a blunder in entering 
into an agreement with certain com
panies for refining crude oil. Perhaps 
he described the agreement as ‘most 
scandalous’ or something like that. I 
would like to say only this much so far 
as this is concerned. I have gone 
through the records. I had not the 
privilege of being associated with this 
matter from its formative stage. I 
assure this House and particularly the 
hon. Member that every possible care 
has been taken to secure as advan
tageous an agreement as possible 
with these foreign interests. And I 
want to say this: When production of 
refined oil starts, for which purpose 
we have entered into an agreement 
with Standard Vacuum Oil Company 
and Burmah Shell Company and later 
on we are likely to enter into an 
agreement with Caltex, we will ulti
mately produce oil which will be 
more or less sufficient for our require
ments. This country which is now 
somewhere in the end of the list of 
countries producing the oil will come 
up somewhere very high in the first 
twenty countries. That will be a 
record and I want to inform non. 
Members—I do not know if I can 
place the agreement on the Table of 
the House—there is no objection to 
give the salient features of the agree
ment. If the hon. Members were to 
go into the agreement, they will find 
that all possible care has been taken. 
My hon. friend referred to the 25 year 
period. Originally the Arm wanted 
30 years but we cut it down to 25 
years and we have secured as many 
advantages as possible. I may say 
that although concessions have been 
given to these companies, they were 
given solely keeping in mind the 
national interest of this country and 
if you weigh thp balance of advan
tage? and disadvantages. I can say 
confidently that we have secured 
more advantages than incurred dis
advantages by way of grant of con
cessions. I think my hon. friend 
Shrimati Sucheta Kripalani when she 
was making a speech in connection 
with the Demand for Defence or 
External Affairs debate said that ihe 
All India Manufacturers’ Organisation

had taken exception to this agreQ  ̂
ment. The opinion of the All India 
Manufacturers’ Organisation is one 
which is entitled to respect, but 1 do 
npt know the exact criticism that they 
had made. I have been trying to find 
it out for the last four or five days 
I have not been able to do so; ^ c e p t 
for an announcement in the radio, 
there is no document available and 
when I see that criticism, I shall cer
tainly go into It and see whether 
there is any basis for their criticism.

Then I come to Penicillin and D.D.T. 
factories. It is not possible for me 
to go into the details of the capital 
invested or of the agreement entered 
into. As regards D.D.T. we will be 
producing about 700 tons against the 
country’s requirement of 1,000 tons, 
One point was made by my hon. friend, 
Mr. Das. He asked : Why this State
enterprise? What will happen after 
15 years?

Shri B. Das: I asked about the
Penicillin factory and not about other 
factories.

Shri K. C. Reddy: I am referring to 
Penicillin and D.D.T. I can say this 
much that those are also very Gssential 
factories. In fact, if we have to ('lom- 
bat the disease and better the health 
of our people, it is absolutely :ieces- 
sary that we must produce our jwn 
penicillin and tS^D.T. It is a matter of 
opinion whether it should be taken up 
as a State enterprise or whether it 
should have been entrusted to private 
enterprise. But, when we have to 
enter into agreements with Inter
national organisations like the W.H.O. 
and U.N.I.C.E.F., the balance of advan
tage dictates that we had better run it 
as a State enterprise rather than leav
ing it to private enterprise. The ques
tion was asked, what will happen to 
this after fifteen years? I would ask 
this question with regard to so many 
other plans of man. What will happen 
to such and such a thing after 50 years? 
What will happen to them after 100 
years? We cannot look at this ques
tion in this way. Suppose the whole 
concept changes, and the whole world 
changes. What happens? If after ten 
years penicillin becomes useless and 
some other thing takes its place, we 
cannot help it. For the present, we 
want it. and we want it badly. We 
are importing it and spending lots of 
money, and valuable foreign exchange 
Why should we go on importing? The 
capital to be invested on this enterprise 
is not very heavy. I do not see any 
rea.son why we should not have gone 
ahead with that.

Next. I come to the Vizagapatam 
Shipyard. It is a very big industry,
I think it was the hon. Member from 
East Godavary who said he was like
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*[Shri K. C. Reddy] 
the new bride and who asked for 
delicate handling, who said that Ihe 
Vizag shipyard has been handed over 
to a French con\pany.

An Hon. Member: Is that Parlia
mentary, Sir?

Shri K. C. Reddy: He asked, what
will happen to our sovereignty? Our 
Army is commanded by Englishmen, 
our shipyard by French men ; our oil 
refineries by Americans; where is our 
sovereignty; how can we maintain a 
neutral policy if this sort of thing is 
going on? I can only tell him this 
much. We are living in a modern 
world. If one wants to shut himsell 
up in an ivory tower and thinks that he 
can do everything by himself, 1 will 
only say that he is living, in some kind 
of paradise which I do not want to 
describe. There should be healtl^  
inter-dependence. There should be 
give and take. Financial help, if it
comes on our terms let us take it.
Technical help, we must take. T h ^  ^  
the way to build up the country. With 
regard to the Vizag Shipyard, I am 
afraid he was absolutely off the rails 
and quite wrong when he said that we 
have handed over this Vizag Shipyard 
to a French firm. That is far from 
the truth. We have not handed it
over. It is still under our control A
Umited liability company has be^n 
brought into existence, m which the 
Government have certain shares, the 
Ŝ ’indias have certain number of shares. 
A Board of Directors has been consti
tuted This French company has been 
approached to give us technical 
assistance, give us designs, e tc , on 

certain terms acceptable to us. If my 
hon. friend says that we have handed 
over this Vizag Shipyard to a French 
company. I can only say that that -s 
far from the truth.

Some Hon. Members: Do not take it 
seriously.

Shri K. C. Reddy: All sorts of well- 
informed criticism, we have to take 
seriously. This being the first time, I 
am a little too enthusiastic to reply to 
all kinds of criticism. Possiblv ater 
on. I know what I have got to do with 
all such criticisms.

No reference was niade to the 
National Instruments and Telephones 
Cable factory. Much has been said on 
the floor of the House about the Hous
ing factory. I have gone th ro u ^  all 
the proceedings on the floor of the 
House regarding this factory and tfte 
several questions and answers also 
regarding this. Mr. Das pointed out 
that this was an unwanted baby hand
ed over to me. I can only say this^— 
let me not be misunderstood—that 
sometimes babies get an attack of

measles, or small pox or some illness. 
May be, this Housing factory had some 
such attack. Now, it has recovered. 
We want to build it up and we want 
to make the best use of it. It is to 
this aspect that I am addressing my
self today. Personally I feel that there 
is a good future for this factory and 
the new proposals that we have before 
us with regard to it will re-organise 
the factory for the good of the coun
try.

I have dealt with all the State enter
prises, except for the Nahan Foundry, 
to which I need not refer at the present 
stage. Now, I come to coal. Certain 
criticisms have been made with regard 
to the policy that we are pursuing 
with regard ,to coal.

Shri Meghnad Saha (Calcutta North
West): If the hon. Member speaks a 
little less galloping, we could under
stand it better.

Shri K. C. Reddy: With regard to 
coal, I shall refer to one or two im
portant points that have been made. I 
am afraid I have no time.and I cannot 
go into details. But, I can say this 
much that so far as our coal resources 
are concerned, in their entirety, we 
have sufficient stocks in our country. 
Both our present findings and our pros
pective findings have created a feeling 
of assurance in our minds that we 
have enough stocks. I cannot give 
figures because it will take time. A 
specific point was made with regard 
to metallurgical coal. I think it was 
my hon. friend from Diamond Harbour, 
Mr. Basu who said that what the hon. 
Prime Minister said the other day with 
regard to metallurgical coal, that we 
have enough stocks, was not quite 
correct. He said that he wanted to 
contradict that statement. I am afraid 
that that is a statement which is not 
capable of being contradicted. I would 
ask your Indulgence and the indulgence 
of the House to give some figures, 
subject to verification and correction 
later on. The position is this, as given 
out in the coal working party’s report 
and other documents. We have so far 
as metallurgical coal is concerned, 
about 2.000 million tons. At the pre
sent rate of consumption of 3 million 
tons for iron and steel industry only, 
it will last for......
[ P a n d it  T h a k u r  D a s  B h a r g a v a  in the 

Chair]
The Prime Minister and Minister 

External Affairs (Shri Jawaharlal 
Nehru) : May I say a word. Sir? There 
was a mls-print in the paper which T 
had handed over to the hon. Minister.
I wanted to tell him that it was a mis
print.
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Shri K. C. Reddy; I am aware of 
that. In fact, I was basing my remarks 
on the figures given in the report of 
the Working Party on Coal and cer
tain other documents which are now 
before the public. Generally speaking,
I can say that our present reserves of 
metallurgical coal, on various com
putations, will last for many years. If 
ifie consumption is three million tons, 
it will last for so many years; if we 
consume ten million tons, it will last 
for so many years; if the consumption 
is 50 million tons, it will last for so 
many years; that is the calculation. 
By and large, I am in a position to say 
that though we cannot say that we 
have a surfeit of this coal, we have 
enough to create a feeling of confidence 
and assurance in our minds that we 
need not be worried about the future. 
In fact, we are in a position even now 
to export a little quantity and earn 
valuable exchange. There is nothing 
wrong in that. When I say that though 
we have not got a surfeit we have 
enough reserves, we are not complacent 
over the matter. We are taking all 
possible steps to conserve this metal
lurgical coal by various methods such 
as washing, stowing, blending, etc. I 
am not in a position to go into the 
details; but I can say this much that 
we are taking action on the various 
recommendations that have been made 
in that report.

I would have liked to refer to cer
tain other matters regarding coal; but 
I have no time. For example, there is 
a lot of complaint from several 
quarters that they ,are not getting 
enough coal for brick-burning purposes, 
etc. The bottleneck, I am afraid, is 
transport. We are doing our best in 
collaboration with the Ministry of 
Railways to remove the bottleneck as 
soon as possible and we hope to give 
better results in regard to distribution 
later on.

A point was made by my non. 
friend Mr. B. Das with regard to 
Benzole. I have gone into the whole 
question. I shall go into the question 
further. I want to assure him this. 
Whatever agreement might have been 
entered into with the Burmah Shell, it 
is under examination now. In view 
of the fact that we have ourselves gone 
in for a coke oven plant in Sindri, we 
have got to dispose of this by-product. 
Benzole. It is against this background 
that we have been examining :his 
question. I can assure the hon. Mem
ber that we will enter into a new sort 
of an agreement as early as possible, 
as soon as circumstances permit.

I am sorry that I cannot go into che 
other questions. I have got only a

few minutes left for answer, and I 
would conclude by referring to one or 
two other points only.

Already my hon. friend Mr. Singh, 
speaking from these benches, has 
referred to the great progress that we 
have ni.ade with regard to salt. Dur
ing the last 100 years, this country 
was not self-sufficient in regard to salt, 
and it is a matter for gratification and 
jubilation, if I may say so, that during 
the last three years we have not only 
become self-sufficient, but we are in a 
position to export appreciable quanti
ties of salt to foreign countries. This 
year, I believe we are exporting 63 
lakh tons of salt outside and earn 
foreign exchange. It is a matter on 
which we can certainly congratulate 
ourselves.

One or two hon. Members said—I 
think it was again Mr. Basu from 
Diamond Harbour—that our making 
money out of this business of salt is 
abominable. I can tell him straight
away that the Government do not 
desire to make money out of this, are 
not consciously making money out of 
this, but the real position is this: what 
we are collecting from these manu
facturers is a small cess and the other 
day my hon. friend Mr. Singh also 
pointed out that against three annas 
and odd per maund before, now it is 
about four pies and odd which we are 
collecting by way of this cess. This 
cess is not collected by the Govern
ment in order to flU its coffers. Not 
at all, that is not the object. The 
Government of India gives some assist
ance to the manufacturers of salt. 
They are giving them some technical 
advice. We want to establish a salt 
research station as early as possible. 
There are other experiments going on 
at Wadala in Bombay and certain 
other places, so that we can help the 
salt industry to produce better quality 
salt. This cess is collected and utilised 
for all these purposes. It is more or 
less service at cost rendered to these 
manufacturers of salt. If there is a 
small surplus which we have earned 
in this connection, certainly it should 
not be construed to mean that it i.<; a 
device that has been plotted, or how
soever you mav characterise it—by 
my hon. friend the Finance Minister in 
order to swell his receipts. I can tell, 
subject to correction, that we are con
templating to constitute a soecial fund 
and if that materialises, then even the 
slender basis on which this criticism 
has been based will not be there.

Then I would like to say that so far 
as salt is concerned, we are improving 
the quality gradually. Within two 
years we would be in a position . to 
give the best quality of salt to our
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[Shri K. C. Reddy] 
countrymen. I have referred to export 
also already.

Now a word about rock salt. Here 
also, we are applying our mind to the 
productian of rock salt in Madi. In 
the Planning Commission Report one 
crore of rupees has been provided for 
this purpose and we have provided 
Rs. ten lakhs for this year in the 
Budget. Production of rock salt will 
fulfil the requirements of the fasti
dious people who want a better kind 
of salt, and in .that aspect also, 1 
think we will be self-sufflcient.

I have got now to refer to two im
portant points, and then close my 
speech. There was a pointed reference 
made to what have come to be known 
as “scandals”. I think it was my 
hon. friend Mr. N. R. Naidu, v/ho said 
it is time that we constituted a 
Ministry of Scandals. I looked up the 
dictionary this morning to find '>ut 
what exactly is the meaning of the 
word “scandal”, and I was very 
pleasantly surprised to find that one 
of the meanings is “malicious gossip, 
back-biting”. I do not want to be too 
hard upon these critics, but this talk 
of scandals has been goir.^ on for too 
iong a time. It is not as if the Gov
ernment of India is not alive to m y 
legitimate criticism and will not fully 
probe into any allegations made by 
hon. Members in this House or by the 
public outside. The Government of 
India are more particular than anyone 
else that there should be a clean deal, 
that transactions should be irreproach
able in every sphere of our national 
activity. But when very serious 
allegations are made, may I, in all 
humility, make An appeal not only to 
such hon. Members of this House who 
are constantly making these allega
tions. but also to the wider public, if I 
may, that they should sift the facts 
before they resort to what I may call 
“scandal mongering”. In the doings 
of a big Government, in the task of 
building up a great nation when we 
have to deal with large projects and 
so on and so forth, there might oe 
certain things here and there, but that 
should not be made the peg on which 
to hang such a sweeping generalisa
tion and say that scandals are happen
ing every day and that a Ministry of 
scandals should be constituted. It is a 
job which I leave to the hon. Member 
if and when he happens to come and 
sit in the Treasury Bench. He said 
also when referring to the agreement 
with oil companies: “Is this Govern
ment soing to remain in office for ?5 
years? Are they so optimistic? What 
right have the Government to enter 
into such an agreement for a period of
25 years?” I can only say that my

hon. friend does not know the nature 
of these agreements, how they are 
entered into etc. I can say with con
fidence that so long as Government 
goes on doing good things, the Govern
ment can. confidently look forward to 
a long lease of life, may be even 25 
years.

Then a reference was made to the 
price and labour policy. I do not want 
to go into that question now—I am 
finishing in five minutes—the price 
policy is a very in^ortan t one, but I 
would like to leave it untouched at pre
sent. In regard to labour policy, I would 
only say this much that if we have to 
succeed in our vital task of increased 
production, we have to make labour 
contented. And I will assure my hon. • 
colleague, Mr. Giri who is heading the 
Labour Ministry, that so far as rela
tions between labour and industry on 
the production side are concerned, 
there will be complete co-operation. 
Mr. Das made a very happy suggestion 
which coming from the Government 
benches would not have been taken in 
the same spirit as it has been taken 
coming from him. He said we talk of 
minimum wages. What about minimum 
production? Have production targets 
been set? All this has to be done. I 
do not think labour is so unpatriotic 
as to say: “Give us minimum wages, 
we will not work”, especially after we 
have got freedom. There might be 
things here and there to make them 
feel so, but I have supreme confidence 
in the healthy attitude of our labour, 
and I am quite sure that with proper 
service conditions, they will deliver 
the goods and will produce to the 
maximum extent in a spirit of 
patriotism.

The last point is this. The question 
was asked as to what is the policy of 
this Government with regard to pro
duction and industries. I have already 
invited the attention Of this House lo 
the policy statement made in 1948—the 
Government of India Resolution on 
Industrial Policy. There is hardly 
much that I can add to it, and I would 
respectfully ask the hon. Members of 
this House, such of those who have 
not yet read it, to make a close study 
of that document. It will indicate in 
very lucid terms as to what the policy 
of the Government is. That polity 
still stands. That policy has not oeen 
changed in any material particular in 
the last three or four years. I may 
say that that policy is not a doctrinaire 
policy, is not a policy which has in 
mind only abstract ideologies. It is a 
realistic policy. It is. if I may say so. 
a pragmatic approach to the industrial 
problem of our country. While not 
being too realistic, while not being 
wedded to this ideology or that,
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we want to concentrate on achieving 
, results which will ensure the fiood of 
' the country. If I may illustrate it by 

an example, I will say this. If the
choice were left to me between
nationalising existing private concerns 
in the realm of the manufacture of 
steel etc., and the alternative of going 
in for a new iron and steel plant, I
would, at any rate, go in for a new
plant to be set up and run as a State 
industry instead of diverting our 
resources for the nationalisation of the 
existing iron and steel industry in the 
private sector. That illustration will 
show clearly as to what the policy of 
the Government is with regard to this 
problem. I want to say that so far as 
the industrial policy of the Govern
ment of India is concerned, every 
effort will be made towards the very 
desirable end of producing more and 
more goods in our own country in 
order to raise the standard of living 
of our countrymen. We have to take 
of course, certain risks. Certainly we 
shall have to take risks. But I say 
we will take measured risks, and not 
reckless risks. I would also add that 
we shall not hesitate and we shall not 
be faint-hearted. It is said that no 
faint heart has ever won a fair lady! 
We will take risks no doubt, and will 
go ahead courageously. Of course 
there will be caution,—but only to the 
necessary extent. So by not being 
wedded to any particular ideology, we 
will go ahead with, confidence and
courage, we sholl take financial assist
ance whenever it is necessary, we 
shall train our men. and spend the
necessary money and material to build 
our indu.stries. W^ shall take the
technical know-how and other facili
ties offered by any country, but as has 
been mentioned by my hon. friend 
Mr. T. T. Krishnamachari the other 
day and by our leader the hon. the 
Prime Minister, we shall see that o u r ' 
national  interests wil! not be  forjrottcn, 
that our national interests will be 
supreme; subject to that overall condi
tion. we shall receive assistance from 
other countries, whether it be in the 
realm of finance or technical know
ledge. I shall now conclude by say
ing that our task in the next few 
years will be to march forward with as 
much speed as possible, compatible 
with the resources of men, material 
and money that we have ; we shall 
march forward to produce more and 
more in order to* make the lives of our 
countrymen happier and happier.
[ M r .  D e p u t y - S p e a k e r  in the Chair.]

Shri Sarangadhar Das ('Dhenkanal—
West Cuttack): May I ask a question 
with regard to the Sindri factory? If 
the capital has gone up by about 150

per cent, has the estimated cost oi 
production per ton gone up, and how 
does it compare with the present 
market price in the world?

Shri K. C. Reddy: With your per
mission, Sir, let me answer this point. 
So far as the cost of production is con
cerned, it is too early to say as to 
what the ultimate cost of production 
will be. Only when the full target of 
production has been reached, it will be 
possible for us to say as to what Uie 
cost of production will be.

Mr. Deputy-Speaker; I shall now 
put all the cut motions to the vote of 
the House.

The question is:
“That the Demand under the 

head ‘Ministry of Woirks, Produc
tion and Supply’ be reduced by 
Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the Demand under the 
head ‘Ministry of Works, Produc
tion and Supply’ be reduced by 
Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the Demand under the 
head ‘Ministry of Works, Produc
tion and Supply’ be reduced by 
Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is: 

“That the Demand under the 
head ‘Ministry of Works. Produc
tion and Supply’ be reduced by 
Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the Demand under the 
head ‘Salt’ be reduced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the Demand under the 
head ‘Salt’ be reduced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the Demand under the 
head ‘Other Capital Outlay of the 
Ministry of Works, Production 
and Supply be reduced by 
Rs. 100.”

The motion was negatived.



Mr. Deputy-Speaker: The question is:
“That the respective sums not 

exceeding the amounts shown in 
the third column of the Ordej*
Paper in respect of Demands Nos.
95, 9G, 99, 100, 101, 130, 131, 97, 98 
and 132 be granted to the President 
out of the Consolidated Fund of 
India to complete the sums neces
sary to defray the charges that will 
come in course of pasnnent during 
the year ending the 31st day of 
March, 1953, in respect of the 
corresponding heads of Demands 
entered in the second column 
thereof.”
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The motion was adopted.
[As directed by Mr. Deputy-Speaker 

the M o tio n so r  Demands for Grants 
which were adopted by the House are 
reproduced below.—Ed. of P.P.]
D e m a n d  N o . 95—M i n i s t r y  o f  W o r k s , 

P r o d u c t io n  an d  S u p p l y

' ‘That a sum not exceeding 
Rs. 10.27,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course Of pay
ment during the year ending the 
31st day of March, 1953, in respect 
Of ‘Ministry of Works, Production 
and Supply’.*'

D e m a n d  N o . 93—S u p p l i e s

“That a sum not exceeding
Rs. 2,72.04,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March. 1953, in respect 
of ‘Supplies’.”

D e m a n d  N o . 99—O t h e r  C i v i l  W o r k s

“That a sum not exceeding
Rs. 11,11,26,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of ‘Other Civil Works’.”
D e m a n d  N o . 100—S t a t io n e r y  and 

P r i n t in g

“That a sum not exceeding
Rs. 3,41,45,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges . 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of ‘Stationery and Printing’.”

D e m a n d  N o . 101—M is c e l l a n e o u s  
D e p a r t m e n t s  and  E x p e n d it u r e  u n d e r  
THE M i n i s t r y  o f  W o r k s , P r o d u c t io n  

AND S u p p l y  
“That a sum not exceeding 

Rs. 38,23,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 

^that will come in course of pay
ment during the year ending the 

’ 31st day of March, 1953, in respect 
of ‘Miscellaneous Departments and 
Expenditure under the Ministry of 
Works, Production and Supply’.” 

D e m a n d  (No . 130—N e w  D ej:.h i
C a p it a l  O u t l a y  ,

“That a sum not exceeding 
Rs. 1,44,91,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of ‘New Delhi Capital Outlay’.”
D e m a n d  No. 131—C a p i t a l  O u t l a y  

ON B u i l d i n g s  
“That a sum not exceeding 

Rs. 7,08,07,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of ‘Capital Outlay on Buildings’.” 

D e m a n d  No. 97—S a l t  .
“That a sum not exceeding 

Rs. 88,15,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges • 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of ‘Salt’.”

D e m a n d  N o . 98—S t a m p  c a n c e l l in g  aj^d 
P r in t in g  I n k s  m a n u f a c t u r in g  F a c t o r y

“That a sum not exceeding 
Rs. 1,97,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
3Lst day of March, 1953, in rcspect 
of ‘Stamp cancelling and Printing 
Inks manufacturing Factory’.”

•e m a n d  N o . 132—O t h e r  C a p it a l  O u t 
l a y  OF t h e  M in is t r y  o f  W o r k s , 

P r o d u c t io n  and  S u p p l y

“That a sum not exceeding 
Rs. 4,64,02,000 be granted to the 
President, out of the Consolidated
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Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of ‘Other Capital Outlay of the 
Ministry of Works. Production and 
Supply’.”

D e m a n d  N o . 63—M i n is t r y  o f  L a b o u r  
Mr. Deputy-Speaker: Motion is: 

“That a sum not exceeding 
Rs. 19,29,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of ‘Ministry of Labour’.”
D e m a n d  N o . 64— C h ie f  I n s p e c t o r  

OF M in e s  
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Rs. 5.95,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953 in respect 
of ‘Chief Inspector of Mines’.”
D e m a n d  No. 65—M is c e l l a n e o u s  
D e p a r t m e n t s  and  E x p e n d it u r e

UNDER THE M INISTRY OF LABOUR
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Rs, 2,30,04,OOO be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of ‘Miscellaneous Departments and 
Expenditure under the Ministry of 
Labour’.”

D e m a n d  No. 66—E m p l o y m e n t  Ex
c h a n g e s  AND R e s e t t l e m e n t  

Mr. Deputy-Speaker: Motion is;
“That a sum not exceeding 

Rs. 1,08,04.000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March. 1953, in respect 
of ‘Employment Exchanges and 
Resettlement’.”
D e m a n d  N o . 67— C i v i l  D e f e n c e  

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding 

Rs. 83,000 be granted to the 
President, out of the Consolidated

Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
:nsi day of March, 1953. in respect 
of ‘Civil Defence’.”
D e m a n d  N o . 122— C a p it a l  O u t l a y  

OF THE M in is t r y  o f  L a b o u r  
M r .  D e p u ty - S p e a k e r :  Motion is: 

“That a sum not exceeding 
Rs. 4,09.000 be granted to the 
President, out of the Consolidated 
u’und of India to complete the sum 
necessary to defray the charges 
^hat will come in course of pay
ment during the year endmg the 
31st day of March, 1953, m respect 
of ‘Capital Outlay of the Ministry 
of Labour’.”

Refusal of Supplies
Shri K. S u b r a h m a n y a m  (Vizia-

nagaram): I beg to move:
“That the Demand under the 

head ‘Ministry of Labour’ be 
reduced to Re. 1.”
Condition of Jute Industry labour 
Shri Tushar Chatterjea (Serampore): 

I beg to move:
“That the Demand under the 

head ‘Ministry of Labour’ be 
reduced by Rs. 100.”

Implementation of labour legislation
Shri K e la p p a n  (Ponnani): I beg to 

move:
“That the Demand under the 

head ‘Ministry of Labour’ be 
reduced by Rs. 100.”

Labour policy with special reference to 
reduplication of Labour Department 

ivork—Central and States
Shri Ramachandra Reddi (Nellore):

I beg to move:
“That the Demand under the 

head ‘Ministry of Labour’ be 
reduced by Rs. 100.”
Unemployment caused by retrench

ment in the factories
Shri Velayudhan (Quilon ctim Mave- 

likkara—Reserved—Sch. Castes): I beg 
to move:

“That the Demand under the 
head ‘Ministry of Labour’ be 
reduced by Rs. 100.”

General Policy
Shri N. R. Naidu (Rajahmundry):

A
beg to move:

“That the Demand under the 
head ‘Ministry of Labour’ b e  
reduced by Rs. 100.”
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(i) Failure to improve conditions of
Labour.

(ii) Problem of unemployment.
Shri Kandasamy (Tiruchengode): I 

beg to move:
(i) “That the Demand under the 

head ‘Ministry of Labour’ be 
reduced by Rs. 100.”

(ii) “That the Demand under 
the head ‘Employment Exchanges 
and Resettlement’ be reduced by 
Rs. 100.”
Mr. Deputy-Speaker: How much time 

would the hon. Minister require for his 
reply?

The Minister of Labour (Shri V. V.
Giri): I would like to have from 45 
minutes to one hour.

Mr. Deputy-Speaker: So, the discus
sion will go on up to 12 or 12-15 P.M. 
We shall have about two and a half 
hours for the discussion. Not more 
than 15 minutes will be allotted to 
each Member who wishes to speak. If 
any hon. Member takes less than 15 
minutes, such a thing is quite welcome. 
The House \^ 1  now proceed to ......

Shri P. N. RaJabhoJ (Sholapur— 
Reserved—Sch. Castes): Sir, I would 
like to move mv rut motion......

Mr. Deputy-Speaker: The hon. Mem
ber, I am afraid, has missed the bus. 
Anyhow, he can move his cut motion. 
Policy with regard to the employment 

of Scheduled Castes.
Shri P. N. RajabhoJ: I beg to move.

“That the Demand under the 
head ‘Ministry of Labour* be 
reduced by Rs. 100.”
Mr. Deputy-Speaker: The House will 

now proceed to a discussion oi the 
Demands as also the cut motions.

w«nT w nR  : 3H R

spT ^  ^  a rk
vft f  I f t :  iTff

3TTiff ITFJ ’TW #

% ara pp 3TFf % TO apT^

aiYr nT̂  <4̂1 ^  ^  5ft
Pi*  ̂I 31̂  IT W
ft: 3 m  4' ^  5ft

q-?. 
«ft̂  r̂: «TH % I 

, ftRr 'TT ^
|3TT g ^   ̂ ^  ^  qrfefft
(Labour Policy) ^  ^  ^

<nf^ 3hr ? ITT ^  fVdify

5T55cr % ^  r̂«rafT grm
5ft 5ft t

^  ?r̂ ?ft I aPTT f?r ^  
5TPT FtPTr t̂pit eft 

fVfrsft Trfŵft ^  ft'TT I arrsr ^  
'5(T̂ ?rTiB̂ f̂?t aiK i^ 

^  ^  I ftr 3ft srn-f
TT arr ^  ^  %

5T#’ I sK*
?ft^ >raT, anil'll ^5t I MN>  ̂
flTSTR % ^  #  JT? arRTir ^ ^ t I  
ITT !T̂  *r? ̂  ijiT ‘Tw«T 11 »rrT̂  

I1M1T ^  % 3ft FfnTKt 

^  f, iTPr̂ r̂l̂  (employees) f,
%  S 7 T  # ^ r < t 7 j ^  JTTt I

aftr f'BT JT̂ >ft ^tf Jfriĵ J-t
i  I

(economic slump) f̂t %
3ft wrft arnr ^
#■ 'TS’cft i  3’fft #̂ rr<t % 1?’
f  5̂tr i  I f«T?y ?F?

ftr̂ r (shift) ^  ^  f,
afk

H tI I’ I JTf eft
arr? ^  ffwef I I w  'Tt 
5<ft ^ 1  flxar
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"TT 073?) % ^
t ,  ^  

riT^Rlr, I ffirr^tr

T̂T̂ PTT % ^  w it Ilf ̂  f
^T I ^  IIT? q 5 ^  *Tifhft
*7^  ^  f*l(nVc<.

^  ^  «rr I srjf JPTW ^  ^

«rr, 3r  + k «(i <V ^  t |
^  rfY n̂ T >T?f JTT? f  f>TpT?3T

î^G) *f +^i *TT ^K  ^
^  if? ^h ff ^  

fr^ IT  I 3?? ^ 3 %
t̂5P I  I ^  *IR

t  f r  573TJ: ^  ciT̂ B % ^  

?RTf JTT̂ ft ir«ft I  m r  #
^'t >rrtt ’Tffrer ^
TO % ^  ?5iPT a rm  5?r #

+  K«) I ^  ^ t ’lff T t  '̂ <4141 f ^ w in 'r  

?r|f 5 I ^  iT| *rrww ?>fr
=9TTf̂ 'jf f r  ^  arin: ^  wrfeff
^  ^  5*T ^  fft. ^  ^  5rTr*T ^ -

% H i ' 4 * ^ « T T  
^  I a rJ iT ^ fR !a ‘ ^ f> r5 > P  r̂

gfr
( N a t i o n a l  c r i s i s )  % % r m

^  JTOPfT ( 3R f i  «i+itt

' ^ ' f  c.T̂ B ^  3R w  ^
fiT̂ R aiKTi ^  3nr ^

^7  H, W, TITQHf «M'<'sll'l'1
H ^1r 5 ^ T  g ^  ^  ?  5ft

m  IT^ sf^RfW ’PTffW  % ^

? R a n T  I t  ^rXTTT %
^T^T g ft? 'a<-i«) ^i«n

W ->1T, I c f i f t  JT' rillT iT

?!5T ^  = ^ 17 ' i f ^  i,  5 i''m T

^  Hitw ' ( l a b o u r  f o r c e )  %  3 T R

f%?r ^  ^  8fT "Tf^ t ,  5R!cf #
’ f t  w f  « < + i T  >?% v t

77 P.S.D.

Vt ^  "P̂JT 5r|f ŜT̂ ft I. ^  
^nsTR % ^ra> JT? g;3Tr f  J>
f t  f^rrft w»TTWif % ?!ff H ft
«Ff(T*̂ 'rJ|i<#j'ftw (uneraploymont 
dole ) TT ap?l^ ftr̂ rr 5rr=rT ? ? !T̂ 
*m *ft«rT f i ?n?pi7:
^ i T  qT, ^  ffnr?f %

t  ^r? (Welfare
State) sFCf̂ ir i ff, ^?5w<

a n ^  5RT I  I ?5ft^ 
f t ?  % a m  >TT>*n- ^

5̂Trt 3|T!flft ? 3ft sftsfeW 'Btff 
(productive force) i,
'BT# ?, 5ft ^  tpfff amr t^?ift €\ 

^ fnaT f̂ cfT ?>'f SfT TfT 
Tqr J?ft ^  frnf T<, ^Tr ?#t gr5r;f tx 

^  ̂  fl’fT'ft I ? anr̂
% <n^ ^

^  d t 4  !T̂  ^ n f  ' ^ 7  f  f^

t̂w % f?-4 ^tffci h'if f-pffr n<rr ?
iTfT ?n?€ 4' ?fef & »r*7^f

7 «rtT jfjft % ?T'Tr55 m sfh
»?'!T>fl'g?r% ^sr^rr, fftsr^r? 
JT? f̂ JTT >Tirr f̂ r ?f |(r |  f̂ r

? t JT̂  t  I ^
5RT? >T «(r('*l<4i *WI fti
aftr ^ ? r  ftr^f ^ 3  Tt?̂  ^  '̂r »f£ft 
I', ^  iT ^  % g firS f  fsTfl’
% TTTif ĴT ?r |j ^g-p: *T3r̂  oft

IT ?Fr)T 4“, # P f-  f t  JTT 
f  I 4  ^  jt' ^  ^ e r r
5 ^ ^  ^  3T5^ oT? wrw«T t  ft: 

fjTJff % sp? ^  3fff f̂r %
^  ^ ^  ® firp: jrvirjT: arrsr #^rrr 
’TJ f3[ § I 3nfer jft ® f*î  ?t 
*r^' It ^  T?t I  sfk fsRT % ^ » r  
C ^fTT •i'«5 t̂. W R  g«T %
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^  xiin ^ T R W f  sftr *wi 
sRf îtT fsfT ? ^  i m x

’Tt’T’T % f e r
3 f t r t t < - + K  ^  sflT ^  
^  f e r r  srr f  ? ??r %

«(A 'J|' l̂«l 5 I 3 f^  1J5T
i t r | ,  ( d o c u m e n t )

«tt t  ^  #  ^51^ fc rr |
f%, ' ^T ’
( G o v t ,  h a v e  n o  i n f o r m a t i o n  ) ’T' 

^  ^  qr ft: ^
^  «i'!i <,̂  ’T̂ ir ifr 'T^,
^  3ft ^  % ft[  ̂ 5IK ^

w  ^  t ' ^  % 3T^ it t̂t=pr 
5 ft: ^

% *ii«*i ^fe'T 5 ft: ^ rm x  ^  'tiHa T̂'

^ ^ - f^ ^ 'f l’ ff f>FT i  I
?5ft:5T ^  inr [^'ifcJH ^

^  5fPT % <T3rR *1?l ^T 
aftr ^d+rt Jnft5̂  # w<5i>R
*R ft: anft^ *f  ̂ % «tK“I
n̂°FR itw M’Tif€t (export duty) 

^  *p̂ , wt ^  '̂t ^  >TfT Wft:
3PR Î TOTtS ^  5J^
TT5ft ?ft infes  ̂ % =FR^

3rm, ark 
STTO WfT t:pK ft ^rm,

^  ?ra  >TF> I

fw^TTfWT *nft («ft ein«ft) :
<»i'«^H am 5F? ft 5rm 
#TTT ^  3im I

I* 5«IT? : ft +l'«fl"i
ft 5TR»r, «5ft:5i 

5T̂ , Jlf f̂lT? «ft*̂  vt «<.+!< 
n^iK ^  '

ITW Tni ’IKIMOI ft»5 : 3Pf5J

?* I

. ^4*ff; JTf ̂ r>i>M *)irrt+
wl*i 5ft 3TTW 3TT̂ +|<1«IK W *ft?Y 
>f̂ t 3TR sfft «T5If % ft >TJ? f
3ftr ^  wl'ft ̂  5ftr ^
ft: ^TOT TfT f ,
f*T 5^ % 3i^ iT̂ p̂ftE ^
^  ^  I ?If ?r<^ fpK  3ftf# 
% ft57 ^  qff ft̂ ft ft: 
jnfe^ wW  ̂ >r̂  >rs<tH r̂r̂ ft ^ 
ft:crJTr ’j'fiiKi :̂*TnTr ? ^  ^
«rtft wfa sTH^ t̂ T^r g afk #' 

infef: (capital)
afk (investors) arerwRt
^   ̂5ft 'mrr I ft: f t ^  >T5̂ ff
T̂F5t # g?T̂T 3fl 
(invested capital) f  ^  ?ft̂  
^T ft »raT 1 1 arr̂ r  ̂«ftfr
»iTt 3TR JTf Wt̂  f??55T Tf f
ft: f>iTTr ^ 9 )T  TfT f  s fk  t̂v̂ t ’: 

*ii«i  ̂ ^  1 i)Tr ?:f>Tr JTf f  ft: 
»n ft!^  ^ t  TIfS 7 f  ̂  

% 15ft Tft f , %ft:̂  f-ilT̂ f ̂ t
3K R  ^  srra' ^  T? I'll

^  ^ft^ % fl"<+i<, 
% 'TRT 5R5i 5T̂  f  I arrsr f̂T<
f̂ TiT % ’i^t tR f , Ĵn" Tt f  rWcT
^t ?[fa?: % f̂  ̂ w<^\x spt

f*T̂ 5ft I ?Rf:R ^  ^̂ TR̂  
HiTfT f  3fk |5fcT f ft: 

spt Hwr Tt ’ftf̂ ScT ?t 3|T5ft f  3ft̂
^  % g;®i sTrar t  ft̂  >T̂ 5[̂ f ^t :̂tf 
fsfpir PlW  JIT n '^  f*TOT, ^(V'f 

^  ^R ^ ^  5R!I» ^
Vt^ 7 f t ? t 3rt5ft I 4TS:t



10 ▲. H.
5^  3fh: 5  1

g w r  g  P f

3TTT f  ftr ^RT '̂T^T
t ,  ftf)T ^  fsT?^ % anrnr

% 3TTT ^  ^  ^  t
q’if STFT % ’TRT ^  ^  ŜTRTF
5  ^  ^*iR arnr % ^ r  arr

^  ^  c j '^ N

%  ^T- | ,  ^ P O T T

% TRT qr^r n | t  ^

^^7  t  ’̂<̂ '< # ^ 0  ^

^JTFTr sfTt % ff r̂rsT
%  ^ * r  3ft'< ^  ^

'̂tf̂ TTT 3t\t  «6i 0« fi^
^ > f f  ^  ^  ^

3 T c ^ T ^  ( u n e m p l o y 

m e n t  a l l o w a n c e )  f e y r ^ r  ^  

3T R ^^ qr I

Bfift 3 1 K ^ ^  ^
W  f %  ^ f  = ^ 3 ^  #  ^

f ^  Tsnar f  1

^  3 Tff ^  ^

= 5 R ^  ^  = ^ ,  ^  ^

f ¥  ^  ^

f«̂ c»̂ <?i i|| I 3T r̂̂  ^

^  ^  P f ^ F T ^  ^ T  ^ 'T »r<

t |  I  a fr c  ^\i ^  T |  f  ^  « F t  ^ > t

f i T ^  5 I
^  ^HviT ^ ^rer a n ^ ^  'jth^
^  f^  ^feF.- T fm  3T^ftM5H

^  f p w  ^  ^rqr
^'f^nTRTT 

( n o n  p e r m a 

n e n t )  2TT ( t e m p o r a r y )

f  ̂  «FT ^ fT  ^  ^
^ 'i t w  ^  f  3TK ^  5R R  ^  
ft^T  ^ 3 ^  ^ sf̂ TTBTRT?:
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*1SB̂  ̂ f^T  ̂ lf^+ ^<ilC
^  ^  W ^ R T T  ♦ 1'tf^Of

^  ^  f  ®  F ? ^ r r ^  w I

^  ^  ^  ^T^rr, ^

. qr 3T?5R%ff 
i  n - ^ ,  ^  # '  a i T n ^ 5 ^

%  ? T ^  t  •

Mr. Deputy-Speaker: The hon.
Member has exceeded his time:

«ft ^  'TTH 3Tk f g
fT> rft ^  t  !Tff I fffiS 

^  :p T ^  %

^  ^ r  '^ i ^ '^ r  g  I % # 5 T ( w a g e s )

%  ^  ^ T fr  ^ ? r r  ^  f t :

^  M % q -  % ^ 5 T  ( l i v i n g  

w a g e s )  ^ r ^  flf ^  ^  >raY 

^1 3ni ^iT p̂ft» ^5T

? ft WrW^T S T ^  t  I ^

( C e n t r a l  p a y  C o m m i s s i o n )  #  

^  ( r e c o m m e n d a t i o n s )

^  * f f  ^  ^

^  % ¥ t  'Tf arh: srrsr v l’
5R55T ^  fcj

fr |f  aftt w?t|  % Tg^y
% ^?rrcr #  fsnr t ' f t
( s e m i - s t a r v a t i o n  w a g e s ) % i h r  ^  

^  ^ ? r  T t  ^  f c  %

fk<T wnj T̂Ĉ >rT 'f ^

1 1

( t e x t i l e )  % > n r ^ f  

^  iT s p ? ^  w > j ? e % 3 r  ( l o w e s t  w a g e j  

^  t  sFCcTT I  -̂T ffr
f»Tf5% I fir f̂i- ^  it'
»T5r5< i  fsr̂ l «Ft A^tTJf fJTST̂  5
aftr »n i^  s fh t q<ft I
%  f n ^ r l T  I

T̂?r 'IT KTPT ^  f?OT I

1952 Demands for Grants 2164



2155 General Budget— 19 JUNE 1952 Demands for Grants 2160

(«fi
2T5 iThfT I  Pf ^

P3RT ^

f  ̂  I

^  ^  3T7#
spTR ^  I ,  ^  5fft f r ^  t
ft) sTM^r 3tt̂

( c o s t  o f  l i v i n g  i n d e x )  ^
|IT ^ ^  ^

^  T?: f e r r  î’̂ - i
Mr. Deputy-Speaker: He must con

clude now. He has taken 20 minutes. 
(English translation of the above 

speech)

Shri Tushar Chatterjea: Sir, 1 am
going to deliver my speech in Hindi 
because it would be difficult for me 
to convey my ideas to the House in 
English. I would have liked if every
body would have been allowed to speak 
here in the House In his own mother 
tongue. I would request the Chair 
to allow me to speak in the House 
in my ô ^̂ l mother longue, i.e., in Ben
gali, in future, so that I may be 
able to express my ideas in a more 
lucid manner which is an essential 
thing. Now I would request the 
House to lend me its ear notwith
standing that I am going to speak in 
Hindi in which I am not so proficient.

The topic/on which I have to speak 
is the labour policy of the Govern
ment. The very first question that 
comes to my mind in this connection 
is whether it would be appropriate to 
call it the labour policy of the Gov
ernment or the anti-labour policy of 
the Government; because under the 
present day circumstances one feels 
that it cannot be the labour policy 
of this Government; and if at all it is 
to^be given any appropriate name, it 
should be called the anti-labour policy 
of the Government. See what is 
happening these days. On all sides 
there is only one cry and the people 
ask how our country would escape 
from the clutches of unemployment 
which is threatening the whole labour 
class. So there is a cry all around 
and a voice has been raised against 
It. But I do not know whether that 
voice has reached the ears of the Go

vernment or not. This - is the case 
not only with the ordinary labourers 
but with the middle class employees 
as well. Again, the present phase of 
unemployment too is not an ordinary 
phase. My reference is towards the 
growing unemployment that we find 
in the country today and which is 
the result of the economic slump pre
vailing in the country. Mills are clos- 

, ing down; some of the factories have 
stopped many shifts. Looms have 
begun to close down and labourers 
are being thrown out of job in thou
sands. This is the condition prevail
ing in the country today. A ques
tion on this subject was raised in 
this House. There is a cry ,from 
labourers and other employees, seve
ral demands have been put forth. It 
is not known whether the Govern
ment have at all heard of all these 
things. I remember the hon. Minister 
of Finance referred to this slump 
some months ago. When the volume 
of worlfr was decreasing, when busi
ness circles were crying, the hon. 
Minister had said that the business 
men have earned enormous profits as 
a result of the Korean War and it was 
not befitting for them to cry so much 
when their profits were going down. 
It means that the Government too 
have realized this fact that the busi
nessmen have earned enormous pro
fits due to the Korean War and it was 
not proper for them to cry when 
their profits lessened due to the slump. 
It should be known in this connection 
that we should look at this problem 
from a national point of view keeping 
in view the interests of all the peo
ple who inhabit this land. If we see 
this condition in the right perspec
tive. we would have no hesitation 
in treating it as a national crisis. 
When growing unemployment is all 
around us, when there is a cry and 
when every house and hamlet and 
mill echoes that cry, it should be 
treated as a national crisis. But I 
would like to ask the Government 
why do they not take some steps to 
resolve that crisis in spite of the 
fact that it has affected not only our 
labour force .so severely but also the 
whole country. I ask the Govern
ment why arrangements for unem- 
plo5rment doles have not been made 
to check the miseries of growing un- 
emplo3Tnent? This is the direct ques
tion that I ask from the Government. 
The Government declare with all the 
emphasis at their command that they 
are wedded to the evolution of a wel
fare state. To form a welfare state 
is ♦ll right. But whom would you 
take into confidence for the forma
tion of a welfare state? The pro
ductive force or in other words the 
labour force is being shattered by 
the effects of unemployment. Can a
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welfare state be formed on that 
ground? If the Government would 
say anything about the welfare state, 
I would ask them why no arrange
ments have been made for the unem
ployment doles in such a bad situa
tion. Many Members of this House 
including myself asked a question 
from the Minister of Labour and in 
reply to that we have been told that 
they had heard that some godowns 
had been closed down. The other
day, in reply to one of my questions, 
I was told that six mills have closed 
down in Hooghly and Howrah. Six
mills are closed for the last two
months and this has rendered at least 
six thousand labourers jobless. I 
have worked among labourers and I 
know it fully well that at Ipast six 
thousand workers have been thrown 
out of employment because of the 
closure of these mills. After all
what was the reason of their not 
working for the last two months 
rendering six thousand labourers job
less and what have been its results? 
What arrangements are being made by 
Ihe Government to maintain the fami
lies of those six thousand labourers 
who have been thrown out of em
ployment? No answer is being given 
to this question. So far as I remem
ber the Government’s reply has been 
that, “they have no information”, 
and there is also some document 
here containing this reply. In reply 
t 9 my query whether any compensa
tion has been paid to the labourers 
who are jobless for the last two 
months on account of the closure of 
those mills, we have been told by 
the Government that they have no 
information. It shows that the Gov
ernment’s policy i s ' not prorlabour 
but anti-labour. But when stale
mate in the Korean War brought 
slump conditions in the country the 
jute millowners brought pressure 
upon the Government to reduce the 
export duty. The Government had to 
submit to that pressure. Because 
had the Government not have agreed 
to their view the jute mills of the 
Capitalist millowners would have 
closed down, and would have render
ed thousands of worker*? jobless. 
The Government accepted their re
quest.

The Minister of State for Finance 
(Shri Tyagi): If the mills would
close down, the labourers would be 
thrown out of work.

Shri Tushar Chatterjea: Yes, the
mills will close down; but the Gov
ernment do not seem to realize that. 
Sometimes the Government are not 
prepared to go into its implications.

Babn Ramnarayan Stngli (Hazari-
bagh West): They have no* sense.
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Shri Tushar Chatterjea: The Gov

ernment have never been prepared to 
calculate how much profits these mil
lowners, who were embarrassed by a 
small fall in prices on account of the 
slump conditions and who cried for 
state help and for reduction of the 
export duty, have earned during the 
last five years. I have some infor
mation on tins subject. When I read 
about the capital and the invest
ments of the millowners in the news
papers I find that their invested capital 
has multiplied three times during 
the last twenty-five years. But now 
with a slight slump in the market 
these very persons cry that their pro
fits have gone down and ask for help 
from the Government. My submis
sion is that while the Government 
are considering the desirability of 
giving relief to the millowners, they 
have no time to consider the plight 
of those thousands of workers who 
have been thrown out of work. La
bourers are starving but the Govern
ment have no time to improve their 
lot. The administration is so strong 
and up-to-date that even when a notice 
of ten days is given and a question 
is asked whether or not some com
pensation has been paid to the 
labourers, we are not given any in
formation at all. Indeed, what an 
efficient Government it i s ! I would 
like to ask the Government that when 
they say that they have got no money, 
wherefrom do they get it when 
they have to pay huge amounts by 
way of privy purses to the princes? 
At that time they manage to get 
money but when the question of giv
ing relief to the labourers comes in, 
the Government have no money. My 
submission is that the Government 
should treat the problem of̂  unem
ployment as a national crisis and 
should try to solve it. They should 
urge upon the big businessmen that 
it is essential to give unemployment 
allowances to the labourers.

The other day one of the hon. 
Ministers said that unemloyment 
bonus was being paid to the labourers 
in the jute mills. But I request him 
to come with me to any jute mill area.
I would prove to him there that the 
Government’s statement is not cor
rect. In fact the position is this that 
workers are being thrown out of 
work, they are beinfi retrenched and 
are being rendered jobless, but th#y 
are not being paid any unemploy
ment bonus whatsoever. I know, as 
many others also do. that the mem
bers of the Indian Jute Mills’ Asso
ciation in order to save themselves 
from the clutches of law keep most 
of the labourers as non-permanent 
or temporary hands with the help 
of this or that rule interpreting it ia
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their favour. And the answer that 
I have got shows that the employers 
will not give any account with regard 
to the labourers who have been re
trenched in the jute mills. Nothing 
has been said about it. The hon. 
Minister has not said anything in 
his reply whether or not they receive 
some benefits or allowances.

Mr. Deputy-Speaker: The hon.
Member has exceeded his time.

Shri Tushar Chatterjea: I have not 
got time to speak more. I would 
only put forth one or two points and 
stop there. Some mention has been 
made in the Constitution about the 
principle of living wages. I do not 
know what has been the fate of that 
principle. The recommendations of 
the Central Pay Commission were 
made on the basis of p rew ar condi
tions; and the scales recommended 
by the Commission can no longer be 
held as living wages in the present 
day conditions. The Government are 
not prepared to sanction for the 
labourers even those scales of wages 
which could have been categorized 
as semi-starvation wages in the pre
war days.

Generally speaking a labourer in 
the jute mills gets Rs. 63/- a month 
while a labourer in the textile mills 
gets only Rs. 52/- per month. I am 
speaking about the lowest wages. In 
Hooghly there are some labourers in 
the cotton mills who get only Rs. 45/
per month, and the women labourers 
do not get more than Rs. 32/- a 
month. But with all that no atten
tion has been paid to this problem. 
People demand that the Government 
should take steps to implement the 
recommendations of the Central Pay 
Commission as soon as possible so
that the labourers may try to get
themselves out of their present plight. 
There are certain Government em
ployees as well who are covered by 
the recommendations of the Central 
Pay Commission. Keeping in view 
the present cost of living index their
condition demands that the recom
mendations of the Pay Commission 
should be applied to them immediate
ly. But unfortunately this has not 
been done.

Mr. Deputy-Speaker: He must con
clude now. He has taken 20 minutes.

Shri S. S. More (Sholapur): I am
sorry, Sir, I was not in the House 
when my cut motion was read out. 
Will you kindly allow me to move it 
now?

Mr. Deputy-Speaker: Will the hon. 
Member kihdly resume his seat?' I 
really wonder as soon as the question 
hour is over or the first hour is over, 
hon. Members leave the House im- 
mtedilately. It seems there is some
thing wrong with the hon. Members. 
Therefore I would urge not only
upon the hon. Member but all hon. 
Members of this House to see that 
they be in the House and not mere-

'ly  go and sit in the lobby. After
all we must realise that we have 
come here from long distances and 
we must attend to our legitimate 
duties. That will be not only in the 
interests of the hon. Members them
selves but in the interests of the 
country as a whole and the speakers 
who are speaking here. I cannot 
understand what is the object of their 
going and sitting in the lobby instead 
of attending to their legitimate du
ties. It is for this purpose they 
have been sent and lakhs and lakhs 
of rupees have been spent and hot 
contests have been fought and there
fore it is rather strange as to what 
business these hon. Members have 
outside the House.

Babu Ramnarayan Singh: What
about Ministers?

Mr. Deputy-Speaker: ^Ministers
haye got other work but the hon. 
Members have got no other work than 
this work. Possibly I will have to 
recommend to the speakers to note 
down the hours which the hon. Mem
bers spend during Parliament and 
outside for the benefit of their con
stituencies. I am prepared to allow 
the hon. Member to move his cut 
motion as I shall not take advantage 
of small matters here and there but 
I would rather earnestly appeal to 
hon. Members to attend to their legi
timate work in the interests of the 
country as a whole. Now the hon. 
Member can move his cut motion.
Hardships of labour employed in the 

textile mills of Sholapur and Barsi.
Shri S. S. More: I beg to move:

“That the Demand under the 
head ‘Ministry of Labour* be re
duced by Rs. 100.”
Mr. Deputy-Speaker: This cut

motion is now moved by Mr. More. 
We will have discussion on this also. 
Now I would call upon Mr. K. L. 
More to speak.

Shri K. L. More (Kolhapur cum 
Satara—^Reserved—Sch. Castes): I
rise to oppose the cut motions and 
support the Demands for Grants in 
respect of the Ministry of Labour. 
In this connection I take this oppor
tunity to make some observations.
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When I was going through the pages 
of the Report on the Working of the 
Ministry of Labour, I was much im
pressed by the brilliant activities that 
are carried out by this Ministry. 
At the very outset I like to congratu
late the Government for its achieve
ments in the field of enacting labour 
legislations. The Plantation Labour 
Act, 1951 provides for the welfare of 
labourers and for regulating the 
conditions of work in tea, coffee, 
rubber and cinchona plantations in 
the first instance. The Employees 
Provident Funds Ordinance, 1951 
which is now replaced by the Em
ployees Provident Fund Act, 1952 is 
the second labour legislation. And 
third one is the Industrial Disputes 
Act, 1947 as amended which provides 
particularly for the appointment ol 
banking experts on the Tribunal ad
judicating upon disputes in banks. 
This is most important. And then 
there is the Industrial Disputes Ap
pellate Tribunal Act, 1950. Then I 
come to another legislation, the Em
ployees State Insurance Act, 1948. 
This provides for cash benefits in 
case of sickness, maternity and em
ployment injury and medical care of 
reasonable standards for each insured 
labourer. Then there is the Minimum 
Wages Act. Then there is another 
legisliation i.e., the Payment of Wages 
Act, 1936 which regulates payment 
of wages to a certain class of per
sons employed in factories, railways 
and other industrial establishments. 
Then I come to next legislation which 
is the Indian "Mines Act and the 
Coal Mines Labour Welfare Act. 
These are some of the important legis
lations which are being implemented 
vigorously in the interests of labour
ing classes.

Then I like to turn to the Ministry’s 
welfare activities. There is a provi
sion in the Budget of 1951-52 for the 
general welfare. In this connectica 
particularly I like to mention the 
welfare in mica, welfare in plantation 
and dock workers.

As regards industrial housing a 
substantial sum was budgeted last 
year and this year also. As regards 
the training schemes conducted by 
the Government, I would like to say 
that much is being done to solve 
the unemployment problem by im  ̂
parting training to men and women 
and ex-Servicemen in technical and 
vocational trades. The Government 
deserves our congratulations in view 
of its marvellous achievements in 
spite of the insurmoxmtable difficul
ties that it had to face, e.g., refugee 
problem, famine and earthquakes, 
floods and then Defence which was 
our primary and first consideration.

Then I would like to speak a few 
words about our all vexing problem 
of unemployment. Millions of our 
countrymen are without work, with
out any employment. Hundreds and 
thousands of our people—educated, un- 
^ucated , agriculturists, non-agricul- 
turists—do not get any work when 
they have a desire to work. They 
do not get any opportunity to ob
tain some job or means of livelihood 

of theirs. This is a sad 
remedied

immediately. The problem of unem
ployment which has assumed a terri
fic forni must be cured without any 
delay. What is the remedy? What
IS the specific remedy? What is the 
solution for this? How can we re

half-starved and 
half-naked and shelterless people 
of our country? The full and 
solid solution of this unem
ployment problem lies in the full 
swing implementation of the Five 
Year Plan. Our country will be 
flooded in production and will be 
rich in industry. It will lead to the 

of every avenue of the means 
of hvelihood adequately. This is a 
long term remedy. We want to have 

approach to this pro
blem. The Government is doing mucH 
n /  services and getting rid
of this unemployment problem It 
is a great task but I would like to put 
my humble suggestion to the Govern
ment that this must be done as quick
ly as possible. Unless some strong 

employed ̂ to provide 
unemployed and land 

to the landless there would not be 
any enthusiasm or vigour to achieve 
fr J  prosperity of the coun
try. The agricultural labourers are 

unemployment. The agricultural class forms the 
major part of the population of our 
nZ"" it is high ♦ime

T energy and acti
vity of the Labour Ministry should 
^  focused round agricultural labour 

Ministry of Labour is 
solving the pro

labour—even their 
day to day problems are absorbing the 
attention of this Ministry. This is 
an due to their organisations whose 
voice is powerful. But the poor ag
ricultural labourers are unorganised 
and scattered; they are ignorant, they 
are d u i^  and their voice Is not au
dible. Hence the Ministry’s activi
ties should hereafter be directed to
wards these agricultural labourers 
even at the cost of organised labour

factories,
railways etc. There is a dire neces- 
slty for launching on an all pervasive 

activity on the part of 
the Ministry through the State agency
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to grant lands and agricultural faci
lities to these landless labourers. The 
Minimum Wages Act which is a legis
lation intended to improve the lot of 
the agriculturist is not a sure re
medy in this case.

Then there is another class, the 
lower middle class, which is hard 
h it by the unemployment problem. 
An intensive programme must be 
5et on foot to combat their poverty 
and provision should also be made 
to give them work. There is also 
the other class, namely the retren-
-ched workers. A scheme should be 
prepared so as to enable them to 
maintain themselves. They should 
get some subsistence allowance to r 
the period for which they are with
out any work.

I shall now place before you some 
observation regarding the sanitary 
labour engaged in municipalities and 
corporations. They are utterly neg
lected. their housing problem is not 
solved by these local authorities. 
They have to work in dirt. This 
kind of labour has become the work 
of the Scheduled Castes—the other 
Castes do not go in for it—and they 
have by force of circumstances to 
do this work. But their conditions 
are not taken into consideration by 
the local authorities. Their lot must 
be improved and I would request 
Government to pay special attention 
to this class of people.

Lastly, I would draw the attention 
of Government to the Directive given 
in the Constitution and embodied in 
the Five Year Plan. The Directive 
refers to the right to live. This 
right to live must be implemented 
from this very moment; because the 
FivG-Year Plan will have to take 
some time for its completion it is 
better that a beginning in that regard 
is made now. There is another thing 
in regard to this Directive. There 
should not be any accumulation of 
wealth or profits. The profits in 
factories, mines and industries must 
be divided gradually among the 
workers. If that is done and also 
if the Labour Ministry directs its 
full-fledged attention towards the
landless agriculturists then there
would be bountiful and the problem 
of unemployment can be solved in 
no time.
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^  t  Pp W  W ^  '9^ 3 T ^
%  1 1  %■ rft i m ^  %  Rs(Vii4) ̂  =?trr

® pftft: ^  ^  aiT^T^r

: J 3 R  w:r a r f w T  ^  |  ^ ft :> T  

ftRT <n€f % ^  t  H?TN #
atrtrr g  a r f V 't 'K  5  f t :

3 JfT  5 R i a r ^ f t  ^ T  ^ q i «  f  f> T 

3TRT3r ^ 3 5 R  I 3ft ^  f

^  H  5Tt ^  ^  %  ^TPT f  ̂  I t f t v T

3f t  a(»<n %  ^«^|<A f  ^  ^f f * T  ^  arrW M  

3 | ^  ̂ JSirft t  I t  %

a ft r ^ r a '^ f  m i4 ')i + < .h i "^i^ciI j f t : ^ 3 f t  

s p fl %  P r f t  | f  3 t t%  f  

^  ^331# ^  ^tftRT I n r ^
3f t  ? T  "TPT 5Tf a n T  ^  5

^^T’T TPft ^  3ft afTOT 5 , 3ft nc<mn 5' 
^  3TIT55 flf !Tflf ^  1 ariR aiN  

> rh ft 3ft %  f  eft ^  a n r ^

#  5rr?^ I 3r  5 * 0 ^

r*< P i»d <  5ft ^ 3 ^  ^  f n ^  

5 R T #  a ftx  5 * n ^  ’ n f  3 r i i 3 f t ^  t t t

^  ^  T t  3 R ? r H  I ^  %  
9rrt #  3rin# l^  tn r  3ft #  j®  f :̂nT ^ 

% f v ^  3̂  ^  'flti *F t

^  a fiT  ^  ^  3R R f t  ^  ^
5 T O T  a p : # ? ^ ^  I

Dr. Lanka Sundaram: That i* reflect
ed glory. ■
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t  ftr ^  a r ^  % ^  ^  
f  ^  ^  ^  f w  ^snw  I

^  ^0«l ®Fn^ 3i^d ^ aftr

^  ^  ^  ^  t  • 
^TT ^ 1% ^  «i<pft

a f k  ^  ^  ^ € t (  g r a t u i t y )  

^  =^rf^ i ^
^  ^iT ^1%^, ^  w r  ^  I
t  T frft  TT3 W  5TT I ^ 3 T ^  %

% 3ftr ^PTpft

% t i  1^ #  I ^  ^  T |#

^ PT  ^  = ^ n f^  I + H l i f R
(Planning Commission)
^  iT h rm  t  ^
^  ^  ^  ^  3T5^ 5 T ^

^  ^  t  I ^  %
H ^^ ii ^  ^  5Tf  ̂ t  i

% TR% ^  ^
f  I ^  3i m i < ^  ^RT 5  

^  ^  3T̂  ^  t ’ I ^

i  fe  ^  ^  ffT sfftf + ^5^2^ ^  
»T  ̂ ^  ^  ^

' ^ T W  ^  t  I

^  P t^  t  3TT?ft ^ R T T R t

5R^ t ' 3fk ^  ^
t* I V̂ 5̂ =?W #  ^  ^  t  ^  ^

^  t ’, ^
^  ^  ^  «Rnr ^  sft^

fir^ ? r r f ^  w r n f t  ^  t|  f ,
^  ^  ^  ^  =^rf^ I

f  ̂  ^  ^  w r^  \
^  ^  «R?TT f  fif»

^  ^  p n  ^ rr f^  aftr
3 f^ ^  ^  ^  ^3fT ^cTTT 5 ^
^  ^  =^rf^ ark  IT?

^  =^nf^ %  ^ 3 ^  f
^  ^  I  ^  g«rK'

sftr ^  5̂ ^TT ^  ^  ^®rdi 5 ^  ?*T
^  % "(hT^ R n^ncftq  ^  TW I

^  ^F3^ r̂ srr«RT ^ afk
3TWT SFW g ftp ^JTrtt ^<^'\< ^  q r
«TR ^  I 2f7̂  Sfn: TTm

HTTTRT f  I

(English translation of the above 
speech)

Shri P. N. Rajabhoj: Sir, I am glad 
you have given me an opportunity 
to speak after so many days. There 
are very few representatives of the 
Scheduled Castes Federation in this 
House and they loo are not aflfiliated 
with any group. I wanted to speak on 
Education and other matters also. I 
thank you very much for giving me 
time to speak on labour.

The majority of workers in big 
factories throughout India is that of 
the so-called untouchables. They 
are not getting the help that they 
ought to from the Government. Un- 
touchability is rampant even in big 
factories. These so-called untoucha
bles are not employed in weaving 
mills in Ahmedabad, Bombay and 
Nagpur, because while working yarn 
comes in contact with their lips. We 
held many meetings and conferences 
but no heed was paid to them. Only 
those are listened to who have a loud 
voice. Nothing that we on the op
position benches say in this House 
is acted upon. Dr. Punjab Rao Desh- 
mukh had introduced a Bill in the
last Parliament with the object of
making provisions for imparting techni
cal training and providing employ
ment to labour. But that Bill could 
not be passed. He is again bringing 
forward that Bill. I think that labour 
welfare would be an idle dream un
less arrangements are made for tech
nical training for labour. They
would always remain unskilled 
labourers and cannot make any pro-’ 
gress in that capacity. They need
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to be trained. If they are trained 
they can do something lor themselves 
even if they are thrown out of em
ployment.

Another thing I have to say is in 
connection with sweepers who have 
been doing this work from centuries. 
Why should you not take up this
work now? After all, there is no 
such law under which they have to 
continue in their age old profession. 
Now that our country is free and
everybody has equal rights, why
should not Brahmin labourers work 
as sweepers for some time and sweepers 
who are good workers otherwise, 
adopt some other profession? These 
people are compelled to do this work 
in factories and I think that the Go^ 
vernment should remedy the situation.

About the employment exchanges 
which provide employment to many peo
ple and publish reports, I may point out 
that all the \high officers are caste 
Hindus and justice is not done to
the scheduled castes at many places. 
The caste Hindus do not meet out 
good treatment to those belonging to 
the scheduled castes. I went to the 
Jalgaon Employment Exchange and 
also made a complaint at Poona and 
Sholapur Exchanges. These are places 
where complaints are not paid any 
heed to for months together. There 
is no appropriate arrangement for 
providing employment even to quali
fied matriculates.

Casteism is very strong in India. 
Many slogans are raised in the name 
of untouchables. There are many in
stitutions for them like the Harijan 
Sevak Sangh but they all talk too 
much and work too little.

The same is the position of sche
duled castes with regard to employ
ment. It is true that 12i per cent, 
posts are reserved for scheduled castes 
but the employment exchanges should 
work properly to give it a practical 
shape. I hope that our new Labour 
Minister Shri Giri would not lose 
sight of scheduled castes and would 
do whatever he can to see that sche
duled castes get their proper share 
in Government employment.

Let me point out that in the Labour 
DelGfrations sent abroad, some repre
sentatives of Labour are included but 
they are not included in others. I 
want to draw the attention of the 
Government to the fact that we are 
citizens of our free country and we 
should get a share in the affairs of 
fhe country. I hope that the hon. 
Minister would give some thought to 
this question.

I want to draw the attention of 
the Government towards the plight 
of sweepers in Pakistan who are not 
being allowed to come to India. Tha 
Partition has split the Depressed 
Classes League which was an All 
India body. I hope that the Govern
ment would try to bring back these 
sweepers from Pakistan. Many people 
^ay that they have changed their 
religion to Islam. I appeal to the 
Government to try to better the lot 
of those of our citizens who are workr 
ing as labourers in other countries.

I want to say that the Indian Na
tional Trade Union Congress started 
by the Government is a Congress or
ganisation and is not representative 
of the workers. I hold that 
I. N. T. U. C. does not work for the 
benefit of the labourers. The Con
gress had started many organisations 
e.g. the Harijan Seva'k Sangh, the 
Charkha Sangh and then it started 
the I. N. T. U. C. I want to draw the 
attention of the hon. the Deputy- 
Speaker towards the fact that such 
things are not in the interests of the 
country. As long as the Government do 
not take us into tbeir confidence and 
go on working as they please, no 
good will accrue to our country. The 
haste in forming such organisations 
is to ’ dupe the people, and then they 
claim that they are working for the 
welfare of the people. We do not 
consider the I. N. T. U. C. to be a 
representative of labour. There was 
a strike in our parts and the strikers 
were told that the I. N. T. U. C. could 
take up their case only if they en
rolled themselves as its members.

I am pleased that there are as 
many as 72 representatives of the 
scheduled ca.'̂ .tes in this House. I reg
ret that they cannot raise their voice 
against the Government. But the 
party on whose ticket I have been 
elected to this House has given me 
a mandate to raise my voice on the 
question of scheduled castes. There 
are other questions also but this Is 
tho main question on which I have to 
raise my voice. I request the House 
to try to better the lot of this section 
of the people which has been down 
trodden for centurics. You utter 
Gandhiji’s name very often but you 
do not act upon the essence of his 
teachings. If you are a true follower 
of Gandhi,ii put his tonrhincs into 
practice. When Dr. Ambedkar was 
Law Minister he got many laws 
passed and those laws were put into 
effect by Shri Jagjivan Ram. What
ever the latter has done in connection 
with Labour was rwiUy cxjnseived 
by Dr. Ambedkar.
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nam): That is reflected glory.
Shrl P. N. Rajabhoj: I think this is 

our victory and I hope that the pro
blems of the scheduled castes would 
be solved. The number of scheduled 
castes in our country is five to six 
crores, the majority of them are 
workers. I want that the number of 
workers should go up. and they 
should be given gratuity etc. The 
condition of workers in Delhi is un
speakable. I visited Mori Gate day 
before yesterday. Harijans of Maha
rashtra and other places are living 
on the banks of the Jumnna. They 
have no houses to live in. The hous
ing problem is a serious one and 
should be tackled. The Planning 
Commission has drawn up big sche
mes but there is no provision for 
workers or scheduled castes in those 
plans. That is why the condition of 
workers in Delhi is very bad; they 
sleep on the footpaths. The country 
is free but we are still slaves. I do 
not think we can improve our con
dition unless we do something cons
tructive.

The millowners behave like auto
crats and harass the workers. There 
Is so much of work in Calcutta but 
many workers are unemployed there. 
Many people have been thrown out 
of employment by owners of Shola»- 
pur and Barshi mills. This tendency 
ought to be checked. The millowners 
earn crores but they do nothing for 
the welfare of the workers. I appeal 
to the House that we should work 
for the welfare of the workers, for 
removing casteism and untouchability 
and for giving proper share to the 
scheduled castes in Gpvernment em
ployment. This can be done only
when their real representatives are 
included in the administration. I
hope the Government would pay at
tention to this. With this I conclude.

Dr. Lanka Sundaram: The country 
has noted the fact that my hon. 
friend Shri Giri has come to his high 
office after thirty years of experience 
as a trade unionist. The country is 
also watching the early steps which 
the hon. Minister of Labour has taken 
since he assumed office. I remember 
the days, twenty years ago, when
my hon. friend inducted me into one 
of those railway labour strikes in
Andhra Desa. Those were the halc
yon days of the Indian national free
dom fight, and any strike undertaken 
or executed according to plan was 
given a high priority in the estimates 
of the peoole. I auite recognize that 
today in Free India we have got to 
place a new construction on this par
ticular problem. I have had the pri
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vilege of watching very closely, as a 
junior colleague, the activities of my 
hon. friend the Labour Minister dur
ing the past few years. When he 
was pot entrammelled by office my 
hon. friend was eloquent about the 
enunciation of the rights of workers, 
and more so the need for protection 
of those rights. But I have noticed 
—and I am saying this with great de
ference to him—that whenever he 
cjame to office he has developed a 
very easy felicity for enunciating cer
tain nostrums.

Shrl B. Das: He has become respon
sible.

Dr. Lanka Snndaram: I think that
I am quoting him correctly, and if I 
am wrong I would ask him to stop* 
me right now. When he was Minis
ter of Labour in the Madras Govern
ment a few years ago he made one 
of those famous speeches at Trichi- 
nopoly the effect of which—if I do 
not do him an injustice—was to cir
cumscribe the right of workers to 
strike. I hope I am not putting any 
uncharitable interpretation as to what 
the reactions were when he made 
that statement as Labour Minister. 
I am prepared for the moment to 
forget this and to come to a more 
recent statement of my hon. friend 
the Labour Minister. I am quoting from 
the Free Press of India and this is 
the quotation as printed in that 
paper. This is supposed to be the 
speech delivered by my hon. friend 
on the 2nd of June in Bombay while 
addressing the All India Manufactu
rers* Organization, Here are the 
words as given in the paper in direct 
quotations: “I do not believe much
in legislation. I believe more in 
understanding and conventions bet
ween the two, namely the employer 
and labour”. To my mind this is a 
very dangerous doctrine. If the hon. 
the Labour Minister’s speech has been 
properly reported it constitutes to my 
mind, as one who has devoted consi
derable attention to labour legisla
tion in this country during the past 
twenty-five years, a dangerous de
parture from the accepted principles 
of approach of the Government of 
India towards the problem of the work
ingman’s movement in this country.
I would like to have an assurance 
from my hon. friena that the inten
tion behind his words is altogether 
different from the way in which peo
ple like me have understood the mean
ing of those words.

Shri Venkataraman (Tanjore): You 
have understood him correctly.

Dr. Lanka Sundaram: Have I? I 
am glad my hon. friend from the-
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other side endorses that I have not 
been ungenerous in my estimate of 
the inwardness of meaning of the 
words used by my hon. friend the 
Labour Minister only a few days ago 
this month.

Why do I make a reference to this 
problem? I will illustrate my worry 
through analysing as briefly as possible 
c'ertain developments which are 
taking place in this country all round. 
In particular, I would refer to the 
administration of the Industrial Dis
putes Act.

As'"a trade unionist myself, I have 
recently had occasion to appear be
fore an Industrial Tribunal for 
a long period of eleven months.
I need not mention the names of the 
dispute or the name of the company 
or the labour union—if it is wanted 
I am prepared to give them—because 
I want to conduct the proceedings, as 
far as I am concerned, with a 
sense of dignity and responsibility.
I am quoting from paragraph 2 of an 
order passed by the Industrial Tribu
nal at Vijayawada on the 17th of 
January, 1952. I am quoting directly 
without any—what you call—lifting 
the reference out of the context:

“The reference was made by the 
Government on 28th July, 1951, and 
it was received on 1st August, 1951. 
Notices for filing statements were is
sued on the same day. The organi
sations (namely the labour organi
sations) filed their statements on 
29th August, 1951. The management 
took three adjournments ^ d  filed 
their reply statement on 19th Octo

ber 1951—(that is, about three months 
after the Industrial Tribunal started 
actually). From that date, time was 
taken on several occasions for jgyo- 
duction of accounts, and till now the 
ledgers of the Company have not been 
produced...... **

Finally, the Tribunal says—and I 
am quoting again the actual words 
of the order:

“This attitude on the part of 
the Company has created bitter
ness in the labour organisations.”
Why do you permit abuse of the 

workings of Tribunals appointed under 
the law of the land?

The theory sought to be propound
ed by my hon. friend the Labour 
Minister at Bombay will be dangerous 
in its implications. It has been ac
cepted during the past thirty years, 
at any rate as far as the regime of 
the International Labour Organisation 
to which we are parties is concerned, 
that labour is the weaker partner. 
Labour has a right to be protected.

Otherwise, all these Acts put on the 
statute book, the Minimum Wages 
Act, the Employment of Children Act, 
the Factories Act, the Arbitration Act 
and so on and so forth—I can cata
logue them further—would have no 
meaning at all. I would therefore ask 
my hon. friend the Labour Minister 
to tell us frankly and fairly whether 
there is any d ^ a r tu re  in the policy 
of the Government of India towards 
labour. Jf so, it is better stated right 
now, now that we are disposing of 
the Demands for Grants for his 
Ministry. If there is any departure, 
I am sure both labour and capital, 
that is ,the employer, would readjust 
their views and their attitude 
to Government. For I am convinced 
that if there is a departure, the tri
partite machinery set up in this 
connection, the triangular approach 
to a solution of the industrial and 
labour questions, would be destroyed. 
And I am sure it is not the intention 
of my hon. friend that this tripartite 
machinery should be destroyed.

Having taken up this question of 
industrial disputes, I would like to 
draw the attention of my hon. friend 
to section 7 of the Industrial Dis
putes Act of 1947. The operation of 
the Tribunals—as I have said ear
lier, I have personal knowledge of 
the operation of these Tribunals in 
more than one case—has been such 
that there is hardly any possibility 
for labour to get a quick disposal 
of the disputes in question. Section
7 of the Industrial Disputes Act 
makes provision for the appointment 
of Judges of High Courts to these 
Tribunals. I have not come across 
any instance—barring perhaps the 
Banks Tribunal in Bombay—^where 
Otherwise on an all-India national 
basis Industrial Tribunals have been 
given the assistance of ^  Judges of 
High Courts. I make a reference to 
this for one reason, namely that my 
hon. friend the Labour Minister 
when he was recently in Bombay was 
presented with a memorandum by 
certain employers’ interests that 
section 33 of the Act should not be 
abrogated and that In fact It should 
be strengthened, namely that the ap
pellate tribunal must be there and 
so on and so forth; whereas, if I do 
not misread the oosition in this 
country, all responsible labour orga
nisations want to abolish this appel
late tribunal jurisdiction, for the 
reason that the procedure becomes 
vexatious and costly and would not 
lead to justice, which the workers are 
entitled to, as speedily as oossible. 
I do sincerely hope that the hon. the 
Labour Minister would devote his
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time to an examination of the impli
cations of sections 7 and 33 of the In
dustrial Disputes Act and arrive at 
decisions which are not inimical to 
the interests of labour.

I have recently heard it said that 
my hon. friend since he assumed 
office has come to certain conclusions. 
If I am misinformed I stand correc
ted. One such thing was stated to 
be his decision not to bring before 
the House in this session the Trade 
Unions and Labour Relations Bills.
1 would like to know what his inten
tions are. If he is hot goTn^to bring 
these particular Bills in respect of 
which there has been such a tremen
dous amount of controversy in the 
country during the j>ast several 
months. I am sure every one will be 
with him.

The other thing I have heard it 
said is that it is his intention to en
force the Minimum Wage legislation, 
particularly with reference to agri
cultural labour. I have before me 
the Minimum Wages Act of 1948. 
P art II of the Schedule attached to 
the Act is a very important instru
ment of social policy on the part of 
the Government of India, namely the 
gradual and progressive application 
of minimum wage legislation to agrir 
cultural labour. I would like to 
know how exactly the mind of my 
hon. friend the Minister of Labour 
has been working in this direction, 
because, as I have said earlier, he 
seems to have made up his mind on 
certain points and he is proposing to 
take certain action very soon in * 
respect of them.

With your permission. Sir, I 
would like to analyse certain facts 
and figures bearing upon this ques
tion of industrial and social welfare, 
because I believe in the need for a 
complete fte-orientation of the policy 
of the Government of India to the 
labour problems of this country. Ac
cording to the Indian Labour Gazette 
of March 1952 there is a progressive 
decline in the number of workers on 
strike and in the number of man days 
lost. I have listed them down:

1939 50 lakhs of man days lost.
1946 127 lakhs »»

1948 78 lakhs • «•

1949 66 lakhs »»

1950 128 lakhs r»

1951 35 lakhs tt

What does this show? To my 
mind, as a trade unionist it occurs 
to me, that labour today in this

country after the advent of freedom 
is more responsible and 'responsive 
to the treatment given both by the 
employer and the State.

Here is a breakdown analysis of 
absenteeism in figures in this country, 
I do not wish to weary the House 
with too many details. They are 
clubbed together under four heads.

In the iron and steel industry the 
percentage of absenteeism has drop
ped in 1948 from 14:3 to 10 per cent, 
in January 19.52. In the cement in
dustry from 12-2 per cent. in 1947
it has dropped to 10 2 in January
this year. In the matches industry 
from 12*4 per cent, in 1947 it has 
come down to 8 4 per cent, in January 
this year. And, finally, in the Ord
nance factories from 10:6 per cent,
in 1947 it has come down to 7-8 per 
cent, early this year.

Shri B. Das: The hon. Member
ought to have taken the coal indus
try. •

Dr. Lanka Sundaram: My hon.
friend has referred to the coal indus
try and I wish I had time. That 
supplies another index of responsi
ble Indian labour to get a move on 
and not to impede the activities of 
the Government of India in the field 
of national reconstruction. And 
finally, I come to the coal industry 
about which my hon. iriend, Mr. 
Das was good enough to remind me. 
Here Cs a paragraph from the Labour 
Gazette of the Government of India 
for March 1952. It says that labour 
productivity in the coal industry <has 
increased from 0-33 in 1950 to 0*34 
in 1951. I do not wish to weary the 
House with further details, apart 
from making a general observation 
on these three types of indices, i.e.,...

Mr. Deputy-Speaker: The hon.
Member has two minutes more.

Dr. Lanka Sundaram: As regards
industrial disputes, absenteeism and 
labour productivity, they clearly de
monstrate that labour in India today 
is militant and it is alive to its rights 
and duties, and that it is fully con
scious of those rights. It is pre
pared to make compromise with 
honour and I am only anxious here 
to invite the attention of my hon. 
friend, the Labour Minister, vto the 
need for a proper handling of the 
labour situation in this country, and 
I do hope sincerely that he would 
not drop the expedient of getting the 
assistance of legislative machinery in 
order to build up the rights of the 
workers. Finally, I look forward to
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the day when profit-sharing and
labour co-partnership become the 
sheet anchor of State policy, without 
which we in this country cannot bring 
about the revolution or evolution that 
we want in the sphere of industrial 
and social welfare. I talk with some 
sense of responsibility. I am not 
talking to the hustings. I quite rea
lize the seriousness of the occasion, 
and I sincerely hope that very soon 
the Government of India would in
troduce the necessary legisLation fto 
bring pressure to bear on these issues. 
I do hope that my hon. friend, the 
Labour Minister would devote more 
attention to this problem than even 
to the other problems.

During the past 25 years, during 
the course of which I had the privi»- 
lege of working as a Trade Unionist, 
I have come across instances of lack 
of unity on the part of the Trade 
Union Organizations which are lead
ing the workingman’s movement. In 
the case of one of the Unions with which 
I have been connected. I had the pri
vilege of conducting a strike in Feb
ruary this year, and the strike was 
completely successful. {An Hon. 
Member: What strike?) Ship-yard.
I am the President of that Union. 
As a result of that strike, we got 
Rs. nine lakhs paid by the Govern
ment of India when my hon. friend 
Mr, Gadgil was in charge. I am only 
trying to make an appeal to all the 
Trade Union Members who happen 
to be in this House to declare a truce 
on the Trade .Union Front for a 
period of five years, without which, 
to ^ y  mind, whatever might be done 
or might not be done by the Gov
ernment. there would not be any pos
sibility for us to step up industrial 
production. In my Unions I have 
made it a point, a principle which 
cannot be altered under any circum
stance, namely, that there is no place 
for politics. Political organizations 
are there. I had lived for a number 
of years in the Congress. My hon. 
friend. Mr. Rajabhoi has made much 
of the character of the L N. T. U. C. 
I Ho not wish to labour that point. 
I do not want to attack any type of 
Trade Union Organization in this 
country. There are four or five such 
which are now claiming the honour 
of being the leaders of the working
m a n ’s movement in this country. I 
want them to help the worker to 
march forward, to get the benefits 
which he is entitled and not to fall 
a prey to the debacle of the Textile 
strike which occurred two years ago 
in Bombay, which was brokjep not 
by the might of the employer, not

by the guns of the Government of 
India or the Bombay Government,, 
but by the lack of unity among the 
Trade Union movement in our country, 
country.

Shri Yenkataramaii: Labour is one 
of the few subjects which cuts across 
party politics in this country. Though 
 ̂some of the friends are now sitting 
on the opposite side in this House, 
we are working shoulder to shoulder 
in the Tradfe Union field, so that a 
debate on this subject assumes a 
somewhat Ifarcical air when we try 
to criticize the Government for what 
it has done or has not done. We 
have in the Minister for Labour, one 
who has been in the Trade Union 
field for nearly 30 years and who 
till the other day has voiced the 
grievances of workers in much stron
ger, much fiercer language than what 
W e with our small experience or 
with our education could have done. 
My hon. friend, Mr. Hajabhoj refer
red to certain organizations in this 
country and said they were part of 
the Congress. I had nolhing but 
amusement. There are organizations 
in India based on Trade Union lines, 
working independently of political 
affiliations, notwithstanding the fact 
that certain members who are work
ing in those particular organizations 
have political affiliations with parties 
in this country (Interruption). Ig
norance leads always to a certain 
amount of assumption' which it is 
very difficult to reason out. There 
are people who are associated with 
the Hind Mazdoor Sabha, whp are 
members of the Socialist Party and 
there are people who are associated 
with the Hind Mazdoor Sabha who 
are not members of the Socialist 
Party. Likewise there are members 
in the Indian National Trade Union 
Congress who are associated with the 
Congress and there are others who- 
are not associated with the Congress 
in the political programme.

An hon. Member: They could be
counted on finger tips.

Shri Venkataraman; It only 
shows the catholicity of outlook of 
this organization, with even a hand
ful of people. It only proves that 
the organization does not push out 
others for political reasons. I. would 
like my hon. friend to remember that 
and practise 4t in the organization 
with which he is connected. Let us 
take the argument of my hon. friend, 
Mr. Rajabhoj, namely ttiai certain 
organizations are part of the Con
gress. The Indian National Congress 
has got a department of Its own, 
called the Labour Department. The
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Provincial or Pradesh Congress Com
mittees have got organizations known 
as labour sections or departments of 
that organization. I happen to be 
connected with one such Pradesh or
ganization for the last several years 
but it has nothing to do and no con
nection whatsoever with the Indian 
National Trade Union Congress. It 
is absolutely an independent body 
like any other labour organization 
functioning in this country. There
fore when people try to throw mud 
either out of ignorance or imperfect 
understanding of the 'policies under
lying the several organizations in 
this country, it becomes a necessary 
and painful task to clear that.

Mr. Rajabhoj also said that some legis
lation which his leader D r^  A m l^ -  
kar had formulated, the hon. ^ r .  Jag- 
jivan Ram merely enforced. On the 
other hand, our complaint was that 
the hon. Mr. Jagjivan Ram did not 
enforce some of the legislations. Take 
for instance the Trade Union Amend
ment Act. It was passed at the time 
when Dr. Ambedkar was in office 
as Labour Minister. But, it was not 
enforced by the hon. Mr. Jagjivan 
Ram. There were very few 
legislations which the hon. Dr. Am
bedkar introduced which were subse
quently enforced by the hon. Mr. Jag
jivan Ram. On the contrary, Mr. 
Jagjivan Ram introduced in this 
country an era of beneficent legis
lation spread over a period of five 
years during which he brought India 
to the level o l the most flidvanced 
countries in the matter of labour le- 
gislatijon. The country _ qy^es and 
labour in this country owes a deep 
debt of gratitude to the hon. Mr. 
Jagjivan Ram for having placed on 
the statute book such beneficent 
legislation as,—I need not go into 
the details—the Minimum Wages Act, 
the Plantation Act, the Employees 
State Insurance Act, etc.

I know that my hon. friend from 
Calicut, representing the Socialist 
Praja Party has given a cut motion 
to criticise the Government for non
implementation of the several pieces 
of legislation. If I may anticipate, 
the criticism seems to be that al
though the hon. Minister bad put 
on the statute book several pieces of 
legislation, very good to look at, they 
have not been implemented to the 
extent necessary. For the people 
who understand and appreciate what 
has been done, my answer is simple. 
If the criticism as a Trade Unionist 
is that we want greater emphasis to 
be laid on implementing the legisla
tion, that we want greater emphasis 
should be laid by the administration 

77 P.S.D.

in quickening the pace of applying 
the beneficent legislations that have 
been passed in this country, I am 
one with him. We, like Oliver Twist, 
always ask for more. We trade 
unionists are never satisfied with the 
existing conditions. If we were satis
fied, we would not be in the trade 
union.

Shri B. Das: What a confession 1

Shrl Venkataraman: But, if the
criticism of my hon. friend is that the 
Government have not done what 
they could have done or what they 
should have done, I am afraid the 
case cannot be sustained by my 
friend. If my hon. friend's argu
ments were correct that within this 
period, you should have put on tlM 
statute book only a few pieces ol 
legislation and implemented them 
rather than enacting a number of 
legislations, that would create a cer
tain amount of dissatisfaction in the 
other sections of labour. It would 
be impossible to keep them within 
reasonable satisfaction. Take a spe
cific instance. Suppose the Labour 
Ministry had taken up only the 
Minimum Wages Act and spent all 
its energy in enforcing that Act 
throughout the country, my planta
tion labour would not be satisfied. 
They wanted eight hours* work; they 
wanted facilities. They could not 
afford to wait until the Ministry had 
satisfied the claims in regard to the 
enforcement of the Minimum Wages 
Act. Our life is not so compart
mentalised as one can wait till the 
other things are done. Our life is so 
progressive that we have to march on 
all fronts. In doing so, it may be 
that we are a little slow in enforce
ment. But, nevertheless, an attempt 
is made to march abreast in all sec
tions of labour as far as possible. 
Take the Employees State Insurance 
Act. I would have loved that this 
Act were inaugurated in Madras. 
Not because I come from that State; 
but because I think there are greater 
facilities for enforcing that enact
ment in that place than elsewhere. 
There are a greater number of doctors, 
better organisation of Trade Unions, 
and so on. But, it is a matter of 
discretion and certainly any person 
who happens 'to  hold the office of
Minister should be allowed to ^ldge 
where, how and in what stages it
should be extended.

11 A.M.

The next point I would like to
deal with is the criticism of my hon. 
friend Dr. Lanka Sundaram. He
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[Shri Venkataraman]
wanted to know whether there has 
been a change of policy In this Gov
ernment With r^gatd to legislation. 
If I remember AHght, all the Trade 
Unions in this country regardless of 
the section to which they belonged, 
have wanted a change in the m atter 
of legislation. They wanted that this 
compulsory arbitration should go. 
They wanted lesser and leaser resort 
to law courts in the setttlement cl 
labour disputes. They wanted that 
so far as bi-partite agreements are 
possible, they should be encourliged. 
They certainly did not want to be
come slaves of law courts and law
yers. If my hon. friend says that 
we must have more and more legiala- 
tion as a tneans of solving the dis
putes between labour and capital, I 
totally d i s a g ^  with him, and I think 
organised labour opinion in this coun
try will also totally disagree with 
him. If a dispute arises between 
an employet and the emplo3rees and 
it is made clear that if they do not 
come to a settlement, there would 
be a strike, the employer would begin 
to think half a dozen times before 
he takes the ftnal step which would 
break the negotiations. Likewise, 
the employees or the Trade Unionists 
will think a number of times before 
they also break off the negotiations. 
Now, we have provided a court, very 
much like the Small Cause Court to 
which most of us go if a man borrowed 
Rs. five or Rs. ten. The manage
ments take the case from court to 
court, from the tribunal to the ap
pellate tribunal, from the appellate 
tribunal to the High Court, and from 
the High Court to the Supreme Court 
and then to eternity. There is a 
wholesome check that the strike in
fuses both in the mind^ of labour and 
in the minds of capital. I am one 
of those who are not afraid of strikes. 
Strike has been the weapon through 
which the world labour movement 
has advanced. Therefore, let us not 
put too much faith in the organisa
tion of tribunals, appellate tribunals 
and so on for the resolution of our 
disputes, I would ask the I.abour 
Minister to make his position very 
clear in this House because we look 
forward to him, as a Trade Unionist, 
to be able to come forward and say 
that unless thfe parties come togMher 
on a bi-partita agreement basis, they 
cannot hope to get any help from the 
Government Which they may need 
from the Governmetit. Therefore, I 
welcome this proposed change in the 
policy to be adopted in respect of 
settlement ôf labour disputes.

I have a few other suggestions to 
offer. The procedure envisaged

under the Industrial Di3];>utes Act is, 
as my hon. friena said, ciircUtnlocu- 
tory. That is because the procedure 
is based on thfe Civil Procedure Code. 
Though the Tribunals are not bound 
to follow the Civil Procedure Code, 
yfet, by reason of the fact that they 
have come from the Judiciary, they 
have always preferred to follow the 
Civil Procedure Code and so have 

' delayed the proceedings. I must 
con^atulate my hon. friend Dr. 
Jlianka Sundaram that he has 
been able to solve a dispute in ten or 
eleven months. I know of disputes 
which have not been solved for two 
years.

Dr. Lanka Sandaram: If I may in-
terrutJt for a moment, tiot through the 
tribunal, tout by other means.

Shri Tfeiikatataiiiaii: Thank you
vfery much. I thought he gave me a 
catalogue of the dates relating to the 
tribunal.

Therefore, if any new procedure 
is going to be set out for the purpose 
oi settling the disputes, I would p re
fer that the new procedure should be 
such as would be direct, and as 
would leave no scope for dilatory 
tactics.

Some of the hon. Members wanted 
Judges to preside over these tribu
nals. I have great regard for Judges.
I have practised as a lawyer. But,
I think they are hopelessly unfit to 
be members of the Industrial Tribu
nals. They have spoiled many cases 
without understanding the principles 
involved. As one who goes through 
at least 120 or 150 cases of the tri
bunals every month to publish my 
Labour Law Journal, I can say that 
in most of them the decisions are far 
from the realities of the case.

I know of cases in which labour 
has been more dissatisfied, and in 
which capital has been more dissatis
fied, and have ultimately come to a 
reasonable settlement among them
selves ignoring the decision of the 
Tribunal. Sir, we want a personnel 
capable of understanding the indus
trial psychology, capable of appre
ciating the economic consequences 
involved in the changes sought—a 
personnel which will cut across all 
legal and technical formalities and 
which will be able to adjust the dis
pute in the best interests of both 
parties. Therefore, Sir, if the Gov
ernment is really going to revise its 
policy with regard to the Tribunal,
I would suggest that they appoint 
as members of the Tribunal not those 
who have got merely judicial expe
rience. but those who have plenty of 
experience in the administration of
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labour legislation, trade unionists and 
also certain persons well versed in 
cost accounting and so forth.

Now I come to the question of af- 
ricuitural labour. Though the Mini
mum Wages Act was passed In 1948, 
the time for implementation of the 
Minimum Wages Act to agricultural 

t^.^bur has been extended from time 
ijT  time. I know that it is going to 
be the gravamen of the charge hy 
my hon. friend, the Member from 
Calicut. But we must realist on# 
thing; there are no trade unions or
ganised in a^rlcultui-e and whatevet 
legislation may be passed by the 
Government, they are not likely to 
be of much use or benefit to the a ^ i-  
cultural labour unless we develop 

►proper Trade Union Organisation in 
those specialised fields of activity.

may have laws, but the laws do 
not work by themselves, they have 
to be set in motion, and only Trade 
Unions can set them in motion, and 
our organisation of agricultural labour 
is so poor that any amount of legis
lation is not likely to bring larg^ 
benefit to them. But that by no 
means is an excuse for the Govern
ment delaying the implementation of 
the Minimum Wages legislation with 
regard to agriculture. The delay 
occurred, if I may say so with great 
respect, through the Finance Minis
ter and his Planning Commission. 
They thought that the implementa
tion of the Minimum Wages legisla
tion would throw the spanner into 
the life of the rural community. Sir, 
that really threw the hammer at the 
head of the agricultural population.

The result was that certain time 
was taken by the Planning Comr 
mission to study the consequences— 
the probable consequences—of imple- 
iTienting the Minimum Wages legis
lation on the agricultural community, 
and ultimately, I am glad to say, they 
came to the conclusion that 
the Minimum Wages legislation 
can be implemented in certain 
areas and in respect of certain spe
cified occupations and that it should 
be done before the end of 1953.

There are one or two handicaps 
from which labour now suffers. The 
supervisory staff who are engaged 
m industrial undertakings have been 
excluded from the purview of the 
Industrial Disputes Act, thanks to 
the decision of the Appellate Tri
bunal. They interpreted the dfeflni- 
tion of a workman in so strict a 
manner as to include within its scope 

® person who does manual, i.e., 
physical or clerical labour, and all 
t̂ hose who did a little moi-e than that 

excluded fron^ the bene- 
21® ® Industrial Disputes Act.
Sir, this has cut the whole labour into

two camps, the supervisory camp 
and the working class. T his. is not 
to the interests of the ttfltlon,' this is 
not to the interests of .the working 
classes. Unless an amendment to the 
Industrial Disputes Acl is Brought 
bringing the whole class of supervi- 
sdry staff—tiiose persons who are 
lelM in status thaq that of the Manager 
—within the definition of the Indus
trial Disputes Aci, there is likely 
to be a cleavage J n  the Trade Union 
movement, certain Trade Unions 
starting under the supervisory and 
technical staff, and others going on 
against them as working class organi
sations. No such distinction, to my 
knowledge, ejtists in any other coun
try, and it is up to you now to see 
that the mischief which is done by the 
decision is nipped in the bud.

Then there is the question of re
trenchment. Now, 3 re are practically 
coming to a slump period and every
where there is a threat of closure of 
several establishments. And those 
people Who have worked hard in those 
industrial establishments should not 
be merely left to the kind mercies of 
the employers, to their own fate, if 
they are thrown out of employment. 
I would suggest that the Movision 
which has been there in the Bill, i.e., 
the Labour Legislation Bill, for some 
time, viz.» that in the case of re
trenchment every worker should be 
given 15 days gratuity for each year 
of service, should be implemented as 
soon as possible. If there is any de
lay in the implementation of this 
provision. It will be a case of justice 
being delayed, of justice being denied, 
because most of the workers are at 
the present moment facing a grave 
crisis of retrenchment.

Lastly I would join with my hon. 
friend Dr. Lanka Sundaram In saying 
that you bring about a Trade Union 
unity in this country. The hon. Minister 
has been associated with several 
Trade Unions in this country—the 
AITUC; he has friends in the H. M. S.. 
and he has also been associated with 
the INTUC. He is the best person in 
the country who is capable of bring
ing about unity among the several 
groups. People who are interested in 
the history of the Trade Union move
ment have only to refer to the Nagour 
Resolution and the part Mr. V. V, Glri, 
as he then was, played in bringing 
about a trade union junity. This is  
just the time when as Labour Minis
ter he should set h im s ^  the task 
of bringing about trade union unity 
in this country so that dm ocracy 
may be protected in this land. Labour 
artd Trade Union Organisations are 
among those who are genuinely in
terested In democracy. They flght 
against the reactionary forces and 
totalitarian tendencies both of the
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[Shri VexikataramanJ
right and of the left. A real, heal
thy Trade Union movement is the 
greatest safeguard for democracy in 
this country and we wouW be very 
happy if the Hon. Minister could 
exert his influence in achieving that 
trade union unity in this country.
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( o o - o r d i n a t i o n )  ?f]jir t  * 5 ^  %

«nft *JT̂  T̂TOT WT5rr ^  ft» 
w m  inft^Rf |KT<t lit-ftpfT
( p r o - l a b o u r )  ^

( p r o - c a p i t a l )  f  i ^  ^

5irPTT ^ TO ^  ftr ^
HMA6 ^  f ,  m  V5T|p: V ^  TT 
^  ^  t ,  J|T ^  «R ^  3 iw  sftfer 
( n o t i c e )  f ,  ^  ^

TO % srr^TRT fv rv  ^
♦  flW dI ^  «F^ 1
4* T̂TTOT g f ¥ i A  ir^ ^
t  TOT 5 ^  ^  ^  ^

fmm  ^^TPft ‘^ T f ^  3 f t r  *

^  ^  ^  ^Ptlw  ft> aniT
i T s r ^  ^ i f f e ^ (  a g i t a t i o n )  ^

^ dt TO % ^  '
f W T  ^  1t o v ^ T O 7  ( d i s c o u r a g e 

m e n t )  ?T]^ ^  = ^ r f ^  I

p r t t  q r f ^  ^  fii? ' 
^  ^  ^ f ^ ^ ' S r  ( m o b i l i z e )

^  I 3 R R  ^  ^  ^  ?r|lf
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W cTT̂ ^
^ ^  rft’̂ T'T ̂  ^
3(T̂  ^  ^  ^
l ^ s f t ^ w r A I r  ^  ^  ?»rnT

2frrf̂  R̂ fd  ̂ ^  ^ tl*T‘<li I
arrsr v t f w  ^ r f ^  ft»
^  ^  «Ft f w  I
3(k  ^  ^  ^  *!?t f^r^r?rtt

I fir arrsr w t  • ^
^  srrsr ^  5  ^  ^  5 ^
^  ^  f  ^  ^  ^  *Ft 3rrTT ^

I ^  ^

^  t ^  ^ ^Wdl f  ft?

^  ^  ^  ft» V tW  % ÎTR’ *FT^ 
t  I ^  ’fnrfcf % 3 T ^  ^  T m  ^
^  t  »raw ^  » r s ^  ^

^  13fk ?
^  I ^  ncfi'aJl ^  ft» H '^ ^ O
Wf ^  fl̂ TT t  ^

 ̂ W T?̂  ^ «̂ «̂< ^
**tf̂  ^  'T̂

VT W5T?fT ^

vd w I ̂  ^  t  ̂  ^  ?n?RlV
%  T R %  ^  WnSRT ^FTtTT ^  I ^  
tt^5idi f  f% aTRT 3ftr ftrW t

^  ^  cî Trn ^
feypTT t  ^  5 ^

^IH ^  ^ ^  ^  ^  5  aftr
^  ^  'T»<̂l ^   ̂ ^  ^

f t r ^  I

artr
'+M«11 % «|g(?f Vt? ^ql ^

'^i\  ^
(implementation) spi

*TT ^  T O  t  '» f k  4 '

arqr# ^   ̂fr
^T![ f̂Prr^TTw 

 ̂^  ^  7u apfVfe 
( Appellate Court ) # ^rg 
^  irtr i |
W  ^  ĴTR ^  ^fip^ 11

 ̂ i  ^   ̂^  ^
^hft f r  ^  ^

t^wPnftw (e^po^itioiw) ^ 1
^  ?RT ^  ( E f t ^ t o r y  A c  t )

% VP6A#6s h  «ft m 9 ^  t  im  f i m  
t  f  OT ^  fTT̂ P?

^  ^   ̂i<H: ^  ^  *fdW
% ITFft ^if^if ^  *Tift 5̂5fy
Wr t̂oR I W fT?T *R’ ift

f t r f w 8 ^ ( l i o n - o f f i c i a l  v i s i t o r s )  n ft 

^  wr w k  ^  r ^  tr ^
9)TW ^̂ TT %  ^  fT55  ̂ 15 ^
g^sfT Jp ft I

4  ̂ ft? ^  ^  ^
^  rTK^ an^5^4»'di I  ^  ftr 

f  I ^  qf ^  ^
2T f  ^  ^  RcfUlrfi^M

(recognition) 5?hrr ^  ■̂ rf̂  i 
# T 3 f e f e ^  ^  TO ^  w  fPT^ 

^  ^c5fWf^^M ^  TfT t  ftR  ^
 ̂^  =̂ rr̂  ? ^  JT̂ I ft?

cRw ^iN* ^ ^Tjft ?r^ ^ rrf^  I 
3T>R  ̂ r<«WM , (reduQti9ji) 

t  ^  ^  3frftrf^5R HftpTft 
(conciliation machinery) % 
5̂rfT? ^^rr ^if^4 arV̂  ^  t o  ft>

frn iH d  ^  ^  ^3R T  ?r ^ ^ TO ^
TO ^



[  ^  PmwVTX ]

^  ( u n i s

l a t e r a l  r e t r e n c h m e n t )  %

^  ^  I ^  ^  ^

^  3R ^  t  3ftr

( s l u m p )  a r n n

f  I ^  ^  ift WT^ ^  ^  w
?TO) >fr 9iVnr5 fiT557  ̂ g f%
5 » r r t t  ^  ^  i n f t W t #  ( s c h e m e s )

irVr ^  ^  ^  '«n^TT % .irT^ f̂ 
îTPraT j ,  f r  11^ q r  ^  ^  ^!T^ «frdt

? 5 T ^  ( l a b o u r

l a w s )  1̂ ^  '^*td

( F a c t o r y  A c t )  ^  |  ^
^  a r o  % # 3 T ^  ( P a y m e n t  o f

W a g e s  A c t )  w n j ;  pxj  ̂ ^  ^
%3iT w rs( ^  I ^  ^

tftfT ^  5^3nr 
^  r̂, ^  arf^vRf r̂, ^

^  t  ^  ^  v t  Pt55# ’s r rf^  I

^ tT T  ^  I ̂  t  ( f a c t o r y )

^  ( d e f i n i t i o n )  |  ^

^  5 V  ^  ^

# i f t  s f t ^ ^ F ^  ( r i v e r  v a l l e y  p r o -  

j e c t e )  ^  * f t r  v5 f^  % <^T ^

( c o n c e n t r a t i o n )  t  ^  <TT ^

VTTTT I ^5T ^TM TT  3 ftr  n l< i«

WJ t» ^  ^  3n% I ,
'Snr f %  t^4d ( W o r k 

m e n ’ s  C o m p e n s a t i o n  A c t )  v r
^  ^Tift I

^  ( c a s e s )  ^ 5 ,  ^

( a c c i d e n t s )  ^  f  ^

Vt$ I  ̂ ^
^  9R5 ^  ^

^  ^  ^  ^  ^

^ 7 1 ^  ̂  fip ^iqn^c. % 3ft aFPT 'ft©
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tto (P.W.D.) ^  * R * r
1 3 f tr  ^  w*T t;, ^  %
a n #  ^ ^ iP T  t ’ ^  w tt 
r̂n?K 5 I ^ IT? 3̂tr̂  j  ftr ir̂ nWfe 

^  T̂ff t  ^  ^
efr fv  ^  vm* ^  =5T̂  t|  t

% f̂ TTRT 
3̂  t|, 3ftr ^  ^  ^TRK ^  
i n f r  ^ n m  ^  I  I ^

ftr % ?T3r5;ft % ^  ^

t ’ • ^  t  5 ^  
f̂to ipwjo ?fto vty % iF?T

^  t  3fk 5 ^  ^  ^

1 1 . ^ ^ p r W f e

^  t  ^  ^  
rTC? VTŴ R«TT’̂ rf^

^  qr ^  ^  ^  WT ft̂ TPTT =̂t1̂  
^  f %

5R I

^  ^  ^  ^*Tr ^rrpiT g 
Pit ^  ^nrf^ (food subsidy) ^ 
sft ^  ff ? ^  ^
H'iTjOi ^  ^rnrft f t r o w  ^  I 
?r ^  3T3RJT pn ^irf^ ft? ^
wtn" ^  ^  ^  1̂% 5 ^  ^
5pcnr *̂TT3T qr ar̂ r fcrr ^  ^  i 
Pf̂  *FT »T ’Pti 3T^ «I4W 5̂TT 

I

’S' 5^ aftr ^  sp^
•TT W f^  ^  t  I 3f^ ^
^̂ TTT +^Hi ^  f% 3rr̂ r<CT ^rrw
^ 5̂* 5^ ^  3HT̂  ^  qr
J T 3 ^  % ^  ^  ̂  ^  ^

n̂mcTT j  fip ^  ^  w
fJTT ft> TT̂

^  ^ 3ftr 3RT̂  ^  ^
9mr TT5?T t  ^  T̂T̂RT ^  % 3Tf̂
^  ^  ti^^n I
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{English translatioik of the above 
speech)

Shri Vidjalankar (JuUundur): Sir.
let me express my surprise to find so 
much negative criticism beinif voiced 
here rather than a positive approach 
being made to the various issues facing 
the House. Many things are said here 
which have no bearing on the reality 
of the situation. My surprise increas
ed when I found that noe even the 
Indian Trade Union Congress was 
spared from such criticism. It has 
been stated that the various labour 
laws are not being implemented. I, 
however, want to know what is the 
reason for that. The fact is that no 
labour laws can be fully implemented 
until a strong labour force is organised. 
Implementation of such laws depends 
largely on an organised labour force.

What is the present state ot trade
union movement? My feeling is that 
the trade union movement is so weak 
as it has never been at any time in 
the past. What is it that has rendered 
it so weak? During the last World 
War, many a political party used the 
various trade unions as a tool in the 
achievement of its objectives. Those 
people wanted to drag the workers into 
the war in the name of a ‘Peoples' 
War’. They used this slogan in order 
to tie the labour to the chariot-wheel 
of their political policy. An attempt 
was thus made to organise the labour 
on the political lines with the result 
that the labour organisations were 
split up into numerous institutions. The 
common slogan of these smaller orga
nisations was “Workers of the World 
unite”, but in actual effect as a result 
of their policy, the workers were split 
up in many trade unions and instead 
of being ‘united’ they got 'divided*. 
Obections are, however, being raised 
against the Indian National Trade 
Union Congress which has striven to 
organise the trade union movement on 
non-political Tines.

I hold that any Government can 
legitimately feel proud of the many 
legislations that have liven enacted 
during the last five years. In the last 
fifty years, not all the governments put 
together have put through such legis
lations lor the working classes as our 
Government have succeeded to enact 
and thereby benefit the workers. I 
think this is a matter the truth of 
which nobody can doubt. I agree wUh 
my other hon. friends that the tribunals 
set up in pursuance of the Industrial 
Disputes Act, take a long time In 
deciding the cases. Yet I want to add 
that the tribunals have delivered many 
noteworthy judgments. By vlrtiw

these decisions many rights have been 
conceded which may verily .be termed 
as “traditional law”. These laws have 
gone a good way to protect workers* 
rights, that no law will ever be able to 
take away from them.

I, therefore, maintain that it is not 
correct to say that these laws have 
done no good to the workers or that 
the provisions of various labour legis
lations have not been implemented. 
The failure in implementation is due 
to the fact that labour organisations 
have been weak, throughout. I have 
wnnections with many trade unions. 
Certain demands are put forward by 
the workers from time to time. A 
number of organisations take advantage 
of the situation and there is a tug of 
war between them to win the workers' 
support. The demands are made with
out proper thinking. Seldom attention 
w paid as to whether or not the 
demands could be accepted at all. 
Neither any consideration is given to 
the strength of a particular union. 
Moreover it h  hardly kept In view as 
to what are thfe essential demands of 
the workers for which they are deter
mined to fight as against tlii non
essential demands for which they are 
not so keen to launch a fight. A private 
laiK with the union workers reveals 
their political objecUves behind the 
agitation. In case of success all credit 
is claimed by the unions while the 
blame for failure is hurled upon the 
Government. This is a negative policy 
which is hardly conducive to the 
workers good. Taken that way, no 
labour legislation can ever be expected 
to yield good results.

r  want to assert that the policy ol 
our Government is definitely a positive 
one. I do not believe that the policy 
of our Government vis-a-vis the dis
putes between the workers and the 
capitalists is a neutral one. It is abso
lutely without foundation to say that 
the policy of our Government is 
neutral. Government have certainly a 
positive policy and it is biassed in 
favour of the workers. All legislations 
enacted during the recent years have 
been in their interest. If at all there 
was any flaw anywhere, It was the 
weak nature of the workers' organisa
tions, reasons for which I have already 
stated. No party or group or, for that 

powerful party or group 
In this House supports capitalism or is 
in favour of introducing It in the field 
of production. The main feature of 
capitehsm is that it aims at individual 
or class interest in production rather 
than have before it the public or the 

second feature 
Is that it enriches those who are already 
rich enough and makes the poor poorer
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[Shrl Vidyalankar]
still. prevents the flow, of money 
into t ^  hands of those poor persons 
who are able to work. A third feature 
is that in case of rationalization, an 
attempt to effect economy in expendi
ture is directed at the worker’s wages 
rather than at the profits. It means 
that the rich persons’ oroflts cannot 
be touched whereas any deductions 
may be allowed from the workers* 
wages. So far as I can see, it is a 
definite policy of our Government ^o 
remove these features. I appeal to th^ 
hon. Minister of Labour to see* thai 
these features are removed. I Kpow 
that he has been a veteran leader pt 
the trade upion movement. I trust 
that he wfll do his best to remove 
these features and get for the workers 
what is rightfully theirs, thiis ameliorate 
ing their condition to a certain extent.

It has just been stated that the need 
is not for the enactment of new legis
lations but that what is required is 
the consolidation of the position which 
we have attaU^ed. What ia n e ^ p d  at 
present Is to give the provisions of 
present legislations tull effect and adopt 
to that end a definite and dynamic 
policy ainied at fU-round better
ment of the workers.

Recently the need for providing ii> 
centive to capital was urged. The 
figures quoted bT Dr. Lanka Sundaran> 
prove that Ukt workers have done 
their part of the job during the last five 
years. They have done their best to 
increase production, to restrict Ihe num
ber of strikes and reduce absenteeism.
I, however, regret that the response 
from the capitalistf has not been reci
procal. The efforts on their oart ô 
increase production have not been what 
they should have been. If capital 
needs incentive, it is eQually necessary 
for the workers and it can only be 
given by conceding to the workers their 
rights and by following a policy which 
may definitely be biassed in favour of 
the workers and not in favour of the 
capitalists. For that reason, I how  
that the policy of hesitation and vacil
lation will not do. We must pursue 
a definite policy. I also maintain that 
proper co-ordination in this respect 
does not exist between the Centre and 
the various State Governments. In a 
number of our State.s an impression 
seems to work that our policy con
tinues to be pro-capitalist rather than 
pro-labour. It surprises me to note 
that whenever there is a gathering or 
meeting of the workers where they voice 
certain demands, the Dolicemen appear 
in the vicinity immediately. I feel Lhat * 
such things should be stopped. I am 
aware that it is not the policy of the 
Government, but some people in a few

States do resent such things and their 
complaint in this respect should be re
moved. The Government should avoid 
discouraging the workers in their agi
tations as far as possible.

Oui* policy should be to mobilise 
labour- Without mobilising the labour 
and without giving proper encourage
ment to the working classes for increas
ing the production, the object of an 
increase in the production cannot bo 
achieved. Today the biggest problem 
^facing the country is that of produc
tion. Till there is an increase in our 
overall production, no hopes for an 
iniprovement in our economic situation 
can materialize. The need of the time 
is to encourage those who are actually 
tftiUftg. If enthusiasm is absent in the 
workers, the responsibility for :hat 
has to be shared by all of us. They 
are not sure of receiving their due 
share for the efforts they may make to 
achieve the target of increased pro
duction. I think the blame for that 
must larw ly rest with the political 
parties opposed to the Cpni;ress. They 
instil a feeling among the workers that 
Uie present Government is not thei^ 
owp and that it is on the contrary 
opposed to tpeir interests. This takes 
away their enthusiasm. In the present 
day conditions of the country, any per- 
sq;>, who discourages the workers and 
brings th^Ir morale down instead of 
raising it, is certainly an obstruction In 
the ot the country’s progress. I 
feel | t  is incumbent upon us all— 
irrespective of the fact whether we 
belong to the party in power of to any 
of the opposition groups— t̂o assure 
the workers that whatever is being 
doz^ is in their interests and that they 
will get their due share in all they may 
ex^rt to achieve.

Much has been said about the Indus
trial Disputes Act and such other legis
lations. 1 feel it is high time that we 
make efforts in the m atter of their 
implementation also. I am aware .hat 
at times cases remain pending for even 
two years. Further, I say it from my 
own experience that the industrialists 
always endeavour to have the case 
referred either to the tribunals or to 
the Appellate Court, because, being 
moneyed persons, there they can our- 
chase justice. I therefore want that 
some steps should be taken to have an 
expeditious disposal of the cases.

So far as the implementation of the 
Factory Act is concerned, I feel the 
number of inspectors appointed for this 
purpose is very inadequate and, as 
such, the kind of inspection that should 
be carried out there is not being done. 
Arrangements, therefore, should be 
made for the non-ofTRcial visitors also 
who should be given authority to visit
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these factories. It will bring about 
wholesome inyprovements in the work
ing conditions of the factories in 
general.

I feel that just at present there are 
three vital needs for which we have to 
provide. ' Firstly we ' should accord 
recognition to the various trade unions, 
secondly keeping in view that these 
legislations are being implemented even 
in th e . capitaUst countries, we should 
not feel hesitant to do the same. The 
third thing is that unilateral decisions 
for reductions in wages should not be 
allowed. If at all a reduction becomes 
necessary, it shouljd be decijied through 
the conciliation, machinery and -he 
reduction should be ejalorqed only alter 
the Labour Ministi*y has given their 
permission. The same print^iple should 
hold good in the matter of unilateral 
retrenchment. Just how the" prpblein 
of retrenchment has become of the 
gravest imoortance ip, this couhtiy 
and, in particular, since t^e recent 
slump. Another matter to which 1 
want to draw your attei^Uon is that the 
various labour laws ar^.not made appli
cable to the manual .^pr^prs engaged iii 
a nuiniper of big schemas, hiz. Bhakra, 
Nan^al, Hirakud etc. , I want to lay 
particular emphasis oh ‘the BhaKra 
projject. Neither the Factory Act nor . 
the Payment of Wages .Act nor any 
other labour legislation is applicable 
to their case. The result is' that as 
many as 10,000 workers are deprived 
of the benefits that have been g i^ n  
under these laws. •

I suggest that the deAnition of **a 
factory" should be a bit liberally 
amenaed and made applicable to the 
various river-valley projects as also to 
the undertakings where there is a con
centration of labour, I have some 
experience about the Bhakra Nangai 
project. Many an occasion arises when 
the workers there cannot avail of the 
benefits accorded to them by the Work
men’s Compensation Act. There are 
several cases and accidents, but . the 
workers are unable to get any relief. 
1 want that a full investigation should 
be undertaken and subsequently Work
men’s Compensation Act should be 
applied in the fullest measure. Besides, 
there is a large number of workers 
employed in the various Government 
undertakings, in the P.W.D. and in 
Government factories. I know it i« not 
their policy, yet the persons in charge 
of the Government undertakings do not 
seem to have discarded their age-old 
notions. They have not - appreciated 
the trends of these changing times. The 
result is that their treatment towards 
the workers is not good. I feel that

modifications in the' bld' i^.w.D. Code 
are called for just as they are essential 
in some other; re$pects. rTh^ Qovern- 
ment should not treat their own 
workers in the way the capitalists do. 
They should rather crfeate conditions 
which rr»ay set an ideal for the private 
industrialists. ; . •

Likewise I wish to say that the 
workers have a coijmlaint in regard 
to the position preated by the w i t h 
drawal of.food-subsidies. The least we 
should do IS that persons (tak in g  less 
than 200 per mensem should be 
aUowed to purchase their ?*atioh at the 

rates. Some such ^r^apgements 
mu?t be made. . . /

worepoints but my time has run out. In 
conclusion I want to say only this much 
that any p rtcticar efforts on our part 
during the coming years towards *:he 
amelioration of worker<a -conditibns can 
make them leei t ^ t  this is a Govern
ment of their own in the real sense of 
the term.

fiairi Meoon (Koihikode):
My task has been considerably lighten
ed by my hon. Iriend, Mr. R. 
V ^kataram an, who anticinated my 
ttmcism s and answered ' them. My 
difficulty is that Whflfe ^he in some 
m eas^e  accepted the validity of my 
criticisms, he said there, was no neces
sity for me td enunciate them.

Dr. Lanka Siudaraili:' Will you re
state them? ' *

SW  P am o ^ rg  Menon: I would say 
that to some extent, he inteUigently 
anticipated them. Therefore, he was 
^ull of eiplanaUons which were very 
much in tne nature of-an apology. He 
became also to some extent philosophi
cal and he said life was not compart
mentalised or something to that effect. 
X agree with him that -we cannot 
compartmentalise life or for that 
fla tter any of the major problems that 
confront the country. But my 
difficulty is that in solving labour 
problems, in implementing legislation 
that has already been placed on the 
Statute Book the Grovernment has b ^ n  
following a poli9y which tends to side
track the issue and also give a false 
hope to . the - Uibourers. Mr. 
Venkataraman, to some extent 
admitted that. He said: we do not
legislate, some sections of labour will 
remain unsatisfied and therefore it is 
to satisly all section of labour that we 
are bringing forward .all these pieces 
of legislation and placing them on the 
Statute Book.’
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[Shri Damodara Menon]

Nowt I do not think the labour 
population of this country, the working 
class, will be satisfied by mere legisla* 
tion. The satisfaction comes only when 
these Acts are implemented. Now, 
my difficulty with our Congress 
Government has always been this: they 
promise very many things, they take 
the edge off our criticism by even 
passing legislation, but when it comes 
to implementation they really slide 
back. Here also the Government and 
the Labour Minister—I am not refer
ring to Mr. Giri but to the previous 
Labour Minister—have been enunciat
ing certain principles to which we 
cannot take any exception. But it is 
in the implementation of those 
principles that we find that the Gov«rn- 
ment are not serious.

What 1 mean is that when we 
enunciate certain « ^ e ra l  principles 
and when we place new hopes before 
the public by even enacting legislation 
on that basis, it is up to us to see 
that they a^e really implemented. Now 
my friend said that in regard to the 
Minimum Wages Act and several other 
pieces of legislation the Government 
would in the course of a few years 
probably implement them. Well* my 
criticism about this implementation has 
been, therefore, to a large extent admit
ted by my friend. I would remind you 
here that this criticism is also generally 
accepted by the Congress H i ^  Com
mand, for I read in the Election 
Manifesto of the Congress issued in 
July, 1951 the following statement. 
They admit that there is much room 
for improving the implementation of 
labour legislation and then this 
Congress Manifesto goes on further to 
say that “the machinery and procedure 
relating to arbitration and adjudication 
of disputes should be so improved as to 
secure their settlement based on the 
principles of social justice and with the 
least expenditure of time and money. 
Legal technicalities, formalities and 
appeals should b® reduced to the 
minimum”. Now, this is what the 
Congress Manifesto itself says.

Shri bhulekar (Jhansi Distt.-South): 
You do not agree with iff

Shri Damodara Menon: I do agree
with it. But you do not implement 
it. That is my criticism. Therefore 
my criticism is what is accepted by the 
Congress itself. And when I plead that 
it must be implemented, they need not 
be apologetic and they need not give 
excuses.

•Expunged as ordered by the Deputy- 
Speaker.

Now, my hon. friend. Dr. Lanka 
Sundaram, pointed out that there must 
be a radical revision of the Congress 
policy regarding labour. I agree with 
him. In examining this question, we 
must look to the attitude of the Govern
ment regarding their relationship with 
labour as well as the employers. The 
attitude of the Government when the 
Britishers were ruling here was one of 
hostility to labour. I can quote Mr. 
Giri himself who said—I think it was 
in 1932—that the moment a dispute 
was apprehended, the police and the 
magistracy rushed to the rescue of the 
employer while the workers were left 
to their own devices to fight against 
oppressiap. That was the experience 
of labour, the working classes when 
the Britishers were here. I do not say 
that there has not been any change, 
but I want the Government to examine 
whether the change has been of such 
a nature as to make % difference. I 
think it was the other day that a dis
cussion was raised bn the floor of the 
House about the firing resorted to again
st railway employees at Gorakhpur. 
In the State of Travancore we have 
Sh^ recent experience of the police and 
1m  magistracy resorting to firing at 
Pasumalai. We can cite many other 
instances after the attainment of 
independence where the arms of the 
executive Government have always 
been stretched for the protection of 
the employers and very often to the 
detriment of the workers. This policy 
really must undergo a change. I do 
not mean to say that the Ministers at 
the top are not aware of that fact. 
Probably they are. But down below, 
when it comes to execution of policy, 
the magistracy and the police even 
today are adopting the old policy. 
Whenever a strike takes place, they 
get panicky. And when there is no 
iitrike, generally the Gk)vemment 
machinery is so Indifferent that they 
do not go into the difficulties of the 
workers.

My hon. friend Mr. Venkataraman 
was at pains to show that the I.N.T.U.C. 
Organisation had nothing to do with 
the Congress. I do not want to 
contest that Issue with him, but I hope 
he will not contradict me when I say 
that the I.N.T.U.C. has been receiving 
a kind of fostering care at the hands of 
the Government which is in the nature 
of help, I can even say, it is a 
paternal care, tender care, that they 
have been receiving. (Interruption.) 
Yes, an hon. Member corrects me and 
says it is maternal care. Now, there 
have been appeals on the floor of the
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House both from my friend Mr. 
Venkataraman as also from Dr. Lanka 
Sundaram that there must be unity in 
labour ranks. Every one desires unity. 
But so long as there is some kind of 
partiality towards a trade union which 
supports the Government always, can 
there be unity? I can show examples 
where the Government has shown some 
kind of partiality to the I.N.T.U.C. In 
Bombay, the Government has gone on 
amending the Iimustrial Relations Act 
with the express purpose of giving to 
the I.N.T.U.C. the sole right of re
presenting textile workers in Bombay. 
In U ttar Pradesh, the Government 
framed rules giving representation 
solely to the I.N.T.U.C. and authorising 
the I.N.T.U.C. to nominfite representa
tives on works Committees.

Shri Venkataraman: It is because
they represent the largest section of 
the workers in the country.

Shri Damodara Menon: My hon.
Friend has posed a question now. The 
claim of the I.N.T.U.C. is that they 
represent the largest section of the 
workers. How can that be tested?

Shri Venkataraman: Test it by
inquiry.

Shri Damodara Menon: I put it to
the Hon. Minister that when there is 
a conflict between two labour organisa
tions as to their representative 
character, we should put it to the test 
by a referendum. That is the most 
democratic way of settling a dispute. 
I want to know whether, when they 
give representation and also grant 
favours and invite labour to send re
presentatives, they will apply this test 
and select for recognition only those 
Labour Union which command the 
majority of the workers in any parti
cular industry. I suggest to the hon. 
Labour Minister that if that procedure 
is adopted, probably the criticism 
that the Government is following a 
policy of encouragement and partiality 
to the I.N.T.U.C. will disappear.

My hon. friend Dr. Lanka Sundaram 
pointed out that the Labour Minister 
has made a statement recently wherein 
he has said that legislation may now 
not be given so much importance. 
When I read the statement, I did not 
understand it in the way Dr. Lanka 
Sundaram understood it. When we 
are dealing with the problem of indus
trial peace, it is primarily our con
cern to consider the two aspects of 
industrial peace. One is the preven
tive aspect, and the other, the curative 
aspect. Now, in all problems concern
ing health, it is the tendency to give 
prominence to the preventive aspect 
more than to the curative aspect. 
When I refer to the prevention aspect

in labour relations, it must be the con
cern of all of us—the trade unions 
and also the Government—to sto that 
we evolve such machinery within ^  
industry as will make it possible 
for us to prevent industrial unrest 
arising. That would be the best way 
of solving the problem. Now, Govern
ment have under the Industrial D i^ 
putes Act of 1947 in s ti tu t^  w orta 
committees. I think their idea is to 
gee that representatives of Labour 
and of employers sit together and 
solve their problems so that it may 
not be necessary for them to put the 
curative process into operation. Now, 
my difficulty is this. These worlM 
committees have been a thorough 
failure in this country. The reason 
for that is, first of all, the employers 
do not want them. And the other 
difficulty is that Government have 
not given them sufficient powers so 
that they can be effective in any in
dustrial disputes. If you want these 
works committees, to effec tiv ^o r 
any such organisation like the ^ ^ i t-  
ley Councils in EiTgland to be effective, 
you must keep it mind two princi
p l e s — two preventive principles, I 
will call them. One is democracy in 
industry, and the oth^r is pront-shar- 
ing. If you apply these two princi
ples and allow these committees to 
work on that basis, it would be possi
ble for them to be effective. Today 
they cannot discuss major problems of 
policy—of work, of wages. All these 
things can be settled in these com
mittees only if there Is democracy, 
if election are properly conducted, and 
also if these committees function in 
such a way that there is the principle 
of profit-sharing. Profit-sharing im
plies that the employer accept the 
principle that the employee is a sharer 
in the business and is equally entitled 
to a portion of the profits. That princi
ple has to be accepted. Now my hon. 
friend say that there is the bonus 
system. But today bonus is merely 
regarded as ex gratia payment. It 
must be considered as a right, and it 
must be based upon the principle of 
profit-sharing.

Then, I come to the other aspect, 
the curative aspect. Here also I must 
say the Government’s policy has 
thoroughly failed. My hon. friend has 
already referred to the industrial tri
bunals, which are functioning in such 
a way that they have really lost the 
confidence of the Trade Unions. My 
hon. friend narrated one of his ejxper- 
iences. I know of several cases where 
industrial tribunals have spent more 
than two or three years in giving an 
award. And now, because of the insti
tution of the appellate tribunal, the
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[Sbri Damodara Menon]
difficulties have been multiplied. Trade 
Unions are very poor and they can
not^ afford to take up litigation in dis
tant places and em ploy so many law
yers. The ieaal details have gone to 
such voluminous proportions that it 
is not possible for the tribunals to 
function effectively. So, I agree with 
the friends who pointed out— ând Mr. 
Venkataraman also agreed—that 
these industrial tribunals must be 
sic;rapped, or that they must be so 
modified that they can function effect
ively.

There is another aspect of Labour 
Union activity to which I want to 
make a reference. I mean the social 
security aspect 61 trade unionism. 
The Government have been trying in 
a mild way to introduce it. There is 
the Employees’ State Insurance Act. 
Previously the Congress Organisation 
in their Election Manifesto of 1935 
particularly referred to it; they said 
that the Congress, when it came into 
power, would take measures to see that 
unemplojrment and sickness benefit 
would be provided. But in their 
latest Election Manifesto that portion 
has beien omitted. I do not know how 
it has been done. In any case the 
Government’s attitude and also the way 
they have been dealing with the 
problem of social security leaves room 
for much improvement and invites 
much criticism. Here also delaying 
tactici are adopted. The Employees’ 
State Insurance Act was passed in 
1948, and it is going to be put into 
practice only in 1952, and that too, 
only in Delhi and Kanpur. Unless we 
are able to give unemployment relief 
and institute other social security 
schemes, you cannot say we are living 
in a progressive State or dealing fairly 
with labour.

One more point and I shall finish. 
The legislative enactments or legal 
remedies wfll be effective only when 
we have Arrived at the stage when the 
working class will be able to have 
amplee share in government. I Will go 
further and say that these remedies 
will be effective only when the voice 
of the workers will be predominant in 
our Legislatures. Then alone these 
measures will be successful. I do not 
know what the views of the Govern
ment are in these matters.

I will just quote what our leaders 
were thinking previously. I will quote 
what Pandit .Tawaharlal Nehru said 
when he presided over the tenth 
Session of the All India Trade Union 
Congress. He e^^horted the labourers 
ib hold fast to the ideal oi a Socialist

order of society in which the interesti 
of the workers will be supreme. And 
Mr. V. V. Girl in his PresidenUal 
address—I think in 1932 to a Labour 
Conference—said:

“We should not rest satisfied 
until we have established a 
Boclallsl State and if we remain 
satisfied with anything short m  
it, ^ e  deserve to be called as 
‘reformists’. If we do anything to 
prevent br impede secut-lng our 
legitimate demands, no matter 
What our professed creed might be, 
we deserve to be called ‘agents of 
capitalism*.”

I do not know what Mr. Girl’s views 
are at present (Interruption).

t>r. ta n k a  Sundarani: We are going
to hear him now.

Shri Damodara Menon: I hope that 
w^en he is getting mixed up with the 
mixed economy, he will not turn him
self to be a reformist because the 
labour policy is mainly dependent upon 
economic policy. I do not us® 
other term “an agent , capitalism 
and I hope he will not be like that. I 
would request him to mark those words 
which were uttered by him with such 
sincerity when he was one of the lead
ing lights of labour movement in the 
conntry. I only remind him of this in 
the hope that when he Is Implementing 
labour legislation and also when he is 
thinking of new legislation and fram
ing the Government’s labour policy In 
general, he will not go far astray from 
these ideals which he held so dear at 
one time.

3 f t ,  i j i r  ^  j R i w  ^  t  1 %  

a m  ^  ^  ^  arnft ^

^  a rrr «frr i ^  ^  ^
it a r i #  ( P a r t y  w h i p )  fT T

spr 8TTOT f e n  I 

^  T9RT jt
If arnr
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^  5 f t r r  ^

H  M  ^  ^  ^ P t 'H  ^

?  ^  3 f ^  ^  t '  3ft^ ^  5FT

^  + < .n i  5» ^  ^

^  ^  V ? :#  ^  % ^ ? r c [^

^  ^ < .H  4 1 ^  ^1
^  ^T*ft ^  P̂TTT ^1% i|T ? ft^

^  m  f e r  ^  ^  ^  ^

®h<.H ^  I

( f a c t o r y  w o r k e r s )  > ft  t ,  ^  ^  

^ f, f ^ T F P  r * i H  ^  ^

^  vn r *t>xci ^  I ^

f t R T  %  f , f t  t »
'( t i  ^  ^ « i< ^  f , » ftT  ^!W% ^

5 I d ^ l  3 f t r

^  ^  | t t  I  I ^  %  a r ^ T O  1̂  

« rf t^  t  3ft ftr % 3T?^
( s a n i t a r y  l a b o u r e r s )  

^  ^  f  I 5 ^  ^  ^  « r f ^  t  ^  

1% ’̂ RT ^  >̂nT I  JTT
^ o  fto ^  f  i

^  ^  m sm aff q r  3f?t
*T '3pT ^  STVRT *11^ 3 1 « r  ^  I ^
ftrrzft 3rrr ^  5̂ttt

^ 1^01 li f% ^  ^  3rrr
^>TT I «mfr t  j  ft?
r ^ < = d H  i f r  ^ o  ^  ^

^^Rff ^  ^  ^  9>thl VSO
ti<{̂  ^rrir f̂H*t> ^  ®pnr ^  

^ f ^ * i  ^  ^  f  f v  ^  « r f W f

% ^n?FTT ^  ^T'F ?!■ f e r r r  «TrT 
*PTT, ĤTT f r o ^  ^nrf % a T ^ ^  

w  ^vrf?r t» ^  ^  s r tw t  
^  ^rrfft g?rft ?T^ ^  I ^  anpr 
% 515 P rn# jf
^  ^  ^  fw rti^̂  %  3 l ^  ^

^  ^  srfir

^  ^  q r  3TT5T JTOfT v<̂

51% firr ^  ^  t |  I ,  
JT̂ r TT a r p r q ? ^  {% ^

^  51% fir^ «pnr
v x ^ v i  aTr^Rro'qin^ q r  
n̂JFTT ??y ^  =inf^ ;3^ ^  TT

5^  ^  ^  t  * ^  ^ n n r ^  ^
arrsr ftra# « r f ^  % 3FTT

?  ^  qr^ 3T% TO & ^  n̂nRTT

^  f f  t  » anft ^  «rftp^
^  ^TR ^ ^  2FT# % ^RVR ^  

H T R  $?TT 5^  *

^  ^ l i H  I W n i  ®Pr ^ M * ^ * f  ^  

l% \̂ #  ! T %  f e r  * n i T  

’r ^ ^ t t ^ ? 7 : v 9 ,  ^ v ,

? ftnm TO ^  «rr ^  <i,ô ,ô e:
^  1 ^  T P t  ^

T̂T̂yf V ,̂?Y,Y'^  ̂ I  ^  Tf̂ R=ST

^  f^nr % hih <4'̂  ^  'JH ^

^  ? w  ^

W  ft? Tf^PFJT ̂  ^ ^ T ^ ^ T T  <̂ ,ô ,v9V<i

^fd Hsh + ih T̂99nr
y9,'̂ ,̂6̂ 6 f  I ^  f t f ) ^  ^  ^

^  ? T ^  v f f f v

MT 5T% fe r  ^  SPT# ^
r̂Tfj5$ ^  ^’TT̂  q r

^rnr *t^ ^  i yx^nrc ^
3rf̂ ^̂ TTT f̂ RT ^

3 ft m f ^  ^  wm
& ^  ^TR’ *f»<l̂  ^fT^ ^  cTT̂  &

q ^  JRTT =snf^
f c f f f ^  S f f  I

3 T ^  ^  ? F t ^  ^  5^

VT t  3rrr ^  ftp ^  ^
’Tsrs?: jrf^ fc r  iPR ^
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[ «ft w r f i r  ]

*TifjT «frnr ^  I 3iT^ gr? ft» 

^  ^  w  1 3 f k  ^  »i?l^
^  aftr >ft V5P#f Hft’
a m w f ^  t  ^  q r

^  aftr ^  tott

^  «*<4HI *^nf^ ^  s*iin *TT

sfk  ^  ^  ^  *FFT
#  9T]|f W  I

^  ^  ft> '3T  ̂ Pr5y

^  ^  ^  «IT5T f®
' R  f e n  W  5 , ^

wm ^  ^  « r f i O f j t ,  ^  apt 

^nrjc+'^r îTRrr t ,  ^
( a g r a r i a n  l a b o u r )  ^

^  %3TC ( a g r i c u l t u r a l

l a b o u r )  ^  |  a f t r  i f t

Effort W R  ^  f  ^  ^  3fT^

^  ^R3?f 3R ^  ;Ti|f ^  ^  5 3fk
f ^  ^  arrsr ^rsrjtt

t ,  ^  ^  9 ftr  ^ R V R  w \ « iiF T  
^  ̂  ^  I ^  I  ftfT 3rr3T '5fft

OT ^  ^  ^  ^  V tf T T^ ^
P iw  T R f t  5  I STR" ^  ^

^ n r  % ifP T ^ ^  ^

?T^ qr% t  • 3fT^
*  ^ T R ft  t  ,  q i r P T  ( C o n 

s t i t u t i o n )  %  3 T ^ ? n T

t ,  ^  %  f e q  arrsr ^r »f r  ^  « t r

I W f f ^  3TFT
% 3 p ^  ^  WTf̂

^  t  I 3T?t ^
fi(» p T iy  (  m i l l  l a b o u r e r s )

V T  t  ^

ITT !FT5J5 iT^TT^ |  I ^  ?ft T?5% 
f f j  3T̂ Tsranr |  ft» ?r v r  #

% f ^  r j r m t ^  srrPrfe ^  
a n f t ^  ( E m p l o y e e s  P r o v i d e n t  

F u n d  O r d i n a n c e )  irrtt f w ,  

JT5 ^  3T?m t  f r  
^  T C  ^  ^Pt T T ? ^

^  T O  ^<TT# T T  ^  P t *  t  • 

m  ^  Rfrt l̂(w*T» *T^ ^  ^
2TT H T f T R  ^  ^ n :^ ; q ^  q r

«TT  ̂ ^5tt ^ rr f^  TO % 3T?^ ^  
ft^ JT ^  I  I

^  ^  ^  ^  ^ET^RTT j  f t »  STT^T

^ ft  I w t  ^  I T ^  ^  ^TT% ^  3 f t r

8TT̂  ̂  ^  *T3r^ OT7T ^  q r
Pr̂ PTpy W  ^  ^  \ TO i|ft ^  

fW t t  3rtr TO ^ fq jT  

^  T ^ S R T  ’n f ^  w f *!*^  ^  ^

^  f% TO” ^  >df̂ ci %

T |^  5^ ^  ^  P t̂  ^  ^
^  I ^  %  JT? ar^JTt^
V^i^^ll P f  ^  vmH ^  
m  ?ft ^ T T ^ F K  ^R q >  ^r ^  ^ Tl f ^ j ^ R  

( a r b i t r a t i o n )  > « n ^  ^IT

♦iifw^tTi 3 f t x  %  •Tl'^  ^ *flH ^ d T

V T T ^  %  V t t  ^ T T T O  a r f e ^ T T  

^ n ? T T  ^ r r f ^  f t R T  %  ^  ^  f t *

5 ? c T T ^  q r  5 T T ^  ^  T P T  

q r  P r v i ^  f W  t t  P t v t ^  ^ r r ?  i

P t P t t o  ^  ( M i n i m u m

W a g e s  A c t )  q r  w j? T  ?T învii 
 ̂ S R O T  i T ^  t ,  ^ t o r f f r  ^  n>r»jH qr^T 

^  ^  3TT3r ^  JT5  ^ f T ? f t  ^

'J T T ^  * r f f  f i P T T  ^  T ? T  t  3 r t r  3TT3r ^  

q5t M ina'i 3|1t  

TO *I*J;  ̂ q?tf ĈTiRT ^  TOT 
f  I » T ^  ^ it f t q t i  3IT5T ^ rftjiT  

« T T ^  f q f i R f t  i T T B  ^  ^  q f ^  %
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^  |3rr ^  ^
( i m p l e m e n t a t i o n )  ^  ? f e n ^ ,  

^  S o t w  t»
^  ?ft TO ^

^  TT ^a»fl ^TWr T ^

f , TO ^  ^  1 ^  ^
^ t 1 ^  ^  I ^  w P t  ^  ^nfiT^T 
i  ftr # m r  % ^  ir^

^  t  ^  ^  ^
^  afk  3T R ft^ ^  f w ,

^  ft>

3rtr f  to  *Ft ^

ŝTFT sFTTft «ft, fmr^ ^
q r  p̂t tt^  «tt,
^ 3 ^  3ftr « r f ^

^  cn3R f^rrr, to*
^  ^pjR  ^  ^  ^  ^
^  an^  ^  3 n ^

t ,  w f ^  ^  ^  ^  g 
f% ^Hl Cl 'RT̂ PTT ^  ^  ^ i^d

^  cTOT) «^PT =3TTf̂ , ^
^  TO % ^  ^  3 R T ^  W

^  t  ^  ^  ^  
lT5f> ^  TT^ I  I %ft)?T

3(W t^ % ^  TO T̂? 'T f^  
^ ^  g 1% 3rr3T "ift w t̂N" %

n t^  t  ^  r̂, TO %
aftr ^

^rnr '»trtt ^ i ir^ f

3fT  ̂ ^  ^  5 IW  ^  ^  f m i ^  
^  f  I ^  5 f ^  TO q r  ^  «TH 
^ 1  ^  3TM «T̂T iH t
% ^  5Tff ^  ^RSPTT % 3 T r^  ^  
3 T j ^ l« r  *^>^<11 f %  ( f o r 

c e d  l a b o u r )  P m  T O T ?  

^  I  TO ^  ^rnrn'^^^y 
77 P.S.D.

(  c o g n i z a b l e  o f f e n c e  )  ^ r r r r  ^  

= R  ^  ^  a T R  I

( D o c k  l a b o u r e r s )  ^  ^  f ,  T O  

q r  3RT >fr W 5 T  «2 T R  ^  f e n  ĴTTcTT, 
^  T O  ^  ( s e r v i c e s )  ^  

( r e g u l a t e )  ^  ^  t>  ^  

*R ̂ Ftf «TR ?T̂  fen'STRTT I  ̂ ^̂ TT
F^ TO

^  r̂f%^r  ̂^  TOT  ̂% f w  ^<s+K

^  3T̂ 2TIT R̂!TT
'TC ^  % srftf'̂ TlO «2TFT ^ OTT TO 

^  # ^ t t ^  ^  ( c a s u a l  l e a v e )  ^  

^  q r  arfV«M0  
^  1 ^  ^  ^  ark  ^  ?ft 7V^2T#? 
( R e c r u i t m e n t )  ^ < i T ^  ^

^  f  I ^

^  ^  ^  d<H) ^  arr^Pra’ +<hi

^ 1  ^  # w  ^  q ^  
^  an fero , ^ ĤqT a n f e ^  
3 f k  f t r f ^ r ^  s r r f e r o  ( c i v i l i a n  

O f f i c e r s )  ^  ^  » R ,  ^  T O  

% ft5TO stTfero ^  ^  ?
#' ^T^nr ^  ar '̂O^T % t̂pt

^  'STR T O  qrt s f W r ^

3ftr ^  ^  ^  ^  a n ^  ^ ’T^^raff 

^  ^  ^  I

^i’ ^  
i ,  3TT3f TO< t̂ ^fci ^  Î'^PTFiff 

JT/CnT 2̂ -T t» ^
*rt aftT anft ^  H

5T̂ "̂jn qfrci' T̂ ^  ^ n J T  
?T '̂r ^  TO t̂?t
ipt ^  ^  afR
SiFrrm r^ a r^ w  #’ aT<Hr fe rr 
t |  | ,  t o  % ^  i r o  ^
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[ s f t  w i f i r  r n r ]

^  gtr JT̂ TfTnT
^  5  5 T ^  » f 5 f t

*T ^  « P n ? f t

%  > 1 5  5 « r n :  %  M  f e i r  i t  

T̂TSPTT % 5 n ^  ft? s i r  ^

^ l ? r  ^  a f t r

^  %  f e l T  ^  ^ f ^ q ‘

$ w « n  5T^ f ,  ^  ^  rfT3) r̂c«frrT 
v t  tTTPT ^  arV?: s r ^

r̂?7Tr I % aiWRr ^
»ra|Tf 3T̂  ferr-T ^ ar« l3HI 

D s a r n e s s  a l l o w a n c e  ) f r | f f » t ^

5  ! n  s T P r f t ^ r  ^  t  ^  ^  

^  ^ n s T R  ? r < n  I

t  f t ?  a i m  ■ » ft ^  ^

5 ( f t  f c r  %

5  I S P l t H  ^  ^

¥ t  afVScTIR^^t #  w

5TOT^ aftr 3TR ^  **^nr
8|ft ^o srfir wi? % Ir

C ,  a i ^ i R R K  ^

W f T ,  ^TffW ^  W T T , W
^o w n  sfiT ' i f t ^  ^>rM H Ro 

^ StH ft^5TT t ,  ?i«ir+  5 ^  
n  3 P T ^  1 1 ^  * r a ^ f  ^

5n5TT 3|’rti^>t( ^  «TfT f e l T
I  I ft? ^  ^ arr#

a i ^ i K R R  ^  n  a n ^ , »IffK r
JI 3J15t ^^PTJT H >\V ^
? ?  3 t H  ^  4 • T f W * f t  ^ (< I I< A

#  3R ?r^ ^o "t T ^ m | 31? 3R^<t

a ?  n ' \ ? ^  ( s t a t i s t i c s )

^  H  3TTT ^  I » T R
w  ^  W  % 3 T T # ,

H <J 3IH »nnw #■ VY <̂T3T V

3TT# sppfJT ^  <\0 ^<T̂  H 3TT#

3 r ? n ^  r ^ r  11 %f? ^«rrw ^ spft

^  ^  fy«R%5r sRyra^H 3fq# JT̂ f
^  t  spn: ®rrr ? r f^  ^  ^

^  >rsr ^  ?5iT T?: wtpt ?ir 5ft
am '^ » m 5 q -5 > n  ft? 3R f< t 
w wfxtn %  #  ? r m -  c r r %  » T 7 j d

Y arr^ Tft !tfd ?r<rr?
* R T ^  f W t  « f t  3 ) ^  s f t T C  

( o v e r  w a g e s )  f < T « n . <

> TT ^  \\  3 TW  ?0 q r f

« ft  I r̂ î 3Tf5fr
V ^  ' i a n ^ K ' T i T l s f l T ^  
3 T t T <  ?0
3TR ? <nf !lfci- f»TW I  I

5r5!rf TTifW^ % »T3r^ ^  f  |

r r ^ f ^ w  ^ ^  3TT̂  ^ "nf
3 TF? ft » T ^ < t  3 l k  % 3 T ^  f q w

^  n a n ^ j n r ^ d P r m
sft aflr ?Ti; w s i ^ » n i f < t  

f  ® ^  ^  ^ ^T<rr \  aiKT q rf ^
^ T t  s f k  3T5T T  a r t ? r : ( o t h e r

o v e r  w a g e s )  f i r a m  n  

3 I H  ? ' T i t  srfcf ?r<<r(^

^  ^  T ? ^  « f t  I J j ^  3 rrir  5r^r

^^'ff»T5!5ft 5^>ftr5rnrer t^srr^ jrfir 
ftfr % ^  TETT̂  ?r|r Tfcft i  \

| : ^  3 f ( T  3ra»5ffEr ^  I

ftr ^  eft ^  ^  >iqrf ̂  f<(^>

5 1  %  3?^!rniT ^ i T  ^  f? 5 ^  ^

^ ' ^ r f  S Z H P T T  n*(ff f ,  ftre frr i f t  

«F>f s !T ^ ^  ff|f, g-ff ^  aftw f

« T ^ f « r r ; T ( f

ark  ^  w>ff ^  STTift? JT<ft? Tf v t f  
»n^w r r f 'f w  f f^  5 1  3r?r cmr »}' 

snff^rr f , aft^ ft; f a  irr^-ftjr 

............
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Mr. Deputy-Speaker: The hon. Mem
ber has taken more than 15 minutes.

Mr. Deputy-Speaker: I am afraid the 
hon. Member may not be able to finish. 
I will have to call the hon. Minister.

>sft f w ?  h A
=PT >̂TT I

f*nre i ,  t  ^  ?

«rt TW ; ’T ?r»rsnTr g
’T^'t 'TK tr.TTrsr 

^  I i f  ? t  f i p f j  a r k  ^

g I >1^ I  ^

a r m f  %  ?  I #

^  ^  ^  W >ft ^3rr f  ̂

^  i  '

sriH ^nfcf ^

I r  T t ^ ,  ^ 5 ^  f ‘ T « ^  3 T 5 H  >T

^ 5  I ^  ?(T^TC

a f t t  9  ^  I f

c f ^  % ^
( s i c k n e s s  r e l i e f )  a r h : ^ ft

spT 5T9f^ T T H r  ^ 5 ^  I ^
spnr <t*nT t?

5 ITT ^  ^  ^
^  snwt 5 ^  3tt̂

fH  ^  ^  ^  ^

^  ^fl ^
5 t I ^  ^

|f5 T « i ( t r a i n i n g

f a c i l i t i e s )  ^  r f r f t i  ap o#

& 3R^ fsTpf^ 7 ^  5> ?r^ I ?rnT ^rnr 

w  "̂V jrW r^ f TTJrT^f? fw r 
5 m i  f f  ft>  f i r i>  ( t e m p o r a r y )

T^T 3rni I w ^  «rfjr^ff % 

w >ft arrr ^  suH  arnrfsr^r ^ n T  ^ e r r  
^ 1  3i?f ^  ?n:^R  ^  ffff

5 t r ^  ( g r a i n  s h o p s )  | ,  f f« r r

a r ^ #  ( f i x e d  h o u r s )  

^  ^ i i w  fiprr 5, % 55?^
% >Tf# a ftr ^f»-vft «JT

I

[English translation of the above 
Speech)

Shri Ganpati Ram (Jaunpur Distt.— 
East—Reserved—Sch. Castes): Sir, I 
am glad to have got this opportunity 
of expressing my views and I thanljc 
you for it. I am also grateful to the 
Party Whip for having given me an 
opportunity to speak to-day.

There are dozens of kinds of 
labourers in India and their problems 
are variegated. Although in a way the 
problems of great many of the 
labourers are alike, yet in other ways 
they are different and it is imperative 
to solve them. Take, for instance the 
labourers who work in the mines. 
Whether they work in coal mines, or 
iron mines or gold, manganese and tin 
mines, they are a class by themselves. 
There are faok)ry workers, may they 
work in cotton mills, silk mills cr 
woollen mills. Similarly there are 
sugar mill labourers, tea field 
labourers, port dock labourers and 
railway workers. Then there are the 
agricultural labourers and those 
labourers who are engaged in small- 
scale industries. Besides these there 
are the sanitary labourers who work in 
the Municipalities ajid others who are 
engaged in leather industry or in the 
P.W.D.

None of the sneakers has thrown any 
light on the problems of these labour
ers. Their problems certainly deserve 
to be attended to. Nearly 90 per cent, 
of the people in India live in the 
villages and nearly 70 per cent, of 
them are labourers, but the attention
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[Shri Ganpati Ram] 
paid to them by the Government or 
the progress made by them in the last 
few years does not give me as much 
pleasure as it ought to. I shall place 
some figures before you. Whereas in 
1939 the number of labourers work
ing per day in India was 1,626, 942, in 
1949 their number was 2,433,966, and 
today their number has risen to 48 
lakhs. But their problems have not 
been tackled on the same scale in 
which their number has increased. I 
think that problems of barely 5 per 
cent, of the labourers in India have 
been solved. The Government shall 
have to devote considerable attention 
to wards thesolving of the problems of 
the rest of the labourers.

So far as cotton Mills are concerned, 
the number of labourers working in 
them per day in 1949 was 7,34,602 and 
the number of those who were regis
tered was 8,03,038. In 1951 the num- 
bcjr of labourers v/orking per day was 
?, 14,479 and the number of those regis
tered was 7,85.134. In January 1952 
while the number of labourers regis
tered was 8,06.748, the number of 
labourers working per day was 
7,29,878. I am not satisfied with 
these figures, because the number of 
labourers working per day has not 
increased in the desired proportion. 
Government should adoot measures 
to see that mill-owners or employers 
do not tyrannize over them, and that 
their number Increases day by day.

As regards the coal mines, while in 
1951 the number of labourers work
ing in them per day was 3,38,709, 
today in 1952 it is 3,49,430. Now that 
the country is independent and there 
is great need for coal and other mine
rals, the number of labourers engage- 
ed in the industry has not increased 
in the desired proportion.

We find that while Government 
have paid some attention to the wel
fare of mill labourers, it has not paid 
any attention to the welfare of the 
village labourers, who are also known 
by various other names like farm 
labour, agrarian labour or agricultural 
labour, and who have been oppressed 
through the centuries and have so far 
not been able to form a united organi
sation and get proper wages. We find 
that they do not get any relief in 
their period of reccss. Their children 
are not paid adequate wages for the 
work done by them. Although forced 
labour is against the principles of tho 
Constitution, they are still subjected to 
this labour. Government will have to 
pay attention to this matter, as the 
number of agrarian labourers working 
in the villages is very large. Govern

ment have made many laws for the 
benefit of mill labourers. I am glad 
to say that they have issued the 
Employees Provident Fund Ordinance 
for their be?nefit. but still they do not 
get adequate relief. Either the mill- 
owners arc not paying adcquata a tten
tion or the Government themselves are 
slack in their actions.

In many mills, disputes still arise 
and a large number of labourers are 
dismissed. When the demands are 
legitimate, they should be re-instated 
in their jobs, but on many occasions 
this is not done. I would urge upon 
the Government that for resolving 
such disputes, either some arbitration 
machinery should be set up on behalf 
of the Government or some measure 
should be adopted for settling the dis
putes between the mill-owners and the 
labourers, so that the dismissal of 
labourers, who go on strike or indulge 
in any other similar activities may be 
prevented. Many friends have thrown 
light on the Minimum Wages Act. 
Although this Act was passed long ago. 
it has not been enforced in the villages 
so far and the people and labourers in 
the villages are not getting any 
advantaite of this Act. On a perusal 
of the Report on the working of the 
Ministry of Labour, I have learnt chat 
its implementation has boen postponed 
till December 31, 1953. In my opinion 
it should have been Enforced much 
earlier. I am sorry to submit that 
though there are vast numbers of 
labourers in India, the labour move
ment was not started earlier. In the 
history of the world, England was 
perhaps the first country where the 
labourers first went on strike .ind 
started agitation. The same example 
should have been followed in India 
also, where the number of labourers 
and working people is so large. But 
as India was ruled over by foreigners, 
these foreign rulers did not pay any 
attention to them. Then we were 
slaves and this thing had to be tole
rated. But now we have our own 
Government, therefore, it is all the 
more imperative that our Govern
ment should pay greater attention to 
the welfare of -labourers. Otherwise 
the discontent in their minds may be
come a cause for disturbances in the 
country. I have to submit with regret 
that in many villages the labourers* 
their children and their relatives are 
still subjected to forced labour. Things 
have come to such a pass that the 
police does not pay any attention when 
they go to lodge a report. I would 
irge not only the hon. Minister of 

Labour, but the Government as a whole 
to make such rules according to which
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forced labour should be stopped by 
making it a cognizable offence. The 
number of dock labourers in Calcutta 
is very large, but little attention is 
paid towards regulating their services.
I would urge the Government to take 
steps to SCO that the authorities do not 
disretjard the question of making their 
services regular and granting them 
casual leave. The labourers have 
other grievances also relating to re
cruitment and other matters. From 
the Report it appears that the number 
of persons hailing from villages amonp 
the candidates selected for the posts of 
Labour Officers, Labour Welfare Offi
cers and Civilian Officers is very 
small. I would suggest that some 
persons belonging to the scheduled 
castes should also be selected for these 
posts, so that they may be encouraged 
to solve their own problems.

Many other pri)blems of labour like 
the housing problem remain to be 
solved. Recently the Prime Minister 
Pandit Nehru visited Kanpur and saw 
how the labourers and their children 
were living there in dirty slums in 
extremely wretched and unhygienic 
conditions. I am glad to say that the 
Prime Minister has donated a consi
derable amount for the betterment of 
their housing conditions. There are 
no proper arrangements for living ac
commodation of labourers workinf? in 
the mills, big or small. Government 
should make satisfactory housing 
arrangements for them. Government 
should also see that dearness allowance 
is paid to those labourers who do not 
get this allowance as yet or get insu
fflcient amount. It is a ipatter of re-
frret that the wage of dock labourers is 
R-:'. 1 oer day. The current average 
wages of labourers working in cotton 
mill?;: in d’fferent cities are as follows: 
Bombay: Rs, 30 per mensem. Ahmed- 
phad : Rs. 28 ner mensem. Madras : Fs.
26 per mensem, Kanpur: Rs. 30 per 
mensem. West Bengal: Rs. 20 As. 2 
ner mensem. Some of the Mills 
have increased the wages and 
dearness allowance of labourers. For
instance the dcarnpss allowance has
been increased to Rs. 55/6/- in Bom
bay Rq. 6.?/1.3/- in Ahmedi'bnd. Rs. 
42/9/- in Madras and Rs. 54/13/- in 
Kanpur, but in West Bengal th» 
amount is still Rs. .30/- These are thf 
figures for January 1951. The figures 
for Marcji. lOSt̂  are as follows: Bombay 
Rs. 56/6/-, Ahmedabad Rs. 66/8/-, 
Madras T?s. 44/4/-, Kanpur Rs.40/5/-. 
But in We.st Bengal tho amount of 
dearness alioMranc-  ̂ remain- stationary 
at Rs. 30/-. Similarly in January 
1951 the wages of labourers working in 
Jharia Cnal Mines wpre Rs. 4/9/9 nor 
we?k and after adding over-wages it 
pomes to Rs. 12/15/10 per week. In 195?

their basic wages are Rs. 4/8/5 and 
with over-wages it c*omes to Rs* 12/10/1 
per week. The labourers of Raniganj 
also sail in the same boat. In 195J., 
the basic wages of Raniganj labourer.*? 
were Rs. 5/9/6 per week. After add
ing bver-wages they got Rs. 11/11/
per week. In 1952 the basic wages 
were increased to Rs. 6/1/6 and inclU' 
ding over-wages the amount comes to 
about Rs. 11/12/1 per week, i.e. not 
more than As. 12 per day. It is a 
matter of extreme regret. Besides the 
low wages paid to them, there are no 
proper arrangements for their houses, 
for their education, for \he employ
ment of their women and for their re
creation.
,So far as I know and as some hon. 
Members..............

Mr. Deputy-Speaker: The hon. Mem
ber has taken more than 15 minutes.

Shri Ganpati Ram: I want a few
minutes more. Some hon. Members...

Mr. Deputy-Speaker: I am afraid the 
hon. Member may not be able to flni.sh. 
I will have to call the hon. Minister.

Shri Ganpati Ram: I shall Anish in 
two minutes.

Mr. Deputy-Speaker: Everybody
^sks for two minutes more, what can i do?

Shri Ganpati Ram: I hope the hon. 
Minister will have no objection. I shall 
take only two minutes more. I hkve 
seen with my own eyes that untouch- 
ability is as much prevalent in the 
mills as it is in the villages. It is ram
pant on a large scale among the mill 
labourers. The labourers who claim to 
belong to higher castes treat the labour
ers supposed to belong to lower castes 
as untouchables in their daily life. 
Governnient should take bold steps in 
this direction. Similarly arrangements 
«hould be made for sickness relief and 
other facilities. The millowners should 
have strict instructions to provide all 
facilities to those labourers who fall ill 
or are injured while on duty. Train
ing facilities should be provided for 
the children of the labourers. Their 
services should be made permanent. 
The railway workers also deserve 
attention. While Government have 
opened grain-shops for them and have 
made provision for fixed hours of work, 
these arrangements should also be 
made for the education and employ
ment of their children.

Mr. Deputy-Speaker: i propo.se
calling upon the hon. Minister to reoly 
at 12-15 sharp. If Mr. Veeraswamy i.*̂ 
willing to finish his speech exactly pt
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[Mr. Depuly'SpeakerJ
12-15, I am willing to allow him; other
wise, I propose calling upon the hon. 
Minister straightaway.

Shri Veeraswamy (Mayuram—Reserv
ed—Sch. Castes): Sir, I am grateful to 
you for the opportunity you have 
given me to speak on this important 
problem of labour. I want to speak, 
not from the capitalistic point of view, 
but from the point of view of the most 
active people, the Scheduled Castes 
and the backward classes. I come 
from Madras State and I was elected 
to the House of the People from 
Mayuram constituency consisting of 6 
Taluqas where the agricultural 
labourers were tortured by the Gov
ernment and the landlords. The 
Malabar Special Police attacked the 
people. They hunted the youths and 
shot many persons to death. The 
Scheduled Castes did not demand free 
distribution of land. They did not 
demand exorbitant wages. They only 
demanded just and living wages from 
the landlords.

. Mr. Depaty-Speaker: I want to make 
one observation. Whenever very 
serious allegations are made against 
Government, the hon. Member concern
ed must have something to stand ^n 
and some authority to go by. Just 
now, the hon. Member was saying 
that young men were hunted by tho 
Police and shot to death. Unless he 
has some authority,—some strong 
authority,—such allegations going 
forth from this House would appear in 
all the Daoers and would be widely 
read all over the country and a very 
bad imoression would be createci. 
These allegations may be true, but un
less there is some foundation or auiho- 
rlty which he can cite, they ought not 
to be made.

Sliri Veeraswaml: Sir, what I say Is 
not untrue. It is a fact and it is known 
to everybody in this House.

Several Hon. Memiiers: No, no. 

Shri Veeraswamy: I mean all bon.
Members from Madras State know 
very well......

Mr. Deputy-Speaker: I would like to 
know on what authority he is making 
these statements.

Shri Veeraswamy: Sir, I have seen 
with my own eyes young men being 
shot to death by the Malabar Special 
Police.

Shri C. R. Narasimhan (Krishna- 
giri): On a point of order, Sir. Is it 
open for any hon. Member to criticise 
the State Government here?

Mr. Deputy-Speaker: I agree m ih
the point of order. No act of the 
State Government ought to be criti- 
tised here, because the State Govern
ment is not represented here.

Shri Veeraswamy: I do think that
the Central Government also must 
have known what was going on iii 
Madras State.

Mr. Depucy-Speaker: That is another 
matter. <

ShjPi Veeraswamy; Sir, I know the 
conditions of labourers in the Golden 
Rock Workshop, in the Dalmia Cement 
Co., in Binny and Co., Madras and 
in the many textile mills in Coimba
tore and Madura. The majority of the 
labourers, whether industrial or agri
cultural, are Scheduled Caste people 
and they are most backward. The 
Scheduled Castes have been segre
gated and are made to live in cherie3. 
They are daily wage-earners. They 
work in the fields from morn till night, 
but though they work hard under the 
sweat of their brow they do not 
enjoy the harvest they produce. They 
do not get a living wage, either from 
the landlord or from the factory-
owner.

And how about the labourers’ food? 
It is not sumptuous at all. It is defi
cient in nutrition. Can they think j l
energy-giving, or body-building, or
protective foods like eggs, fruits, milk 
and so on? They would have seen 
milk when it is milked from the cow, 
but they would not have drunk it. 
They would have seen eggs, but not 
eaten them. They would have seen 
fruits, but not eaten them. All this is 
because the wages given to them rre  
not at all sufficient. The clothes tney 
wear are mere rags. The houses in 
which they live are extremely poor. 
Their surroundings and environments 
arc unhygienic. Can thev think of 
educating their children? Can they 
think of sending their children to Uni
versities and Colleges? Can they 
dream of sending their children 
foreign countries, as the high-caste 
rich Hindus and capitalists can do?

The Government have placed so 
many Ac^s like the Minimum Wages 
Art and the Employees’ State Insur
ance Act on the Statute Book. But 
the Minimum Wages Act which was 
passed in 1948 has not yet been imple-
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mented throughout India. It has been 
implemented so far as the Departments 
of the Central Government are con
cerned, but we do not know the pro
gress made by the State Governments 
The time-lirpit for the implementation 
of that Act was fixed up to the 
December, 1953. but while mmimum 
wages for agricultural labourers have 
been fixed in the Pun] ab, Delhi, Cutch 
and Ajmer, nothing has been done m 
the other States. I know that m 
Madras this Act has not been imple
mented. The only other place where 
it has been implemented is Patna dis
trict in Bihar.

Sir, take the Employees’ State Insur
ance Act of 1948. It has been enforced 
only in Delhi and Kanpur and even 
that only from 24th February. 1952. 
It is said that it will be gradually en
forced throughout the rest of India, but 
when and how they are gomg to do it. 
nobody knows.

In my State several tanneries have 
closed down and 50,000 workers have 
been thrown out of employment and 
as you know, the majority of the 
tannery workers are Scheduled Caste 
people. Therefore, they are the hardest 
hit by the closing down of the tanneries. 
What will they do for their food, cloth
ing and other things? Let us Just 
imagine the sufferings of the Scheduled 
Caste people in Madras State on 
account of the closmg down of the 
tanneries. I was told this morning by 
a friend of mine who has come from 
Madras that some'tanneries have been 
opened, but even those tanneries are 
not paying the wages regularly to the 
labourers. .

The other thing that I want to say is 
that in the Cordite Factory at 
Aravankadu there are 1,500 workers. 
In 1914 n hill allowance, known by the 
name of ‘local allowance’, was given to 
the clerks. After many years it was 
extended to the Assistant Surgeons 
working in that factory—that is from 
1943. In 1944 this allowance was fur
ther extended to all the employees. 
But, alas, it was withdrawn after four 
months. You know. Sir, that the hill 
stations are very chill and cold, and 
the people living there must provide 
themselves with warm clothing. The 
hill allowance is given just for this pur
pose. As a result of the withdrawal of 
this allowance, the people who are 
working in that factory at Aravankadu 
(Nilgiris), numbering about 1,500, have 
been suffering. Our Ministers have 
always been appealing to the people to 
work very hard for the growth of our 
nation and for the development of our 
country. I appeal to the Ministers and 
hon. Members on that side to consider
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the conditions of the labourers. Unless 
the living conditions of labourers and 
workers are improved they cannot 
apply their minds to the work and 
thereby build the natl^r.,

Shri V. V. Glri: I am very grateful 
to the hon. Members, representing the 
different sections of the House, on both 
sides, for the very illuminating 
speeches, helpful suggestions and 
healthy criticism they have made 
with respect to the labour policy of 
the Government. I can assure them 
as a Trade Union worker that what
ever opinions I held during the last 
thirty-two years—in-between as an
agitator, as an administrator—itwice 
as a Minister in the Province and 
now as a Minister at the Centre—I 
still hold the same opinions and to
morrow when I cease to be a Minister 
—I assure you that I will hold the 
same opinions as I held thirty-two 
years ago. I have always held that 
if labour has to improve its position 
it must organize itself into strong, 
reasonable, democratic and well- 
organized Trade Unions. And I as 
a worker in the field have always in
sisted on Trade Unions putting forth 
their demands in a reasonable manner 
so that they may assure for them
selves their fundamental rights and 
insist upon the employers recognizing
them and their Unions and dealing 
with them as equals across the table. 
Whenever the employers have failed 
I have never kept quiet as a leader;
I gave them enough time and opportu
nity to rectify matters, and if they 
failed I have never hesitated to de
clare direct action against employers, 
and in most cases I have done so 
successfully. I still hold the game 
view today, and I shall hold the same 
view till the end of my time.

If today, therefore, the complaint of 
the employers is that Trade Unions 
do not do their duty, that they pamper 
to the demands of the workers, ihat 
they are unreasonable in the things 
they put before the employer, I say 
that the employer and the employer 
alone, is responsible for such a state 
of things. Twenty years ago when we 
as Trade Union workers demanded 
legitimate recognition from them,
legitimate right to meet them as
equals across the table, they never 
respected our sentiments. They
tried to seek help elsewhere and out 
down the Trade Union movement. 
So the employers must thank thcin- 
selves if today they do not get the 
full benefit of trade unionism in India.

It Is therefore a lesson to employers 
and workers and they must realize 
tiiis hard fact, whether people like
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[Shri V. V. Giri] 
it or not, that both the workers and 
employers are partners in industry. 
I agree with my hon. friend Dr. Lanka 
Sundaram when he said that the 
workers are weaker oartners. They 
may be weaker partners, but at the 
same time I hold that they are domi- 

'^nant partners in industry. They 
could secure that position of 
dominant partners provided they un
derstand that they should organize 
themselves in a democratic manner, 
into constitutional Trade Unions nd 
represent their demands and grievan
ces in a reasonable way to the em
ployers and the Government alike. 
That is the aspect to be borne in mind. 
I want my esteemed friends who are 
interested in the Trade Union move
ment to realize that in a democratic 
set-up today, there is no necessity to 
talk of direct action or to resort to acts 
of sabotage or anything of the kind, 
^o long as they have organized Unions 
on a sound basis with sanctions be
hind their demands, I am absolutely 
certain that without recourse to any 
untoward action on their part they 
will be able to secure their reasonable 
grievances redressed.

I want to tell the employers that 
if they want to have peace in industry, 
if they want to have the benefit from 
their workers, if they want their loyal
ty towards the industry, they must 
know how to treat them. They must 
forget the old hackneyed principle of 
demand and supply. They must forget 
the idea that labour is a commodity. 
They must understand that without 
the help of the dominant partner the 
industry cannot run for a single day. 
If only they can realize these little, 
but very difficult, things I am absolu
tely certain that there will be peace 
in industry.

Speaking as Labour Minister of the 
Government of India I would like 
to tell both the partners in industry 
that they shall have my assistance, 
that they shall have the co-operation 
of the Government, provided they 
follow these principles. Then they 
will have my entire support. That is 
exactly the reason why in the past 
thirty-two years, both as an agitator 
and as a Minister of a Province, I 
have always held that internal settle
ment of disputes is better than exter
nal settlement imposed by a third 
party, be it Government or not. I do 
not want the intervention of Govern
ment. I want the parties to sit across 
the table, as eauals, and as equally 
Interested in the development of the 
industry, to settle matters. That is why 
I had always insisted in season and

out of seai;on as a leader of the rail
way labour movement, in those times 
when we had to fight the British 
bureaucracy, that there should be a 
joint standing machinery at all levels, 
from the district level to the Railway 
Board and Railwaymen’s Federation 
level and, if they do not come to an 
agreement, to have a tribunal for the 

'settlement of the disputes. The credit 
goes to our esteemed leader, friend, 
and colleague, Mr. Gopalaswami 
Ayyangar, after all to implement the 
demand that I made 30 years ano to the 
bureaucratic Government at that time. 
I hope that aspect has now been fully 
understood and if only the railway 
workers take advantage of that 
machinery, there will certainly be 
peace in industry. There will be no 
necessity for 'direct action’ and it will 
be good for all concerned. So also the 
same principles ought to be followed 
whether it is in private industry or in 
the public sector of the industry and 
my advice to everybody concerned is 
to have the same machinery as is now 
adopted in the railways. I shall insist 
on the development of the bipartite 
agreements and the tripartite agree
ments. I therefore welcome the idea of 
the Planning Commission who nave 
proposed consultative committees in all 
industries, with representatives of 
w’orkers and employers and an inde
pendent Chairman, to discuss from 
time to time the principles underlying 
the industry, whether it is with refer
ence to the general working conditions, 
wage structure, profit-sharing, bonus or 
any other fundamental subject so that 
oven the tribunals set up may have a 
clear idea as to what the respective 
parties want them to do. I may tell 
you straightaway, therefore, that I am 
for internal .settlement of disputes, that 
I stand for a joint standing machinery 
in every industry at all levels, that I 
am for tripartite and bipartite agree
ments and if I may use the expression 
that seems to have become common. I 
am ‘Enemy No. 1’ to the courts, tri
bunals and the adjudication machinery 
of the Governments. I would like to 
avoid these courts and the adjudication 
machinery, which is a compulsory 
thing and which compels the parties 
to come together. I lay more emphasis 
on the parties themselves coming to- 
cether. I am an optimist and I have 
found by experience that if both sides 
can be reasonable, they can adjust 
their dillerences. 13oth sides know ’low 
to meet as equals and any matter, how
ever difficult it may be, can be easily 
settled. That has been my view. Even 
as a Minister wh^n I felt that parties 
could not settle their dillerences there 
were occasions when I wanted to teach



222d Oeneral Budget— 19 JUKE 1952 Demands for Crants

my conciliation officers how to settle 
the dispute and I made the parties to 
come to me to the Secretariat and o£ten 
got their disputes settled. 1 am abso
lutely certain, therefore, that if we can 
develop the idea of bipartite and tri
partite agreements, there will certainly 
be peace in industry. I want to appeal 
to my esteemed friends who believe in 
Trade Union movement to organize Ihe 
movement in a very democratic manner 
and try and see that the workers build 
sanctions behind them, so that cheir 
grievances may be redressed and Ipeace 
in industry established. I want that 
agreements when they are entered into 
to be registered so that for a certain 
term that Union and that industry can 
go on without any further trouble. 
That is why I said that I believe more 
in agreements and less in legislation. 
I want to assure Dr. Lanka Sundaram 
that I h ^ e v e  in legislation for labour 
as much as he does. If there is agree
ment on matters with reference to 
wages, working conditions etc.. bring
ing forth legislation is an easy matter. 
What is agreed upon between the 
parties is very easy to put into effect 
in the form of legislation without much 
rancour and bitterness because such a 
state already existed and you only 
register it through legislation in the 
land. That is what I meant when I 
said, I believe more in agreements and 
less in legislation. I do hope the spirit 
of it is understood and I assure my 
hon. friend that if it becomes neces
sary, we shall have legislation. In this 
connection, I congratulate my esteemed 
predecessor and my colleague, Shri 
Jagjivan Ram for bringing very bene- 
ficient legislation on the Statute Book 
and it shall be my endeavour to imple
ment legislation wherever it has not 
been implemented.

As regards the Industrial Relations 
Bill and the Trade Union Bill, about 
which my hon. friends have referred, 
they have gone up to the stage where 
the Select Committee sat and presented 
its report but in order to prove my 
bona fides in the matter, I feel that 
there are still strong opinions for and 
against, on matters contained therein 
and I am therefore taking the oppor
tunity of putting it before the various 
sections of the labour movement, 
employers and the public. I therefore 
desire that a questionnaire should l)e 
issued very soon, bearing in mind all 
the views of the workers, employers 
and the different sections of the labour 
movement even in the m atter..............

Dr. Lanka Sundaram: Is it a case of 
re-circulation or it is only a question
naire to be answered?
 ̂ Shri V. V. Giri: It is a questionnaire 

to be answered.
77 P.S.D.

Dr. Lanka Sundaram: It will not be a 
recirculation of the Bill.

Shri V. V. Giri: There is no question 
about it. Anyhow we have to bring a 
fresh Bill before this new Parliament. 
You may think in any way you like. 
The Bill has to come afresh after the 
questionnaire is answered and after 
consulting different views in the matter, 
and if necessary the leaders of the 
labour movement and the employers. 
The Government will decide about the 
way in which the Bill has to be pre
sented, about the form and the number 
of sections etc. Even as regards the 
appellate tribunals, I had an occasion 
when I was in Madras to discuss 
matters with the employers and with 
the workers organizations and with the 
tribunal judges themselves and I tiave 
my own opinions in the matter. I 
assure you that that matter will be 
considered very carefully taking Into 
consideration the views of the workers* 
organizations, who feel strongly about 
the removal of the appellate courts and 
also the views of the employers. We 
shall soon come to conclusions on that 
matter as well. I do not propose to 
go through details of the criticism 
offered on very many points. I would 
rather deal with fundamentals. Much 
criticism has been diverted towards 
the landless workers’ conditions, to
wards agricultural labour, and the im
plementation of the Minimum Wages 
Act. I can assure the House that my 
predecessor did his very best to call the 
attention of the Provincial Govern
ments and to see that the legislation 
is implemented by every Province at 
the earliest opportunity. I am con
tinuing to do so. I want hon. Members 
to realize that this is a vast subject and 
a difficult matter, but difficulty should 
not come in our way to settle matters. 
We do hope the Provincial Govern
ment will take the time by the forelock 
and try to implement this Act. After 
all we must realise that the Central 
Government is not the Government 
that implements it. I can assure you 
that we are doing our very best to see 
that the Act is implemented. In ihis 
matter, I have an appeal to make U 
friends who are interested in the orga
nization of workers in the villager 
You must help them to build strong 
and democratic Trade Unions. Whes 
you do so, the Unions themselves will 
hurry up Governments, will go to 
Labour Ministers, will go to the 
Cabinets and insist on the implementa 
tion of the Act. Therefore, not only • 
duty lies on me and on the Members 
on this side of the House who are m- 
terested in the workers in the villages; 
a duty lies on the gentlemen opposite 
also who are as sincere trade unionists
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[Shri V. V. Giri] 
as mysell, to organise workers Unions 
in a sound way so that the conditions 
of the workers in the villages may also 
improve. Again, there is no use of 
mere implementation of this Minimum 
Wages Act. After all, an agricultural 
worker has only work from about 165 
to 200 days in a year. Unless we 
secure for them subsidiary occupation 
by the establishment of cottage indus
tries and the like and give them full 
employment, the effect of the imple
mentation of the Minimum Wages Act 
will be nearly useless. My humble 
opinion in my individual capacity and 
also as Labour Minister is that in the 
community projects that are coming 
up, these things will be carefully look
ed into. These community projects 
may be made models where the agri
cultural workers may be able to secure 
for themselves full employment. If we 
succeed in this in parts, we may intro
duce such methods as will secure fo^ 
the agricultural worker full employ
ment. I do not wish to labour more ton 
this aspect of the matter. It is abso
lutely necessary that there should be 
more co-operation in the matter of 
improving labour conditions in the 
villages. In a matter like this, co
operation anr  ̂ assistance from all sides 
of the House will bp useful, especially 
on the part of those who are interested 
as trade unionists in this behalf.

An appeal was made to me about 
securing Trade Union unity. Even 
when there was a break of the Trade 
Union movement in 1929 at Nagpur, it 
took ten years to secure unity amon gst 
the ranks. Afterwards the war came 
and again ideas changed. And, under 
the change of ideas, the Trade Union 
movement also broke up. There are 
no two opinions on this matter namely, 
unless there is unity amongst those 
who believe in full democratic Trade 
Union movement, and they come to
gether with one voice and put forward 
their demand either before the em
ployers or Governments, their voice 
will be a voice in the wilderness. That 
aspect of the question must be under
stood by all sections in the Trade 
Union movement. At least for the iast 
nearly eight years. I have not belonged 
to any section of the movement. I am 
an independent trade unionist. In that 
capacity, during the last six years, I 
have been appealing to Trade Unions 
to come together and unite on a 
common platform on all matters. I do 
feel that there is some effect on *he 
leaders of the Trade Union movement 
if I can rely,—certainly I can rely— 
on the statements and the views they 
have expressed to me In this behalf. 
None would be happier than me to see

a real democratic Trade Union move
ment working for the cause of workers, 
representing their difficulties and secur
ing for the masses of this country 
their fundamental rights.

V We are trying to see that the Em
ployees’ State Insurance Scheme, about 
which Mr. Veeraswamy spoke, is im
plemented as early as possible. In 
Kanpur and Delhi the scheme is work
ing at the present moment. As soon 
as I assumed office, I went to Bombay, 
met the mill owners, met the workers 
and the Government of Bombay and 
I am very glad to tell you that by 
January, 1953, we will be able to intro
duce this scheme successfully in 
Bombay. Myself and the# Director- 
General of this Institution had been to 
Bombay and I am glad to say that the 
mill owners of Bombay are seriously 
considering a proposal to erect a model 
hospital of not less than 300 beds at 
Bombay for the mill workers. The pro
ject is to be implemented soon with 
the aid approximately of 54 lakhs of 
rupees to be made available to the 
Mill Owners Association out of the do
nations to the Gandhi Memorial Fund. 
The construction of this hospital will 
relieve to a considerable extent the 
hardship of the working classes in 
Bombay in getting proper hospital 
treatment and the pressure on <he 
hospital due to scarcity of beds will 
also be reduced. The Employees* State 
Insurance Act, under which medical 
care has to be provided to the factory 
employees, will be associated with this 
project. A Committee of six members 
has been set up to expedite the con
struction. It will consist of two 
representatives each of the Mill owners 
Association and the Bombay Govern
ment. The Mill Owners Association 
have already nominated two gentlemen 
on that Committee. The Director 
General of the Employees’ State In
surance Corporation will be one of 
the Members of the Committee which 
is going to expedite the planning and 
construction of this hospital. Similarly, 
the Punjab Government seems to be 
determined to introduce this scheme 
during its allotted time. I am
absolutely certain that the other State 
Governments will also follow suit. I 
assure you that I shall be not merely 
I.abour Minister of the Centre, I shall 
also be a propagandist on behalf of 
the workers to see that this scheme 
is not only implemented by the
Governments but also to get the 
moral support of public opinion and 
the Employees’ Organisations ip this,
country.
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I do not think it is necessary for 
me to go into the various legislations 
that have been passed during the last 
three years. I can assure you that if 
only labour can rightly organise itself, 
and the employers see the necessity of 
having beneflcient social legislations, 
it will be my duty to persuade them 
to look at things from the right pers
pective on both sides and I am 
fident that, optimistic as I am, I 
would be able to get the legislations 
already passed duly implemented.

As regards future legislation. I' 
want to give this assurance to the 
employers’ to the workers’ organisa
tions and to the public in this country 
that I shall take their full counsel 
and circulate the ideas of the Govern
ment to the fullest extent possible, 
and that without having complete 
discussion of all matters, no Bills 
would be introduced. But, I want to 
tell them that labour legislation is 
bound to be progressive, and labour 
legislation will have to be introduced 
from time to time.

I am very grateful to you, Sir, for 
the opportunity you have . given me 
and I want to show that appreciation 
by finishing my speech before time. 
In fact I am finishing in half an 
hour. I do not think any good will 
come to me or to this House by my 
going into the details.

Mr. Deputy-Speaker: 1 shall now put 
the cut motions to- the vote of the 
House.

Shri Velayudhan: Hereafter, Minis
ters should be given only half an hour.

Mr. Deputy>Speaker: I will consider 
each case separately.

The question is:

“That the Demand under the
head ‘Ministry of Labour* be re
duced to Re. 1.”

The motion was negatived.

Mr. Deputy-Speaker: The question Is:

“That the Demand under the
head ‘Ministry of Labour’ be re
duced by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:

“That the Demand under the
head ‘Ministry of Labour’ be re
duced by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:
“That the Demand under the 

head ‘Ministry of Xabour’ be re
duced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the Demand under the 
head ‘Ministry of Labour’ be .re
duced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the Demand under the
head ‘Ministry of Labour’ be re
duced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the Demand under the
head ‘Ministry of Labour’ be re
duced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the Demand under the
head ‘Ministry of Labour’ be re
duced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the Demand under the 
head ‘Ministry of Labour’ be re
duced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the Demand under the 
head ‘Employment Exchanges and 
Resettlement’ be reduced by Rs. 
100 .”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the respective sums not 
exceeding the amounts shown In 
the third column of the Order 
Paper in respect of Demands Nos. 
63, 64, 65, 66, 67 and 122 be granted 
to the President, out of the Con
solidated Fund of India to complete 
the sums necessary to defray *he 
charges that will come in course 
of payment during the year ending 
the 31st day of March, 1953, in 
respect of the corresponding heads 
of Demands entered in the second 
column th e reo f’

The motion was adopted.
[As directed by Mr. Deputy-Speaker 

the Motions for Demands for Grants
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vjhich were adopted by the House are 
reproduced below,—Ed. of P.P.]

D e m a n d  No. 63— M in i s t r y  o f  L a b o u r

'T h a t a sum not exceeding Rs.
19,29,000 be granted to the Presi
dent, out of the consolidated Fund 
o£ India to complete the sum 
necessary to defray the charges that 
will come in course of payment 
during the year ending the 31st 
day of M.arch 1953, in respect of 
‘Ministry of Labour’.”

D e m a n d  N o . 64— C h ie f  I n s p e c t o r  o f  
M in e s

“That a sum not exceeding 
Rs. 5,95,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges that 
will come in course of payment 
during the year ending the 31st day 
of March, 1953, in respect of 
'Chief Inspector of Mines*.”

D e m a n d  N o . 65— M is c e l l a n e o u s  D e 
p a r t m e n t s  a n d  E x p e n d it u r e  u n d e r  

THE M i n i s t r y  o f  L a b o u r

“That a sum not exceeding 
Rs. 2,30,04,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges that 
will come in course of payment 
during the year ending the 31st day 
of March, 1953, in respect of 
'Miscellaneous Departments and 
Expenditure under the Ministry of 
Labour*.”

D e m a n d  No. 66— E m p l o y m e n t  
E x c h a n g e s  an d  R e s e t t l e m e n t

Labour*.”
“That a sum not exceeding 

Rs. 1,08,04,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 

necessary to defray the charges that 
will come in course of payment 
during the yeac ending the 31st day 
of March, 1953, in respect of
‘Employment Exchanges and Re

settlement*.”
D e m a n d  N o . 67—  C i v i l  D e f e n c e  
“That a sum not exceeding 

Rs. 83,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the siim 
necessary to defray the charges that 
will come in course of payment 
during the year ending the 31st day 
of March, 1953, in respect of
‘Civil Defence’.”

D e m a n d  N o . 122—C a p it a l  O u t l a y  o f  
THE M i n i s t r y  o f  L a b o u r

“That a sum not exceeding 
Rs. 4,09,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges that 
will come in course of payment 
during the year ending the 31st day 
of March, 1953, in respect of
•Capiital Outlay of the Ministry of 
Lapour’.”
The House then adjourned till a 

Quarter Past Eight of the Clock on 
Friday, the 20th June, 1952.
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